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LOK SABHA

Monday, May 10, 1965/Vaisakha 20,
- 1887 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Assam-East Pakistan Border

1247. Shri D. C. Sharma: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the sector commanders
of india and Pakistan who met at
Sutarkandi on the Indian side on the
12th April, 1965 could not come to
any agreement about the Assam-East
Pakistan border trouble; and

(b) if so, the reasons therefor and
the steps proposed to be taken in the
matter?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshml Menon): (a) Yes, Sir. But
the Sutarkandi Checkpost, where the
meeting took place, is on the Pakis-
tan side.

(b) Although the international
boundary in this sector is well estab-
lished, liaving been jointly demarcat-
ed by India and Pakistan in 1960-61,
yet the Pakistan border force has
not, in practice, respected it as the
limit of jurisdiction of the respective
sides. At the meeting the Pakistan
Sector Commander defended the vio-
lation of the border and the Ground
Rules by his men by making the ex-
traordinary claim that the East Pa-
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kistan Rifles had been only “patrol-
ling within the area under adverse:
possession of Pakistan”. Pakistan has
absolutely no claim to any land on
the Indian side of the demarcated
boundary, and, as was made clear to
the Pakistan Sector Commander by
his Indian counterpart, our patrols
will continue to exercise their right
of patrolling upto the boundary pil-
lars.

Shri D. C. Sharma: May 1 know
if the international boundary bet-
ween East Pakistan and Assam has
already been demarcated and if Pa-
kistan does not respect that demarca-
tion, what are the steps taken by the
Government to make Pakistan see the
light of reason and the light of inter-
national propriety?

Shrimati Lakshmi Menon: Accord-
ing to the ground rules, whenever
there is any violation of the border,
the sector commanders meet and if
they do not agree, it is reported to the
State Government and then it is taken
up at the higher levels. We expect.

some results as a result of these:
negotiations.
Shri D. C. Sharma: 1 think the

House is too familiar with this pat~
tern of negotiations and the House
also knows how miserably this pat-
tern has failed. May I know what
step the Government is going to take
to patrol properly the places which
belong to us so that the Pakistani
people do not come within our ter-
ritory?

Shri Kapur Singh: What does Prof.
Sharma propose to suggest?

Shrimati Lakshmi Menon: Unfo’rtu-
nately, the pattern is the same and
unless the pattern is changed, T can-
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h'ot give a different reason. As far
as ths place is concerned, we have
got lands on this side of our border
belonging to Pakistani landlords, cul-
tivated by Pakistani tenants and so
also we have got lands on the other
side of the border belonging to
Indian landlords, cultivated by Indian
tenants. So far, there has been very
little trouble. But recently, we
found that East Pakistan Rifles were
4een accompanying their tenants and,
therefzre, this confusion has arisen.

Shri K. D. Malaviya: Having had
enough experience of this monotonous
ground rules and all that, will the
Government now takc up this ques-
tion with Pakistan to devise

some
new system of stoppage of all this
infltration inte our arcas and to

find out some new methods to deal
‘with it?

Shrimati Lakshmi Menoa: That is
:a suggestion which the Government
-will consider.

Shri A. C. Guha: The hon. Minister
just now stated that there are lands
‘on the other side of the border owned
by Indian landlords and there are
T1ands on this side of the border own-
ed by the Pakistan landlords. Can
the Government ensure equality of

privilege and treatment about the
cultivation of those lands and  the
taking of those crops?

Shrimati Lakshmi Menon: There

has been porfect reciprocity as far
as these two arcas are concerned and
so far we have not received any
complaint from the Assam Govern-
ment about any kind of obstructions
being placed on the cultivation of the
Tands by our landlords.

Shri Indrajit Gupta: In view of the
Yact that in various sectors of this
Assam-East Pakistan border the acti-
vity by the Pakistani forces seems to
Yhave gone much beyond the state of
wmere patrolling into our territory, and
‘the latest report says that on the
Lathitila-Dumabari sector there is
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heavy firing with the use of mortars
and heavy machine-guns, does the
Government propose to take any
action at a higher level with the
Pakistan Government  regarding
these sectors and not to leave it to

sector commanders at various places
to discuss the things?

Shrimati Lakshmi Menon: So far,
there is no proposal to change the
pattern or take up the matter at a

higher level unless it fails at the lower
level.

At the moment, there is a lull in
this area, and we expect that since
the sector commanders have failed,
it will be taken up at the level of the
State Government and something
would be done.

Shri P. R. Chakraverti: in the con-
text of the intensified intrusions of
Pakistan into Indian parts, may I
know whether Government feel it
practicable to leave the question of
agreement in the hands of the sector
commanders rather than take it up at
a higher level, namely at the Minis-
ters’ level?

Shrimati Lakshmi Menon: I have
ulready pointed out that there is a
certain pattern of negotiations laid
down under the ground rules. Un-
less those rules are changed, it will
be very difficult for us to take any
other mecasure.

Shri Hem Barua: Is it not a fact
that the Radcliffe Award has laid
down the principle on the basis of
which this eastern frontier with Pa-
kistan is to be demarcated, and if so,
may I know whether our Government
are convinced of the fact that Pakis-
tan does not want the demarcation of
the Assam-East Pakistan border
simply because she wants to aggress
on us and for that purpose she has
already massed her troops across the
frontier?

Shrimatl Lakshmi Menon: The
international boundary in this sector
is demarcated.
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Shri Hem Barua: Not the
of it.

whole

W pAW W ®TAW ¢ FqT AT
gz A F1 FAT w4 & A AW
& fagm & 37 1 ofeenfai @ gsaam
afe faar @ &1 ¥ wwT S\ &
THT I 97 7T FQ@ & fq=1e @y
2 1w 38 wiwe 5y o § A feR
57 1.7 § A/ A w8 fFrmw
2 Al G I F1 oW I AGD
o ?

Shrimati Lakshmi Menon: As a re-
sult of the recent intrusions the coin-
manders have agreed that no Pakis-
tani national should be allowed to
come into Indian territory cven for
cultivation of their own land unjess
they possess proper travel papers.

Shri Hem Barua: On a poim of
order. It is said that this particular
spot on the boundary has been de-
marcated. If it has been demarcated,
how could it be possible for Pakistani
intruders or Pakistan army people
to get into Indian territorv. our Gov-
ernment doing nothing about it?

Mr. Speaker: What is the answer
that the hon. Member expects from
me on the point of order? He has
just advanced an argument. There
is no legal question that I am called
upon to answer.

) g6 AT €OAT | WA WEIRA,
AT W AT AGTE A FE@T |

Mr. Speaker: Next question.

Use of American Arms by Pakistan

*1248. Shri Hem Barua: Will the
Minister of Defence be pleased to
state:

(a) whether Government's attention
has been drawn to the following ve-
port in the B:1imore Sun. as report-
ed in the ‘Hindustan Times' dated

14th April, 1865 “An official spokes-
man contradicted Mr. Lal Bahadur
Shastri less than an hour after the
Prime Minister said Pakistan had
used American arms in ap attack on
an Indian border post. . .” As also:
“In fact, the official spokesman con<
ceded. . . .that india had no evidence-
of the use of any American weapons
by Pakistani border troops”; and

(b) if so, Government's peaction to
this statement?

The Deputy Minister in the Minis-
try of Defence (Dr. R. S. Raju):
(a) Yes, Sir.

(b) The Prime Minister’s statement
was based on admissions of certain
Pakistani Army prisoners who had
stated that American arms had been
issued to the Pakistani troops taking
part in the attack. The officiat
spokesman was referring to the fact
that no American arms had becn cap-
tured in the skirmish but only Ameri-
can equipment had been captured.
There was thus no contradiction bet-
ween the statement made by the
Prime Minister and that made by the
official spokesman.

Shri Hem Barua: Thanks to the
daring cfforts of the Assamese pilot
officer from Gauhati, Shri Uppal
Barbara, who is from my constituency,
the fact that Pakistan has been using
American arms has been conclusive-
ly established. In that context, may
I know whether the attention of Gov-
ernment has been drawn to a state-
ment made by President Ayub Khan
to the effect that Pakistan will use
arms from whatever source they are
available, against whosoever is her
enemy and if so, whether this parti-
cular fact has been brought to the
notice of the US Government and if
it has been, the reaction of the US
Government to this fact?

The Mini-tar nf Deofence: (Shri Y.
B. Chavan): As far as the statement
of P-~aident Avith ¥han is concerned,
wa have vead it in the nress. As far
this fact has  been

25 T am awarn
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brought to the notice of the Ameri-
‘can Government.

Shri Shinkre: What is their reac-
dion?

-Mr. Speaker: Is there any reaction
from the US Government? Has there
‘been any reply or anything like that?

Shri Y. B. Chavan: No specific re-
:action which can be communicated
‘has been disclosed.

Shri Hem Barua: Since the osten-
sible purpose of US arms aid to Pa-
kistan is that the arms should be used
against communist countries and since
Pakistan does not have any commu-
nist country as an enemy today, and
‘as a matter of fact, Pakistan cannot
allow her arms and ammunition
secured from the USA to rot and rust
until and unless she uses them against
India, may 1 know whether this parti-
cular aspect of the problem has been
brought to the notice of the U.S. Gov-
ernment, and whether our Govern-
ment have asked them positively not
to give arms and ammunition to Pa-
kistan, because Pakistan does not
bave any communist enemy in this
part of the world?

Shri Y. B. Chavan: As far as I am
aware, this particular aspect of the
danger of Pakistani weapons  being
wsed against only India in the situa-
tion in which both the countries are
today, has been specifically brought
to the notice of the US Government.

Shri Hem Barua: What is their
reaction?

Shri Y. B. Chavan: They have not
given any reaction.

Shrl P. Venkatasubbaiah: May I
know whather there is clear evidence
and proof that the Pakistanis have
used arms and also tanks to commit
aggression on our Kutch border? Is
it also a fact that the Pakistan Gov-
ernment and also some foreign press
people are trying to throw the blame
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on us by saying that we are also
using American arms against them
there? 1f so, what is the reaction of
the American Government so far as
this allegation is concerned?

Mr. Speaker: He says no reaction
has been received.

Shri Surendranath Dwivedy: Is it
a fact that the US Government have
intimated to us that excepting pro-
testing against this breach of agree-
ment prohibiting the use of American
arms against India, they are not pre-
pared to do anything else? Have our
Government told the US Government
that they should stop military aid to
Pakistan because of its misuse, and if
they do not do it, then the agreement,
so far as we are concerned, would
also not be honoured as it is being
honoured today?

Shri Y. B. Chavan: No, this ques-
tion has not been raised in that parti-
cular form. But certainly, as I ex-
plained earlier, the particular aspect
of the use of American weapons by
Pakistanis against us and the danger
of its being used not only now but
cven in future, has been brought to
their notice.

Shri H. N. Mukerjee: In view of the
indubitable evidence in the hands of
Government regarding the use by
Pakistan against us of US weapuns
and equipment. how is it that while
the US does not respond to our repre-
sentations in this matter, we appear
to be going out of our way to per-
mitting US generals and other per-
sonnel to go to our part of the arca
of fighting and examine whether we
are using American equipment or not?
How is it that this kind of discri-
minatory treatment against us is
stomached by Government?

Shri Y. B. Chavan: It is not a ques-
tion of dis-riminatory treatment. Be-
cause we are certain we were not
using any American arms against the
Pakistanis, we told them they would
be certainly free to go and find out
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whether we have used such arms.
There was nothing wrong in it.

o 7T fag : o s A @ e
waAFq sfeagiz F19 § Ao §
& a3 SAar qzar § fr 3 sfawie
X471 FA7 A HIT I FT 347 ALY AT AFTT
qr ?

Shri ¥. B. Chavan: This particular
incident, about the interview given
by an official spokesman immediately
after the Prime Minister's statement
refers to a particular period, between
9th April and 13th or 14th April. We
had information that they were using
American weapons, but at that time
we had no evidence or we had not
captured the arms and  weapons.
Please make a distinction between
equipment, and arms and weapons.
Even at that time equipment was
found, captured, but arms were not
captured. Later when the very brave
pilot, to whom Shri Hem Barua made
a reference, took photographs of those
tanks, we had definite proof. So now
we have got proof that they used
tanks, guns and other equipment.
Practically they used every kind of
arms and equipment that was supplied
by the Amecricans.

Shri Alvares: Is there any differ-
ence between equipment and arms?

Shri Kapur Singh: In view of the
fact that Pakistan has made  what
it considers counter-allegations against
us of using American-aid arms
against it, may I know if our case is
differentiable from Pakistan’s in res-
pect of these arms, and if so, in what
respect?

Shri Y. B. Chavan: I think I have
mentioned earlier that we have not
made use of arms and equipment sup-
plied by the Americans in this parti-
cular case.

Shri Kapur Singh: If we had used,
would our case be different from
Pakistan’s?
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Shri Y. B. Chavan: It is a hype-

thetical question.

Shri K. D. Malaviya: Are we in any
manner commitied in a general way
not to use any arms that we pur-
chased from anywhere in the world
against Pakistan if they commit ag-
gression on us?

Shri Y. B. Chavan: No, Sir.

st gmate fag :  wifee #Y
gfae g ) ¢, gafag wfvam
ToQFA afgard #1 940 gAR faws
AT QA g aH § 9 feggem
¥ ag W ¥gar @ & ag qwdA
gfaaTi &7 wonr W A QY ) w
T qaeT qwar § 5 99 g &
T T IqT K& 7

Shri Y. B. Chavan: The American
Government have given us the assur-
ance that they will not be used
against us. This particular fact that
they have been used against us has
been brought to the notice of the
American Government. It is for the
American Government to formulate
its own reactions and act accordingly.

Shri S. N. Chaturvedi: If the:e 1s n0d
commitment on our part that the
arms we have secured from other
countries will not be used against any
particular country, even Lthougt it
may commit aggression on us what
did the American observers come {0
see on our side in Kutch?

Shri Y. B. Chavan: As far as the
American equipment that is given to
us is concerned, there is a condition
that it will not be used against Pakis-
tan. The general question that the
hon. Member Shri Malaviya put was
about arms from all the countries of
the world, purchase from all coun-
tries.

Shri K. D. Malaviya: Including
America.
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Shri Y. B. Chavan: This particuia.
assurance is, so far as the American
aid is concerned, that it will not be
used against Pakistan, and we have
observed it.

st gFTE ATEst ;. gae
TFAFAl &1 AW o A dEA
Feg #1 qm1 X fwar @ 0@ aw
TEY & 1 dIG gTew HA A vw AT
A ® JOH FTWHAT FT AR 97 o
aiferma grT AEOed gfaard &
STRT FY AT &Y AY | TG AT FHOET FT
A TF7 F) gA91 Y @ fr ofeena
39 & ghradd &1 I3mEm fggET %
frag # #7718, AT fe At g
QA Al a9y IE FT I9T 2 &
ATAHT T BT q AT FIHW FT 03
A i  fF fegEam 7 oAz
FE AT ®T GEAT A1 FAOHT IT AL
AT # & | afe oy | A @
a1 W T &1 39 qFFT q a7
sfafer & ?

Shri Y. B. Chavan: I have no infor-
mation about anybody giving us any
warning.

Y a¥ : oft g qd S A
w51 f mifamam wadeer & g famny
1 gAY f@ATE  IUAE AT R O
# arar wrear § 5 ozA waewr ¥
g EREIT AR L FwTLATE qAfez A AR
& qrfameaTa w1 sy oz 7 & Fm ?
afs T8 £, 71 g7 T W T ?

Shri Y. B. Chavan: We certainly
brought this fact to the notice of the
Government of America. The im-
plications are that they should cer-
tainly reconsider this matter of giving
any aid when it is being used against
India.

Shrj Nath Pai: The hon. Minister
has been all the while confining him-
self to this single statement that the
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Government of India have brought to
the notice of the US Government the
fact of Pakistan having mala fide
used the weapons, which she obtain-
ed for some other purpose against
India. This is good enough. But has
the Government of India—either the
Defencze Minister or the Prime Minis-
ter or the External Affairs Minister—
conveyed to the US Government that
the people of India and Parliament in
particular regard the use of Ameri-
can arms by Pakistan as a positive
act of unfriendliness towards this
country?

Shri Y. B. Chavan: I have given
the information that 1 had with mc.

Shri Nath Pai: I want a reply to
my question from the External
Affairs Minister or the Prime Mints-

ter. It is not enough to point it out
to the Americans. Perhaps they
gave bona fide to Pakistan. The
Pakistanis, having got hold of the

arms, have used it against us as we
repeatedly pointed out would happen
at the time of the giving of the aid.
The Government should act as a
whole with collective responsibility.

Mr. Speaker: That is a different
thing, that they should act different-
ly, but whatever they have done they
have stated. What he desires has
not yet been conveyed.

Shri Nath Pai: He did not say. I
would like to know from the Prime
Minister or  the External Affairs
Minister.

Shri H. N. Mukerjee: On a point of
order.

Shri Nath Pai:
this. . . .

On a matter like

Mr. Speaker: Now he will kindly

resume his seat.

Shri Nath Pai: I am resuming my
seat. but on a matter like this, the
procedure will have to be a little
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more elastic. If we call on the Prime
Minister to say how anxious we are,
he should get up and reply.

Mr. Speaker: It is not for me to cali
the Minister.

Shri Nath Pai: It is up to you. I
cannot call the Prime Minister. Only
Yyou can call him.

Mr. Speaker: I cannot call him,

Shri Nath Pai: Anyway, it seems he
is volunteering.

Mr. Speaker: I did not see.

Shri Nath Pai: He is stirring in his
seat. I saw him.

Mr. Speaker: Shri Mukerjee.

Shri H. N. Mukerjee: My point of
order is this. You were pleased to
allow the question which my hon.
friend Shri Nath Pai had put, and it
was a very pointed questivn which
wanted to elicit information, it had
nothing to do with change of policy
and that sort of thing. Yuu permitted
that question. The Ministey does not
choose to answer the question, but
merely says that he has said whatever
he had to say. In the content of the
presence of the External Affairs Mi-
nister and also the Prime Minister,
both of them, in accordance with the
parliamentary practice, ought to come
to the assistance of the Defence Mi-
nister who might be in a quandary.
Therefore, I feel that it is in order
for you to insist that Government
gives an answer either through the
Minister of Defence or anybedy else.
I would like your ruling in thiz re-
gard.

Mr. Speaker: The other Ministers
are there and if they have to give out
some different answer, they might
have done it. The Defence Minister
has said that what he has to say he
has said. He has said that it has
been conveyed to the Government of
America that Pakistan had used it in
violation of the agreement or under-
standing that was given to us. Mr.

Oral Answers VAISAKHA 20, 1887 (SAKA)

Oral Answers  13940-
Nath Pai suggested that it ought
further to be conveyed that this was
an unfriendly act and asked if that
had not been conveyed.

...... (Interruptions.)

Shri Hanumanthaiya: What Mr.
Nath Pai said is a suggestion for
action. ... . (Interruptions.)

Mr. Speaker: No one shculd speak
unless he is called.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastrl): rose—

Mr. Speaker: When 1 say no  ope:
will speak unless called, then it 1n
cludes the Prime Minister as well!

The Prime Minister.

Shri Lal Bahadur Shastri: As toe
Defence Minister has said, we have
conveyed our feelings in this regaid
to the United States Government, and
it is advisable or desirable that we
should get some reply from them by
way of their positive reaction to it,
and then alone we can convey, if any-
thing further is there to he conveyed
to them; only then we would like to
do that.

Shri S. M. Banerjee: Sir, 1 rice on
a point of order. May I procced with
it?

Mr. Speaker: Yes. I do nct think
the points of order arise; when they
are to be in that manner, it dces
not look nice in this Parliament and
in this House that when there are no
points of order some interruptions
might be made in that manner; I am
sorry for that. He mayv raise it if
genuinely there is a point of order.

Shri S. M. Banerjee: May I assure
you, Sir, that I am always gennine
about my point of order. “?Thether
it is corve:t or not, I cannot decide
it in my wisdom.



13941 Oral Answers

Mr. Speaker: Mr. Banerjee remem-
bers that I had counted nis points
of order and I had told him also
about it. If he feels that there is a
point of order, he may say I

Shri S. M. Banerjee: The hon. Prime
Minister said that it was better to gel
the reaction before something 15 put
before this House. In regara to this
particular question, the previous ques-
tion I think it was brought to the
mnotice of the hon. Defence Minister
and the External Affairs Min.ster that
it was made amply clear by ihe
Americans—we read that in the news-
papers—that they had simply sent a
protest note to Pakistan but they are
not going to stop the arms aid. So,
.should we not expect the Prime Mi-
nister to answer that this is an ua-
friendly act? Should he reoeat the
same point that we have all read in
the newspapers?

Mr. Speaker: It is for the Prime
Minister to answer.

Shri S. M. Bamerjee: You can force
the Prime Minister.

Mr. Speaker: I have no [orce.

Shri S. M. Banerjee: How can we
force the Prime Minister lo answer?”

Mr. Speaker: Next question,

Communication from UK. aboul
Vietnam

#1250. Shri P. Venkatasubbalah: Will
the Minister of External Affaus be
pleased to state:

(a) whether Government have re-
ceived any communication from the
(Government of United Kingdom seek-
ing the cooperation of our Government
{) pave the way for peace talks
among the Governments wnicn  are
concerned in the Vietnam situation,

(b) if so, the nature of suggestions
made by UK. Government: anc

(¢) Goverum:nt's reaction thereto?
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The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The Government of India
have received a communication from
the Government of the United King-
dom, inviting our views on the situa-
tion in Vietnam.

(b) No specific  suggestions have
been made by the UK. Government.

(c) The House is aware of the
views of the Government. We have
always advocated a peaceful solution
of the problem of Vietnam and it is,
therefore, a matter of profound re-
gret that hostilities are still continu-
ing. The Government of India are
in touch with some countries and will
continue to work for arresting the
deteriorating situation and finding a
peaceful solution. The matter was
also discussed with Mr. Patrick ior-
don Walker. during his recent visit to
India.

Shri P. Venkatasubbaiah: May I
know whether our President im a re-
cent speech has suggested Lhe cessa-
tion of hostilities in Viet-Nam ana
has formulated three conditions, name-
ly, cessation of hostilities by toth
parties, policing of the houndari~s by
an Afro-Asian force and maintenance
of the present boundaries s0 long as
the Viet-Namese people desire ‘t?
May I know whether this formula has
been communicated to the UK. Gov-
ernment and also other governraents
who are interested in bringing avout
a cessation of hostilities: if so, what
is their reaction?

Shri Dinesh Singh: The President
has not made any formal proposals.
The President has given sime sugees-
tions and we are discussing these sug-
gestions with the governments con-
cerned.

Shri P. Venkatasubbaiah: In  case
the present proposals or suggestions
made by the President do not find
favour with the important powers,
{hat is, the United States of America
and the United Kingdom, may I
know whether this Government will
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take the initiative of placing these pro-
posals before the U.N. Organisation
:80 that that world organisation may
come to a decision and advise suit-
ably?

Shri Dinesh Singh: 1t is really a sug-
.gestion for action, but that does not
arise just now.

Shri Hari Vishnu Kamath: Is it a
fact that during the last two or three
-days, when the Deputy Prime Minis-
ter and Foreign Minister of South
Vietnam was in Delhi, talks were held
between him on the one hand and the
Prime Minister and the Minister of
External Affairs on the other regard-
ing peace proposals for Vietnam; if so,
could the Prime Minister or tne Mi-
nister of External Affairs throw tur-
ther light as to what further rccent
developments there have been in this
regard?

Shri Dinesh Singh: There are no re-
cent developments. We had discus-
sions with. . . .

Shrl Harl Vishnu Kamath: I do not
think he was present during the
talks.

Shri Dinesh Singh: I was present.

Shri Hari Vishnu Kamath: All right;
carry on then.

Shrl Dinesh Singh: We discussed
‘the general situation there and ex-
plored the possibility of what could
be done to find a solution.

Shrimati Renu Chakravartty: Sir,
there were three conditions which the
Prime Minister had put forward for
a solution of the situation in Vietnam
—stopping of bombing, withdrawal of
foreign troops and a Geneva type
conference. May I know whether the
Government of India have changed
their position in any respect  with
respect to the proposals now made
by the President?

Shri Dinesh S.ngh: As I mentioned
earlier, these ure not proposals of the
President. The President made no
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formal proposals. He gave out some
suggestions indicating the direction in
which a solution perhaps could be
found. We are discussing these sug-
gestions.

Shrimati Renu Chakravartty: Are
they in addition to the earlier known
proposals made by the Prime Minister
which I enumerated—stoppage of
bombing, withdrawal of foreign forces
and a Geneva type conference? These
were the three proposals made by
India. Do not we stick to those pro-
posals even now?

Shri Dinesh Singh: Yes.

ot fomm gzAmw @ Tenfa ¥
ST F FIC T F7 FFR F F 8
5 fogmml @R sl W@
AT ST & i 4T T6 & §aF AW
zferor g ofiman # fergeam 4 a@R
Fonitas AW & sy o gemw awdA
FY Ay wars @ 97 # gaden w60 ?

ot A fag : ¢ gy A
AW gAY Y g gk § |

Shri Harish Chandra Mathur: The
proposals made by the U.K. Govern-
ment, by the Soviet Government, by
the Indian Government and also the
suggestions made by the President of
India have all been rejected out of
hand by China. If it is so, may I
know what are the prospects which
the Government of India have for a
peaceful settlement here and what is
the real meaning in asking the Gov-
ernment of USA to stop bombing and
follow a pcaceful method?

Shri Dinesh Singh: As the House is
aware, China is not interested in a
peaceful settlement of this  problem.
Nevertheless, we have to go on work-
ing for it

Shri Harish Chandra Mathur: The
question is as to what are the posi-
tive proposals. Everything has been
rejected out of hand by China. How
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do we pow want that peaceful pro-
posals should be pursued?

Mr. Speaker: He has answered
that in spite of all that we
have to continue working for it.

Shri Brajeshwar Prasad: Did the
President make these suggestions at
the instance of the Government  of
india? '

Shri Dinesh Singh: May 1 clarify
the position a little? As I mentioned
earlier, these are not any proposals
that the President has put forward.
They are not contradictory to  what
we have been doing. It is something
which we have been working on and
the President has only mentioned
them.

Shri Ranga: The President has only
put it more precisely and with all the
authority he commands in the world.
May I know whether the Government
would be good enough to say either
today or sometime before the end of
tomorrow what type of assistance was
asked for, what talks they had—the
stibslance of the talks—with the
Deputy Prime Minister of Vietnam and
the kind of assistance he wanted of
our Government and our country to
give in their fight for remaining inde-
pendent of all outside interference?

Shri Dinesh Singh: He did not ask
for any specific assistance. It will be
difficult for us to give a gist of the
talks because it is not customary.

Shri D. C. Sharma: Sir, Shri Bra-
jeshwar Prasad put a very clear-cut
question. The question was whether
the President had made that public
statement at the instance of the Gov-
ernment of India. This required a
categorical answer. The Minister has
not given any categoricai ansv.er.
Sir, I seck your protection to get <
categorical answer from the Miuster
These answers do not hclp ug in anv
way.
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Mr. Speaker: The hon. Member who
put that question does not need any
protection. Let us go to the next gues-
tion.

Shri Shinkre: Sir, how many times
has a Member to catch your eye lo be
called once?

Mr. Speaker: How can I remember
that number.

Shri Shinkre: I thought I had caught
your eye, but you did not call me.

Mr. Speaker: Maybe.
Shri Shinkre: Was it my mistake?

Mr. Speaker: It must be mine.

‘gHwe’ feew w1 IR

+
['»ﬁw‘iﬂtmim:
Iﬂ‘! sfzar
*1251. { St TFA TER :
ié]’ge To fﬂ!.
(U

1 gEA W sARw W 0%
g & gar w40

(%) 71 ag &= 2 f& “gEFEa’
fEew &1 TOEdIH A41 @9 AW OH
zvh‘fwagaajrumaqum%;

(@) afz =i, A1 3% feem &
ST 97 T 7 AMA & FT FT
&

(1) foem #a wrE wf o
w7

() &vF & 9 fRew ¥ favg
faaet e wE ¥ fomowow
@ TF MR &7 oamw w1 T
A
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AT W gERO wAt (s
ffra mist) : (7). (@) = (9).
“gwa’ feew famaT, 1964 H
#8517 foew &= 91€ 3T qaforT A
ag 41 AT Wq A% UAEAH, (AT,
W TIW, FATH, IHT WL AT WETORL
el ® fegr F fo & o A
T AT FT1 F &1 & FA7 1 forwrad
fadr & fr ag fom s@ar ox aga
T INT TF IEE, AR T R AT
aa &Y S | 95 /v A frwra
vagmA AN 2 1 afeF sa s e g fE
ag (%eq agq 7791 79T a9 @
Fifs Ta & fegmr o & e AT
AEAUFIGT T WHAE AT F
Atrmfeat Wy qEEl 3 A agg ¥
qETEAT frar a1 1 ga feew w9
FI 97 AT A Al RARSA  F7
FTA A E BT T 9 IF A
1 97 @ 3T

(n) feew @t 9x 3 fagwaw,
1964 %1 #87 ¥ fao g Frafdr

o WIWIT T AT 92 A7 K
ag TeA IEAT S fE Far qdr wgRar
F au 3o fopsw 1 A=y &, w7 g, AT
gz e 45 2 fo g4 feeq #r frg+r
AeR W ZRIT e & afawr
%1 g€t faggar  arw weamy M@ R,
wq & 39 1 T aFH T F NS
AT AT AT A AT BAT A AT FAA KT
uwrEv 77 fear qar ) ;g A AT
o6 Troeam faam avr & o 39 ag Y
"t €1 % & 5 77 feew qx O s
W, hifE 37§ UM 9T 9T
TS A AAAT 9 I FET 347
# 7g o s 9rear g fe fe fee
w5 7 z8 & # fogwmT G
T §E A IH O AT FEARY A

T
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st gfror it o F X ogS &
w7 & fF @ X ¥ foerad e
g1 geFAt & wf § 2% F A qoea
FERATNE | T A A g e
F1 g g€ & AT w9 wEARd A W
wq &1 gwar 1 ¢ | @ feew # QO
FT T d—oF A g FqE
feew §, fow & agg & md gl §
o e @ fam TA-aem W
&1 1w faAr mA-asT Y g, 99
Y qeT @ Y AR Iw AW
= o a7 famnd A &, I e q@
o

st Wi W gTwr o WT oY
ot w1 fras &7 0% § 5w feew
¥ Troear & afawt w1 a gu feamar
mr g ?

st gfra  wiwy : @@ e
fosraa @ =€ ®

ot wF ;91 3z 99 & f§ wn
frew # g @arar war ¢ fE AW ®
AR BT AT T W7 A 9T
saisT ¥ wfer & wrE A e,
forg & ®rew TTHEE A FTH AEA
¢ ? w1 omAT AW W aOE T
& fr z@ frew # qaman man @ f wwieT
Fr Tt ¥ TAEqEr WA A ay ?

st Shrar Wi ;e o g
§ wR @ o §

ot a3 : @ feew ¥ fammar mar
framiet N g M A\ WH
fegmar o ¥ f& TomeE F T
T FACE | W W WEC G A
< aar )

Shri Hem Baruma: I have seen this
picture and may I submit....
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Mr. Speaker: Have I called him?
Shri Hem Barua: No, Sir.

ot Wiwre W dTAT ¢ TAEH

F ®e
Mr. Speaker: Have 1 identified him?

No, not in this manner. He has had
his chance.

=t Wo fo @AENW : ﬂﬁm
g g fr @ feew & ar ¥ feat
fasad o R HAWT T A IQ
w97 fa=w w@T

weaw wgw : fafaeex @gw &
%g faar ¢ 5 2 frerag org &

&Y gew a wgag : faT A A
w foen & R ¥ fuwmma =7 g, SR
e A a7
T e wgedn 39 fersradl #1937 #%
w7

et gfar qisY : § 9@ FEW
TR § 1 & a7 AN fear awdt
g1

off AR URQ : 99 F AW
aar

werR WERW 99 F AW W @
for s o

st e e ;%@ feew #
TF ®F ) 0F 4 F §g & 3@
a1 g fF R AW WK S
¥ g fanfedl & ww R gfame
£, @1 3 5y g7 ok fear w 74
% I @ N v Q@ g 5w
feew % arafaem w1 ofew fear
T §, g ST g g TR w A
R T I[ F WA FO0 5 g
qF 9 g1 AW G Felt § WY
uae X fe ag Wt @ feew ot I
Sl
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Shrimati Indira Gandhi: This is a

suggestion.

wTaw wEaw : 9g a1 swteedd
g

Shri Hem Barua: I have seen this
picture. This picture is now before
the National Film Awards Committee
and as a member of that Committee
I have seen this picture. The loca-
tion of this picture is not NEFA; it
is Ladakh and it depicts high morale,
gallant fighting capacity as also patrio-
tic fervour of our troops fighting
there. Therefore I do not know why
it is that there should be any objec-
tion coming from certain quarters. 1
do not know that.

Mr. Speaker: He should settle it
with those gentlemen. He has noth-
ing to ask, perhaps.

Shri Hem Barua: I have a question
to ask.

Shri Nath Pai: He is coming to the
rescue of the Minister. That shows
how fair minded he is.

Shri Hem Barua: My question is
this and, I think you will agree with
me, whether Government proposes to
show this film from Kashmir to
Kanyakumari and from Kanyakumari
to Assam, NEFA and Nagaland
because it gives a lot of patriotic fer-
vour to the people.

Shrimati Indira Gandhi: This is a
commercial film and it will, no doubt,
go through all the commercial cir-
cuits. 1 am very grateful to Shri
Barua for giving the correct version.
I may also point out that the troops
concerned are not confined to Rajas-
than but they come from all over
India.

@t q= fag : W wREE ¥ O
it A foed or$ & W oA Tl
gt § fF § fawmd few fe st
fawm ywut §?
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Indian Repatriates from Mozambique

+
. J Shri Narendra Singh Mahida:
1252 Shri Buta Singh:

Will the Minister of External Affairs
be pleased to state:

(a) whether the executive of the
Mozambique Indian Repatriates Asso-
ciation claiming to represent some 600
repatriate families in Gujarat has
urged Government to grant compen-
sation for their assets in Mozambique
confiscated by the Portuguese Gov-
ernment;

(b) whether their assets valued at
Rs. 5.3 crores were left behind by the
repatriates when they were forced by
the Portuguese to leave Mozambique
at the time of our direct action for
the liberation of Goa, Daman and Diu
from Portuguese rule; and

(c) if so, the action taken by Gov-
ernment thereon?

The Deputy Minister in the Minis.
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) Some repatriates have, on their
own, filed claims with the Govern-
ment totalling Rs. 53 crores. They,
however, estimate that the total assets
left behind by Indians in Mozambique
is much more.

(c) The Government of India has
requested the good offices of the Gov-
ernment of Mexico for investigation
of the claims and Mr. Zorilla, the
Mexican Minister in Lisbon has
already gone to Mozambique in this
connection. His report is still awaited.

Shri Narendra Singh Mahida: Our
Government, the Indian Government
has seized Portuguese properties in
Goa, Daman and Diu.

Shri Shinkre: There is no Portu-
guese property in Goa.
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Shri Narendra Singh Mahida:
Whatever the properties that we:e
there, there were ships also. Does
Government propose to give any com-
pensation from the Portuguese assets
seized by our Government?

Shri Dinesh Singh: I am not aware
of any Portuguese property in Goa.
There was Goans' property which ig
Indian property.

Shri Narendra Singh Mahida: The
condition of the repatriates who have
settled down in Gujarat is very piti-
able. Does Government propose to
help them otherwise?

Shri Dinesh Singh: As the House
is aware, I laid a statement on the
Table of the House sometime back
giving the details of facilities which
we are giving to these persons.

Shrimati Renu Chakravartty: In
view of the fact that there are some
repatriates from these Portuguese
colonies in Delhi and Punjab and
some of them are being driven out
of even the small houses which they
have been given, may I know whether
the Government is considering, even
it they cannot give compensation
because of the difficulty of computing
it and geting the information from
Portugal, to give help on an ad hoc
basis to rehabilitate them?

Shri Dinesh Singh: As I mentioned
earlier, I have placed on the Table
of the House the scheme which gives
monetary assistance and also grants
and loans for their rehabilitation.

Shri Jashvant Mehta: May I know
whether the Government has decided
any principle under which they pro-
pose to give compensation for the
assets and property lost in Mozam-
bique and, if so, after the receipt of
the report, will the Government con-
sider giving compensation to them?

Shri Dinesh Singh: We are giving
interim relief. We are hoping that’
the Portuguese Government will allow
them to repatriate their assets.
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Dr. Sarojini Mahishi: May I know
the estimate of the assets left behind
by Indian repatriates in Mozambique
and the reaction of that Government
to the claim made by those repatriates?

Shri Dinesh Singh: I read out the
estimate that they have themselves
written to us in the body of the main
reply. It is said that the real esti-
mate of assets is much more for which
we are awaiting more information
from the repatriates themselves.

Shri Shinkre: Does the hon. Minis-
ter or the Government know that
several of these Indian settlers in
Mozambique were by law Portuguese
citizens and that, after the liberation
of Goa, Daman and Diu, the Portu-
guese Government there took this
action becausc they were citizens of
Indian origin and forced them out of
Mozambique and, if so, what action
would the Government contemplate
to take to force the Portugucse Gov-
ernment to obcy and respect their
.own law in their own country?

Shri Dinesh Singh: We are aware
that some of them were Portuguese
citizens and the Portuguese have
thrown them out and they have come
here. There is no means by which
we can force the Portuguese Govern-
ment to take any action. We are
asking some friendly powers to inter-
vene and sce that the matter is settled.

Shri Indrajit Gupta: In view of the
fact that there are a number of out-
standing issues between India. and
Portugal such as this question of
assets of repatriates or the issuc of
continued imprisonment, for example,
of certain Goa freedom fighters and
so on, may I know whether the Gov-
ernment has under consideration any
question of restoring direct normal
diplomatic relations with Portugal,
now tha' no pa"t of our country is
occupied any longer by Portugal, so
that we will be able to take up these
matters directly with them instead_of
through the good offices of some third
power?
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Shri Dinesh Singh: Not at this
moment. As the House is aware,
enlightened public opinion all over
the world is of taking sanction against
Portugal and not of strengthening
relations with them.

Shri S. N. Chaturvedi: Has the
Government thought of taking up this
matter, the non-payment of compen-
sation for the property left by the
repartriates there, with the United
Nations?

Shri Dinesh Singh: No, Sir. We
have not considered taking that action.

Mr. Speaker:

Shri Harish Chandra Mathur: Sir,
you will notice that this Question
1253 is based on the personal know-
ledge of the Prime Minister and hence
it could best be answered by him
rather than by anybody else.

Next Question.

Nuclear Umbrella

+

Shri Harish Chandra Mathur:
.rShrl P. C. Borooah:

Shri Kindar Lal:

Shri Vishwa Nath Pandey:

1253.

Will the Minister of External Affairs
be pleased to state:

(a) whether the Prime Minister is
in touch with the Prime Minister of
UK. regarding nuclear umbrella pro-
posal initiated by him;

(b) the progress this idea has made
and the countries with which it has
been pursued by him and the Prime
Minister of UK.; and

(c) the reaction of the countries
with whom this proposal has been
pursued?

The Minister of State in the Minis-
t-y of External Affairs (Shrimati
Lakshmi Menon): (a) No, Sir.

(b) As has been stated earlier in
answer to Starred Ques‘ions No. 78
of 22nd February and No. 228 of 2nd
March, 1965, the Prime Minister did
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not make any specific proposals to
Mr. Harold Wilson. He, however,
took the opportunity of raising the
question of the dangers arising from
the proliferation of nuclear weapons;
and in this connection posed the gene-
ral question of the responsibility of
nuclear powers to mitigate the nuclear
threat faced by non-nuclear powers.
The Prime Minister himself has not
pursued the matter, but it has been
discussed, informally and in a general
way with US.A. and USSR. as a
part of the continual discussions on
matters of common interest with
friendly countries at the diplomatic
level.

The U.K. Prime Minister, during
bis recent visit to the United States,
spoke at a press conference about this
matter, but we have no information
as to whether he has formulated or
discussed any proposal.

(¢) Does not arise.

Shri Harish Chandra Mathur: Wiil
the hon. Prime Minister suy whether
I am correct in understanding the
situation that whatever arrangements
may be made, whether you call it
nuclear umbrella or whether you call
it as certain assurances by the nuclear
powers. the thing inherent is that we
shall have 1o depend, that is, all non-
nuclear powers will have to depend,
upon the words of the nuclear powers,
and if so in the light of the present
experience that even clear and cate-
gorical assurances given both by UK.
and U.S.A. regarding the use of
armaments supplied to Pakistan
against India are not being cared for
and no value is being attached to
them, may 1 know whether the Prime
Minister has done some re-thinking
on the matter, and if so, what it is,
and what attitude non-nuclear powers
like us should take now?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Babadur
Shastri): As regards the use of other
weapons, I think that it is a some-
what different matter. But in so far
as this particular matter is concern-

626 (Ai) LSD—2.
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cd, it is true that there was some
discussion at the diplomatic level both
in the USA und in the USSR, and
there has been no specific reply to
the proposals that we had made.

Shri Nath Pai: What were the pro-
posals?

Shri Lal Bahadur Shastri: There
was no proposal as such. As 1 had
said earlier. ...

Shri Hari Vishnu Kamath: There
was nothing specific?

Shri Lal Bahadur Shastri: There
was nothing specific. In a gencral
way I did suggest that the major

nuclear powers should consider about
how to obviate the menace of the
nuclear weapons in so far as the non-
nuclear countries were concerned. So,
there was this suggestion. I do not
know if it is necessary for us to pur-
suc the matter, but in so far as the
question of  non-proliferation  of
nuclear weapons is concerned, it would
in some form or the other come up
either before the Disarmament Com-
mittee or before the UN.

Shri llarish Chandra Mathur: This
question regarding the proliferation
and ascalation of the nuclear” powers
has been before the Disarmament
Committee for a number of years.
How does the hon. Prime Minister
think that India alone by her self-
denial can help this matter, when
even a small and tiny country like
Israel is going in for atomic weapon,
and when other countries are giving
the secret of manufacturing these
atomic weapons to those countries?
May I know how we propose to pro-
ceed in this matter? According to
the best authorities, China will be
equipped to use the atomic weapons
which they have developed, including
the hydrogen bomb within the next
five years. May I know how long...

Mr. Speaker: How long is the hon.
Member's question? The question
should be short.
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Shri Harish Chandra Mathur: How
does the hon. Prime Minister think
that this self-denial is going to stop
proliferation, and how is he going to
assure the country about its safety in
the light of these recent develop-
ments and circumstances?

Shri Lal Bahadur Shastrl: It is a
different question altogether. The
Government of India have taken a
policy decision in regard to the manu-
facture of atom bomb and we stick
to it. In the meanwhile, our effort
would be, as far as possible, to eli-
minate the use of nuclear weapons
and also the proliferation of nuclear
devices.

Shri Nath Pai: The Prime Minister
says that a policy decision was taken.
I think even the Prime Minister of
India will concede that things and
circumstances are totally changed
since that policy decision was taken,
which in itself had never much scope
for serious thought or does not betray
any kind of mental effort which had
been put into it before that decision
was reached. But in view of the fact

that conditions and circumstances
have changed completely and it is our
own responsibility to defend our

country—no one will come to our
rescue; that has been made clear—may
we know whether this so-called policy
decision taken in a different context
is at least being re-examined by Gov-
ernment or they will obstinately
follow it and say that it remains?

Shri Lal Bahadar Shastri: The deci-
sion is there and it stands for the
present.

Shri Nath Pail: This is obstinacy.

Shrimati Renu Chakravartty: In
view of the fact of the changed situa-
tion arising out of the help which
Pakistan is getting from America,
what i¢ the reacfion of Government
‘o the setting up of nuclear bases in
the islands of the Indian Ocean, with
which the UK Government is also
proceeding? Will it not be a source
of trouble to us in future?
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Shri Lal Bahadur Shastri: It is a

different question.
Mr. Speaker: I also ugree.

Shrimati Renu Chakravartty: That
is also concerning nuclear umbrella.

oft gwmErER WeR ;S e S
¥ €3 7g w91 fr WOEW ¥
# fF oot gw goaw A T, e
ag gt w1 ot fom w6 @
& ag 9 et § 5 whaw ot
I F AW F AWR F I AN AT
fadw amae &, foad f& avvr I
SHT &7 wiew foim adf s aw e g ?

ot W gy e ;0 A X
T 7@t #er av fF gw 7wl fqir
W g 1ew A wm o fFoaw
TR F b ¥ oA om faum
e Afr &1 g9 7 ag war a1
e i mw R { 3s
LGN S

st gemE sy v oafwars
NofforfEoeasgrarfsga X
afw faoig 7€t faar 4, o & fao
TO AL T A FFAT | ATFR F
@y #afeas 79 " #r F
wror @ ®ay & oo oAw g 7

Dr. Sarojini Mahishi: If the success
of the nuclear test ban treaty and
the eradication of the menace of
nuclear weapons is dependent on
mutual fear and suspicion among the
different countries, may I know whe-
ther the Government of India would
proceed to find out something con-
crete which would bring about success
in this fleld?

Shri Lal Bahadur Shastri: T could
not follow. But every effort still
being made towards disarmament is
with a view to avoid misgivings and
misunderstandings, as far as it is
possible to do so. There is the Dis-
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armament Committee; there is the decided in a few days time. Persi
Disarmament Commission. In the tent effort will have to be made, and

Disarmament Committee, India is also
represented. We do our best to strive
for success of the proposals which are
put before those bodies.

ot TREEE qF © qg W G
& % T sraw qar AR § A
TE qmE & A A g fE
gfs suEw @A™ FIE AL W\ OIAT
fam feggram & oW qulw war #®
srenfrs awe arw #, afe qE #
A T 9 v ga feafq # =1 smam,
AT AATH HAT SV qAT AT T FGT 7

Shri Hari Vishnu Kamath: Has the
Government, or rather the Prime
Minister, been in touch with the other
non-nuclear nations of Asia and
Africa, and if so, what are the re-
actions of the governments of these
countries to the proposals made in a
general way by the Prime Minister
to the Governments of the USA and
USSR?

Shri Lal Bahadur Shastri: We have
not been much in contact with the
other countries.

Shri Harl Vishnu Kamath: On a
point of clarification. He says ‘we
have not been much in contact’. That
means, there has been some contact.
What is meant by ‘much in contact’?

Shri Lal Bahadur Shastri: We have
not received théir reactions.

Shri D. C. Sharma: The nuclear
test ban treaty has proved to be only
a paper transaction and the Disarma-
ment Commission proceedings are
only proceedings of talk without
arriving at any results. In the light
of this, may I know what guarantee
there is for India and for the other
countries of Asia against the trigger-
happy and nuclear weapon-happy
country of China?

Shri Lal Bahadur Shastrl: It is not
a matter which can be discussed and

it will take some time to come to a
decision that nuclear weapons will
not be used.

Song and Drama Division

+
“1254 f Shri Subodh Hansda.
*\ Shri S. C. Samanta:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the objectives of the Song and
Drama Division and the media used
by it for its publicity programmes;

(b) whether the publicity pro-
grammes are held only in big cities
and towns;

(¢) whether the admission to these
programmes is free; and

(d) if not, the reasons for charging
the admission fee?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri C. R. Pattabhi Raman): (a)
The Song and Drama Division is res-
ponsible for carrying the message of
the Five Year Plans to the masses
through live entertainment media.
Since the declaration of National
Emergency, our publicity has been
Defence oriented also. The media
used for the purpose are dramas, folk
plays, Burrakathas, Harikathas, Bal-
lads, Kavi sammelans, Puppet shows,
Composite programmes, Ballets, etc.

(b) No. Sir. The programmes are
also arranged in small towns and
villages.

(¢) and (d). Admission to the pro-
grammes is free. However, in cases
where large audiences are expected,
an admission fee is charged to regu-
jate entry.

Shri Subodh Hansda: In reply to
parts (c¢) and (d) of the question, the
Minister has said that where the audi-
ence is large, admission fee is charged
May I know whether this is a fact



13961 Oral Answers
that in Delhi complimentary tickets
are issued only to the privileged class,
and if so, why this discrimination?

Shri C. R. Pattabhi Raman: It is
only in those places, especially in big
cities, where huge crowds come, that
some sort of charge is there. Other-
wise, in villages and small towns,
these are free shows.

Shri Subodh Hansda: Since this
Drama Division is meant to give pub-
licity for the Five Year Plans, I would
like to know whether the Five Year
Plan achievements are given publicity
and whether it has created any re-
action in the mind of the people.

Shri C. R. Pattabhi Raman: I can
perhaps give the figures: 4,627 per-
formances were arranged in 1964-65;
by the departmental troupes 5; song
and drama festival 14; ballet perfor-
mances 9. Throughout, we have had
very good reception.

Shri S. C. Samanta: Is it not a fact
that the field publicity department
which deals with this division is not
able to cope with the work? May I
know whether there is any proposal
for expanding the publicity depart-
ment?

-

Shri C. R. Pattabhi Raman: We
are aware. We are trying to aug-
ment the resources. We have already
had a report on this.

=t WET AT et ¢ qely wAY @
77 ¥ #igl fr IR AR AW I A
aqr & qAAT HLETT AW@T RN
& sy, ot & q@AT wTEaT § R ARy
¥ dar FFr qamm feamr amT @
Fagd st F afea o w81 qAT 7F |
aF FAAT £ F17 @1 IR fawr §
I # uF GYAA 7 O HIY G F A"
ToFT FW F TI8T T ERcindscd
HAT TR 9T I w@r &Y WA
®q d@ gemar wEr ?
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Shri C. R. Pattabhi Raman: I do
not know what he is referring to.
Many of them are Ram Lila, Krishna
Lila shows. I can give a big list.
I do not know what he is referring
to. If he lets me know, I can enquire.

»t T fq€ : # 7@ AT
aga g f5 43 wmE zav oA A
gmr feftaq o7 feaar &=t g @
s T g % fAwtor ® @0 agEar
fa=tt 7
Shri C. R. Pattabhi Raman:
not have the break-up figures.

I do

12.00 hrs.
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The Minister of Defence Production

in the Ministry of Defence (Shri A. M.
Thomas): (a) Yes, Sir.
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(b) One killed and five injured.

(c) The amount of compensation
payable to the family of the deceas-
ed will be determined according to
the provisions of the Workmen’s Com-
pensation Act. As regards the injur-
ed persons, the amount would be con-
sidered after the exact nature of dis-
ablement sustained by them is esta-
blished.

(d) A Court of Inuiry has been
ordered by the Director General
Ordnance Factories.

It has been ascertained that this
is not a case of sabotage.

=t gEW T TGAE ;A TR
¥ fo 3 fF gaeasy g faewre g,
I9 & T g & oerd ¥ o faenre
¥ fomfay ¥ fead omr qwy o ?

Shri A. M. Thomas: It is true that
an explosion had occurred in the fil-
ling 9th section of the ordnance fac-
tory at Khamaria at 18 hours on the
29th April. The causes of the explo-
sion are being enquired into by the
court of enquiry constituted by the
Dircctor General of Ordnance Fac-
tories. I would not like to anticipate
the findings of that court of enquiry.

= W W wGIW : Ag FTO@AT
aga A g ¢ A A & e
&1 WY ATTTATAY F19 AT BTf £ aFAT
& o T ot £ 3o 7T AEE BT A
2ag gg AT i WY W AEA =Y EY
STETEFAT W17 47 39 a1 Bl OO0
¥ @y gu AVET T &eAl
T o @) & fe e gz, afam 7
TFEA

Shri A. M. Thomas: As has been
stated by the hon. Member, the fac-
tory has got a reputation for efficient
working, and vigilance is being exer-
cised. But even then accidents occur.
The question is whether it was avoid-
able or not. The entire thing is being
enquired into.
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Shri Ranga: Since the hon. Minis-
ter has said that it is not a question
of sabotage and since the people who
had been shot down and injured
happen to be workers, not having
enough or sufficient property to look
after themselves during their disabi-
lity, have the Government considered
it advisable to pay some interim—I do
not want to call it compensation—
assistance in order to help their fami-
lies while this enquiry goes on?

Shri A. M. Thomas:
tainly be considered.

That can cer-

st wiwTc wre g : afeEr &
TIA F §AA HTATC T T FRW
N ITF gy, §7 W% I nfy we
STt § @ FEAVE G § Harfaw
I Awmaen fear smar & & wreew
wrzan g fF @ @@y 2 gt av faar sngm
T FAF AT FT AT wET § AL
qanfas 37 %1 fear sy ¢

Shri A. M. Thomas: Compensation

is paid under the Workmen's Com-
pensation Act.

Shri S, M. Banerjee: 1 would like
to know whether this accident was a
fatal accident and such accidents take
place in dangerous places such as the
ordnance factory at Khamaria where
ammunitions are produced, and if so
whether any effective step has been
taken to protect the workers working
in thosc dangerous places and facing
such risks. and if so, whether this
point will be considered by the Direc-
tor General of Ordnance Factories?

Shri A. M. Thomas: All precautions
have been taken. This building in
which this explosion had taken place
is itself known as a ‘DANGER build-
ing’ so that all precautions have to
be taken.

st a® : @AY agrm T wEr.fw
daew g I N AT
o @Y mfy @ 1 Afww q@r Tuw Aer
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Shri A. M. Thomas: In fact we have
ascertained the position. We have
also got the detuils regarding the
explosion and from the details com-
municated we have come to the con-
clusion that there is no question of
sabotage.

Heavy Engineering Corporation,
Ranchl

4
¢ Shri P, K. Ghosh:
| Shri Prabhat Kar:
Shri Priya Gupta:
Shri P. H. Bheel:
SNQ. ""{ Shri Narasimha Reddy:
| Shri Y. N. Singh:
Dr. U. Misra:
LDr, Ranen Sen:

Will the Minister of Industry and
Supply be pleased to refer to the reply
given to Starred Question No. 492 on
the 19th March, 1965 and state:

(a) whether any final assessment
has been made in respect of technical
and non-technical personnel becoming
surplus in the Construction Division
of .Heavy Enginecring Corporation,
Ranchi; and

(b) if so, number of such personnel
in different categories and how many
out of these have been offered em-
ployment in Bokaro and other steel
projects?

The Minister of Heavy Engineering
and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): (a) No final assessment has
yet been made. However, the matter
is under continuous review in- the
light of requirements of the Corpo-

vation.

!b) Does not arise.
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Shri P. K. Ghosh: In reply to Ques-
tion 492, the Minister stated that he
has taken up the matter with the
Ministry of Steel and Mines. But in
view of the fact that lots of posts are
falling vacant in the Bokaro steel
project and the HEC staff are not
being given preference there, I would
like to know whether the Minister
will take up the matter with the
Prime Minister or at Cabinet level in
order that the posts falling vacant in
Bokaro steel plant are filled up by
the HEC staff?

Shri T. N. Singh: Already efforts
have been made and we have been
succeeding in getting a number of
these people jobs elsewhere including
Bokaro. I think these efforts should
be continued and nothing more seems
necessary at this stage.

Shri P. K. Ghosh: In view of the
fact that the Directorate of Manpower
had estimated that there would be
shortage of 8000 to 9000 engineers
during the fourth plan period, does
Government propose to have a pool
of engineers with the present incum-
bents who are expected to be surplus
in HEC?

Shri T. N. Singh: This is a much
wider question.

Shri Prabhat Kar: The Minister
stated that no final assessment has
been taken of the number of persons
to be rendered surplus. May I know
the criteria laid down for the retrench-
ment of the technical hands?

Shri T. N. Singh: As a matter of
fact, no retrenchment has been made
up till now. The Estimates Com-
mittee made a recommendation in
March, 1964 that there is over-
employment of a large number of
people in the construction wing. We
have been looking into it and using
our good offices. Wherever we find
that these people are likely to be sur-
plus, we have been forwarding their
applications and helping them to get
jobs. Al that is possible is being
done.
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Shri Priya Gupta: In view of what
the Minister has said that the Minis-
try will keep it in view that their
original proposal of constructing 6000
quarters per annum is still there, it
it is there, may I know the yardstick
and the norms adopted for number
of personnel required for the con-
struction and the staff already employ-
ed will not be rendered surplus? 1f
they are rendered surplus, will the
question of imparting training in other
trades and absorbing them into the
pool of engineers required for the
fourth plan be considered definitely?
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Shri T. N. Singh: It is my intention
to implement the recommendations of
the Estimates Committee and PAC in
such matters and we are pursuing
that policy. In regard to training
them for other trades, we are doing
our best in this connection also.

Dr. U. Misra: In view of the fact
that the engineers and technicians
including those in the steel plants are
dissatisfied that some are under-
employed and that there is nepotism
and less qualified people are over-
employed, is the Government con-
sidering to set up any machinery, so
that—the Minister himself said that
it has wider scope—they may be
absorbed into the pool of engineers?
Will Government set up a machinery
to put them in proper places and give
them proper employment?

Shri T. N. Singh: Probably the hon.
Member is asking about employment
opportunities in the steel industry.

Dr. U. Misra: 1 gave it as an
example. I am referring to the dis-
satisfaction of engineers in general.

Shri T. N. Singh: The general ques-
tion is always under consideration
and review by the government.

Shri Indrajit Gupta: What is the
estimated additional number of quar-
ters that are likely to be required for
the construction at HEC and what is
the number of personnel which will
be required for that construction?
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Shri T. N. Singh: I have already
stated that we are trying to imple-
ment the recommendations of the
Estimates Committee and PAC which
want a reduction of expenditure on
quarters and townships.

Shri Indrajit Gupta: I wanted to

know the additional number of
quarters.

Shri T. N. Singh: I cannot give
it offhand.

Shri S. M. Banerjee: It appears
from the statement of the Minister
that perhaps the department has not
assessed the workload and simply
because the Estimates and Public
Account Committees have said that
HEC is overstaffed, the services of
these qualified engineers are being
dispensed with. May I know whether
any committee has been formed,
known as the workload assessment
committee and whether this commit-
tee has gone into the question before
implementing the recommendation of
the Estimates Committee?

Shri T. N. Singh: This relates lo
construction staff. Censtruction work
always tapers off as the work gets
completed. Pcople are employed
according to the requirement of the
work.

WRITTEN ANSWERS TO
QUESTIONS

Indian Embassy Officials in China

*1249. Shrimati Maimoona Sultan:
Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Chinese Government have imposed a
number of restrictions on the move-
ments of Indian Embassy Officials in
Peking;

(b) if so, the precise nature of the
restrictions; and

(c) Government's reaction thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) It is o fact
that the Chinese Government have
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impose a number of restrictions on
the movement of all diplomats accre-
dited to the Chinese Government.
These restrictlons also apply to Indian
Embassy officials posted at Peking.

(b) Diplomats in Peking are allow-
ed freedom of travel only within a
radius of 20 Km from the centre of
Peking. Freedom of travel is also
permitted to a few places of histori-
cal and cultural value near Peking
outside the 20 Km radius. Foreign
diplomats can also visit a few cities
in China like Tienstin, Shanghai,
Hangchow, Suchow, Wuhan, Canton
and Nanking, after giving prior inti-
mation to the Chinese Foreign Office.
The prior permission of the Chinese
Government has to be obtained, how-
ever, to visit all the places which do
not fall within the above two cate-
gories.

(¢) In conformity with the demo-
cratic system obtaining in India, the
Government have not placed any
special restriclions on the movement
of diplomats as is being done in China.
However, the question of reciprocal
treatment in this matter is a right
which Government reserves to itself.

Central Advisory Committee on Raw
Films

*1255. Shri Vishwa Nath Pandey:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that the
Central Advisory Committee on Raw
Films has recommended to Govern-
ment to build buffer stocks of raw
films and release licences and stocks
in time to avoid shortages to the pro-
ducers; and

(b) if so,
thercio?

Government’s reaction

The Minister of Information and

Broadcasting (Shrimati Indira
Gandhb): (a) Yes, Sir.

(b) Government generally agree
with,, the recommendation. The

following steps have been taken in
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pursuance of this recommendation:

(i) Ad hoc licences worth Rs, 3
lakhs were issued to Messrs.
Kodaks for the import of
negative and sound raw films
for maintenance of reserve
stocks during the licensing
periods April-September, 1964
and October, 1964—March,
1965. In the current licens-
ing period, arrangements will
be made for grant of a further
ad hoc licence for the import
of sound and negative raw
films worth Rs. 2 lakhs to
Messrs. Kodaks.

(ii) An advance licence for the
import of Negative and Sound
raw films worth Rs. 5 lakhs
is being granted to Messrs.
Kodaks each half year in
August|February to enable
them to maintain the flow of
supplies without interruption.
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Airlifting of Immigrants from Ceylon

*1257, Shri Raghunath Singh: Will
the Minister of External Affairs be
pleased to state whether Government
of Ceylon are planning to airlift im-
migrants from Ceylon to India?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): Though no formal request
for our concurrence has been made,
the Government of Ceylon are said to
be considering airlift of illicit immi-
grants from Ceylon to Tiruchi,

Lock-out in Hutti Gold Mines

{ Shri Sivamurthi Swamy:
Shri Brij Raj Singh:
Shri Omkar Singh:
Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya;
Shri A. P. Singh:
| Shri Y. D. Singh:
Shri Lahri Singh:
‘ Shri Jagdev Singh
| Siddhanti:

Will the Minister of Labour and
Employment be pleased {o state:

*1258, ?

(a) whether any agreement was
arrived at the tripartite meeting on
the 26th January, 1965 regarding
Hutti Gold Mines between the
management and its employees before
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the Regional Labour Officer, Hydera-
bad;

(b) if so, the reason for the Hutti
Gold Mines being still closed and
locked;

(c¢) the number of employees of
Hutti Gold Mines who were given
discharge notice from service; and

(d) if so, the action Government
propose to take to open the Hutti
Gold Mines for usual work?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
Yes,

(b) As the agreement was signed
under duress jt was repudiated by
the management. Apprehending
trouble inside the mine, the manage-
ment declared lockout which still
continues.

(c) About 316.

(d) The question of referring the
points in dispute lo adjudication and
lifting the lockout js under examina-

tion in consultation with the State
Government.
Flag Incident in Bandung Conference

( Shri Shree Narayan Das:
[ Bagri:
| Shri Vishram Prasad:
k Shri Kishen Pattnayak:
Onkar Lal Berwa:
| Shri Madhu Limaye:
i Ram Sewak Yadav:
Shri Alvares:
+1259 , Shri Hukam Chand Kach.
havaiya:
1 Shri Yudhvir Singh:
[\
|

Shri Bade:

Shri Daji:

Shri Narendra Singh Mahida:

Shri Hari Vishnu Kamath:

Shri Raghunath Singh:

Shri Vishwa Nath Pandey:
| Shri Baswant:

Will the Minister of External
Affairs be pleased to state: .

(a) whether it is a fact that in the
flag parade in the Bung Karno
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Stadium on the occasion of the 10th
Anniversary of the Bandung Con-
ference held on the 19th April, 1965
in Jakarta, Indian National Flag did
not find a place;

(b) if so, the reasons therefor; and

(c) whether the Indonesian Gov-
ernment have given any explanation
in this regard?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) We are informed by the
Indonesian Government that Indian
flag was flown on this occasions,

(b) and (c¢). Does not arise.

Peace Talks in Nagaland

*1260. Shri Ram Harkh ¥Yadav:
Will the Minister of External Affairs
be pleased to state:

(a) the progress made in the Nags-
land Peace talks:

(b) whether any date hag been
fixed for the resumption of Nagaland
Peace talks;

(c) whether it is a fact that the
General of the Naga Rebel Under-
ground Army has complained that
Indian Army has reinforced its
security posts there; and

(d) if so, Government's reaction

thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) The progress
of the Peace Talks upto April, were
stated in an answer to Starred
Question No. 914 on 19th April, 1965.
Efforts of the Peace Mission to get a
categorical acceptance by the Under-
ground leaders of their proposal of
the 20th December as the basis for
further negotiations continue,

A meeting of the Indian Delegation
and the Underground Delegation was
held in Khensa on 4th and 5th May,
1965, where this question was further
discussed.
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Since the Peace Mission were of
the view that more time should be
given to the Underground leaders to
consult among themselves, the period
of suspension of operations has been
extendeq upto 15th July, 1965.

(b) No date has been fixed for the
next round of talks. This will pro-
bably depend on the reply that the

Peace Mission expects from the
Undergroung leaders.
(¢c) and (d). The Underground

delegation has more than once alleg-
ed that the Indian Security Forces
have reinforced their posts in Naga-
land and some such allegation is
reported to have been made by one
of the so-called Generals of the
Underground Army also. This alle-
gation is untrue. We have not rein-
forced our posts in Nagaland after
the operations were suspended on
6th September, 1964.

Television

*1261. Shri P. C. Borooah: Will the
Minister of Information and Broad-
casting be plcased to state:

(a) whether two rival teams from
the UK. recently visited Delhi to
explore the possibilities of collaborat-
ing in setting up a Television system
in India on a big scale;

(b) if so, who were the rival con-
tenders pioneering for the big T.V.
System in India; and

(¢) the result of their discussions
with Government during their visit?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) and (b). Yes, Sir. A
gentleman from London reported to
be connecteq with M]s Rediffusion
and Pve Ltd., London, and the re-
presentatives of M|s Thomson Tele-
vision (Int) Ltd, London, visited
India to explore the possibility of
setting up a Television network.
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(c) The entire question of the in-
troduction of television, including
matters arising from exploratory pro-
posals such ag these, is under consi-
deration of the Government.

Accident in Kendwadih Colliery

( Shri P. R, Chakraverti:
| Shri Hukam Chand Kach-
J havalya:
1262, Shri Bade:
Shri Prakash Vir Shastri:
| Shri Raghunath Singh:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is g fact that six
miners of Kendwadih Colliery,
Dhanbad, were drowned on the 22nd
April, 1965 when water from an
adjoining pit rushed into the mine
where they were working.

(b) whether all the bodies have
beep recovered;

(c) whether enquiry has been held
accounting for this disaster;

(d) if so, the result thereof; and

(e) the ex-gratia payment made to
the bereaved families?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
Yes,

(b) Yes.
(c) Enquiry is in progress.
(d) Resultg are awaited.

(e) Ex-gratia payment of Rupees
Two hundred to each of the bereaved
families has been made by the
management; arrangements for pay-
ment of Rupees One hundred each
from the Coal Mines Labour Welfare
Fund Organisation are being made;
Colliery Mazdoor Sangh has paid
Rupees One hundred each to the
bereaved families of three deceased
workers who were members of the
Sangh.
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Violation of Cease-Fire Line by
Pakistan

*1263. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that during
the second and third week of April,
1965 Pakistanis made 90 raids on the
border between Chhamb anq Poonch
sector in violation of the cease-fire
line and used automatic weapons,
bombs and rockets and fired 7,000
rounds; and

(b) it so, the action taken by Gow-
ernment in the matter?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir, During this
period, Pakistani troops|armed
civilians committeq 8 raids betwecen
Chhamb and Punch Sectors in which
they used MMGs, mortars and roc-
kets, The total number of rounds
fired by them is not known.

returned by our
security forces and the raids were
foiled. Cease fire violation com-
plaints were lodged  with the UN
Military Observers.

(b) Fire was

Pakistan’s Letter {o Security Council

J Shri P. C, Borooah:

* .
1264. \ Shri D. C. Sharma:

Will the Minister of External

Affairs be pleased to state:

(a) whether Pakistan’s Residcnt
representative at the UN, in two
different letters to the President of
the Security Council has repeatea
Pakistani allegations regarding the
Sind-Kutch border and Kashmir;

(b) it so, whether Government have
received authenticated copies there-
of; and

(c) the precise contents of thes=
letters and Government’s reaction
thereto?
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The Minister of State in the Minis-
fry of External Affairs (Shrimati
ggkshml Menon): (a) and (b), Yes,
1T,

(c) As regards Kashmir, a copy of
Pakistan’s letter of 20th April, 1965
is placed on the Table of the House.
Pakistan has not denied any material
fact mentioned in the Government of
Gndia’s letter gated 5th March, 1983
to the Security Council, a copy of
which was laid on the Table of the
House on 19th April, 1965.

As regards Kutch-Sind
copies of Pakistan
letters to  the

border,
Government’s
Security  Council
together with our letters are also
laid on the Table of the House.
[Placed in Library. See No. LT-4395/
65]. Pakistan's letter of 19th April,
1965 is full of baseless allegations
and distortion of facts. In our
replies we have furnisheq the correct
facts and irrefutable evidence.

Air Space Violation by Pakistan

1265 S Shri Vishwa Nath Pandey:
"\ Shri Prakash Vir Shastri:

Will the Minister of Defence Ue
plcased to state:

(a) whether it is a
Pakistanj Jet aircraft
nzissance flight

fact that a
on g recon-
was witnessed for
some hours on the international
border near Jammu and Chhamb
areas on the 26th April, 1965; ana

(b) if so, Government's reaction

thereto?

The Minister of Defence (Shri Y. B.
Chavan): (a) A Pakistani jet air-
craft wag observed flying along the
obrder near Jammu on the 26th
April, 1965 within Pakistani territory

h

(b) Since the aircraft did not
intrude into Indian air space, no
action was called for
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Applications from Pakistanis for
Transit Facilities

*1266. Shri Narendra Singh Mahida:
Will the Minister of External Affairs
be pleased to state:

(a) whether applications from an
unusually large number of Pakistani
nationals claiming to be fruit sellers
for transit facilities through India to
West Pakistan have been received by
the Indian Deputy High Commissioner
in Dacca;

(b) whether the applicants are
reported to have informed the Com-
missioner that they had come to
Dacca from West Pakistan by air to
sell fruits and they wanted to go
back now by land route;

(¢) if so, whether more than 1,000
such applications have been received
by the Commissioner; and

(d) the steps Government provosc
to take in this regard?

The Minister of State in the Minis-
try of External Affairs (Shrimatl
Lakshmi Menon): (a) to (c). No, Sir.
However, in March, 1965, after the
Deputy High Commission of India.
Dacca, had granted transit visas.
from East Pakistan to West Pakistan
through India, to five Pakistant
nationals, about fifly more applica-
tions for similar visas were received

by them. On interrogation, the
applicants revealed that they had
come by sea from West Pakistan

to Dacca to sell spices. “surma”, etec.,
in East Pakistan and wanted to xo
back to West Pakistan by the land
route. When the Deputy High Com-
mission informed them that it would
take some time to consider their
cases, they withdrew their passports
stating they were in & hurry to
return to West Pakistan.

(d) Does not arise. -
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Use of U.S. Arms in Kutch

1267 J Shri Ram Harkh Yadav:
'\ Shri Vishwa Nath Pandey:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government are awarc
that U.S. Government have lodged a
strong protest with the Pakistan
authorities against the use of Ameri-
can Military Assistance Equipment in
the current fighting in the Kutch;

(b) if so, whether it is also a fact
that U.S. Government had assured
India that American Military Equip-
ment given to Pakistan would not pe
used against kndia; and

(c) its reaction on the Governments
concerned?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) We under-
stand that the U.S. Government have
taken up the matter of Pakistan’s
use of American equipment against
India, with the Government of
Pakistan.

(b) In the past, the United States
Government had given us such assur-
ances.

(c) Pakistan's reaction to the pre-
sent approach by the U.S. is not
known.

Assurance from Chief of underground
Nagas

*1268. Shri P. C. Borooah: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether Government have re-
ceived an authenticated copy of the
reported assurances from the Chief
of the Naga Underground army to
the Rev. Michael Scott, a member of
the Nagaland Peace Mission with
regard to import of arms;

(b) if so, the precise nature of the
assurances given;

13980

(c) whether any reply to the
Peace Mission's proposals which have
been accepted by Government as the
basis of further peace negotiations,
has since been received; and

(d) if not, when it is expected?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). Rev.
Michael Scott as a Member of the
Peace Mission has informed the
leader of our Delegation on the lines
of a press statement issued by him
on 22-4-1965 that he has been assured
by the so-called Chief of the Naga
Underground army that no arms have
been imported into Nagaland after
6-9-1964 and the Underground Nagas
will not import any arms as longz as
operations remain suspended in Naga-
land.

(c) No definite reply has been
received from the Underground
leaders regarding the Peace Mis-

sion’s Proposals forming the basis of
further negotiations,

(d) We do not know when the
reply will be forthcoming,

Housing Shortage at Kuttanad

3336. Shri A. K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government are aware
that there is acute housing shorlage
for agricultural labour in Kuttanad
Kerala; and

(b) if so, the steps taken to meet
the housing shortage?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya):
(a) Yes,

(b) Proposals for the extension of
village housing project Scheme are
under consideration.

Export of Ilmenite

3337. Shri A. K. Gopalan: Will the
Prime Minister be pleased to refer to

the reply given to Starred Question
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No. 731 on the 5th April, 1965 and
state:

(a) whether the service conditions
of the employees engaged in the pro-
duction of ilmenite have been affect-
ed as a result of the decline in its
production and export; and

(b) it so, the steps
ameliorate their conditions?

taken to

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): (a) No Sir.

(b) Does not arise.
Drinking Water Supply in NEFA

3338, Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that thete
are no arrangements for the suppiy
of pure and suitable drinking water
to the military personnel in NEFA;
and

(b) if so, the steps proposed to be
taken by Government in the matter?
The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir.
(b) Does not arise.
wgroez | AW wied
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qumga wfafa smafedt § e
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HeMments for Colliery Workers

8342, Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government are aware
that Messrs Singareni Collieries Ltd.
are not supplying helmets to some
workers for the last six months on
the plea of short supply; and

(b) if so, the action taken by Gov-
ernment in this regard?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya):
(a) Issue of helmets to the workers
by Mis. Singareni Collieries has not
been discontinued. Five thousand
helmets have been supplied during
the last eight months and ten thou-
sand helmets are expected to be
supplied within the next three
months,

(b) Does not arise.

Singareni Collieries

3343. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of cases referred
to the Implementation and Evalua-
tion Division of his Ministry by the
Singareni Collieries Workers’ Union
till 1st April, 1965;

(b) the number out of them pend-
ing with the Division for more than
a year; and

(c) when they are likely to be dis-
posed of?

The Minister of Labour and Em-

ployment (Shri D. Sanjivayya):
(a) Twelve,

(b) One.

(¢) The matter relating to the
abolition of contract system in the

transportation of coal is being put up
to the Board of Directors for a final
decision.

Present for Pope Paul VI

3344. Shri Ram Harkh Yadav: Will
the Minister of External Affairs be
pleased to state:

(a) whether Government have
decided to present to His Highness
the Pope Paul VI, a pair of lion cubs
from the Gir forests as a souvenir of
his recent visit to India; and

(b) if so, the details thereof?

The Minister of External Affairs
(Shri Swaran Singh¥: (a) No, Sir.

(b) Does not arise,

India’s Participation in International
Conventions

Shri Krishna Deo Tripathi:
S
1\ Shri Balmiki:

Will the Minister of
Affairs be pleased to state:
(a) whether India participated in
the following International conven-
tions, Convention on the territorial

3345.

External
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sea and the contiguous zone (Adopt-
ed by the U.N. Conference in the Law
cf the sea on the 29th April 1958),
Convention on the High seas (Adopt-
ed by the U.N. Conference on the
Law of the sea on the 29th April,
1958), convention on fishing and con-
servation of the living resources of
the High seas (Adopted by the U.N.
Conference on the Law of the sea on
the 28th April, 1958), Convention on
the continental shelf (Adopted by the
U.N. Conference on the Law of the
sea, on the 29th April, 1958);

(b) whether any or all of the above
conventiong have been ratified by
India;

(c) if so, the dates of ratification;
and

(d) if not, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) India
participated in the first U.N. Confer-
ence on the Law of the Sea (Geneva,
24 February--—-28 April 1958) at which
the four conventions on the Law of
the Sea were drawn up. India also
participated in the second conference
on the Law of the Sea (Geneva, 16
March—26th April, 1960) at which cer-
tain jssues left unresolved by the
first conference were considered.
India has only signed the Final Acls
of the two conferences. None ot
these conventions have so far been
signed or acceded to by India,

(b) In view of the answer to ques-
tion (a) above, this does not arise.
(c¢) This does pot arise.

(d) The question of accession to
the Law of the Sea Conventions fs
under consideration by Government.

Inter-Varsity Cerntres for Nuclear
Researc

3346, Shri Ram Harak Yadav:
Will the Prime Minist be pl d
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for nuclear research jn the country;
and

(b) if so, the details thereof and the
location of the centres?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): (a) Yes.

(b) It is proposed to set up two
Inter-University Centres, one in the
southern region and the other in the
northern region of the country for
nuclear research or advanced research
in various scientific disciplines making
use of the tools provided by the
development of atomic energy. Thesc
centres will provide such facilities as
a reactor or an accelerator or a sub-
critical assembly, ctc, which the
universities in India cannot afford to
provide individually. The Centre in
the northern region will cover the
universities in the northern and
eastern States from Jammu and
Kashmir to Assam ang Orissa and
another centre somewhere in the
South for the universities in Andhra,
Kerala, Madras and Mysore States.
The Tata Institute of Fundamental
Research, Bombay and the Atomic
Energy Establishment, Trombay will
meet the needs of the universities in
Gujerat, Madhya Pradesh, Maharash-
tra and Rajasthan States, The views
of the various universities in the two
regions in regard to the location of
these centres have been ascertained
and a final decision in the matter will
be faken shortly.

Passport Racket

3347. Shri R. G. Dubey: Will the
Minister of External Affairs be
pleased to state:

(a) whether a gang which duped
Punjab villagers of more than sixty
thousand rupees by selling forged

to state:

() whether Government
to set up two

propose
inter-varsity Centres

passports has been traced by Delhi
Police; and

(b) if so, whether any arrests have
been made in this connection?
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The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
Yes, Sir, 10 persons reported to be
engaged in the illegal sale of forged
passports have beepn arrested. It is
believed that a large sum of money
is involved.
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India’s Participation in Bandung
Conference

Shri P. C. Boroéah:
[Shrl Ram Harkh Yadav:
3351, 1 Shri Vishwa Nath Pandey:
Shri Murli Manohar;
Shri Kolla Venkalah:
{Sbri M. N. Swamy:

Will the Minister of External
Affairs be pleased to state the names
of the officials who had been sent to
represent India at the 10th Anniver-
sary Celebrations of the Bandung
Conference in Indonesia?

The Minister of External Affairs
(Shri Swaran Singh): The Indian de-
legation to the 10th Anniversary Cele-
brations of the Bandung Conference
consisted of:

1. Shri C. Subramaniam, Minister
for Food ang Agriculture
(Leader of the delegation).

1. Shri C. Subramaniam, Minister
sador at Djakarta.

8. Shri I. J. Bahadur Singh, Joint
Secretary, Ministry of External
Affairs.

. Iron Casting Plant for Defence
Requirements

3352. Shrimatl Maimoona Sultan:
Will the Minister of Defence be
pleased to state:

(a) whether an agreement has
recently been signed between India
and Czechoslovakia to establish a
plant to manufacture iron castings
for defence requirements at Jabalpur,
Madhya Pradesh;

(b) if so, the terms of the agree-
ment; and

MAY 10, 1965
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(c) the details of the project?

The Minister of Defence Produe-
tion in the Ministry of Defence (Shri
A. M. Thomas): (a) An agreement
between the Governments of Czecho-
slovakia and India has recently been
signed for the preparation of a de-
tailed Project Report in connection
with the establishment at Jabalpur
of a plant to manufacture Iron Cast-
ingg for Defence purposes.

(b) The terms
mainly are:

of the agreement

(i) the proposed plant should have
a capacity of 15,000 metric tons
per annum of the castings;

(ii) the detailed Project Report

should be submitted within 11

months of the supply of the

requisitc data and documents to
the Czech technical experts;
and

(iii) the amount payable for the pre-

paration of the detaileq Pro-

ject Report is Rs, 8 lakhs.

(c) The details of the project will
be finalised after the detailed Project
Report has been received and
examined.

Indian Envoy in the Hague

3353. Shri P. Venkatasubbaiah: Wilk
the Minister of Extermal Affairs be
pleased to state:

(a) whether it is a fact that our
envoy in The Hague refused to as-
sociate and to participate in the joint
dinner sponsored by Indonesia, Cey-
lon, Pakistan and Burma to celebrate
the anniversary of Bandung Confe-
rence; and

(b) if so, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
No Bandung Commomeration Dinner
took place in The Hague. Hawever, &
function was arranged by the Indo-
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nesian Students’ Association, which
was attended by Ambassadors of some
Afro-Asian countries including the
Ambassador of India.
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Report of U.N. Population Commission

3357. Shri Shree Narayan Das: Will
the Prime Minister be pleased to
state:

(a) whether the report of the pro-
ceedings of the meeting of the U.N.
Population Commission, recentiy held
in New York is available with the
Government of India; and

(b) if so, the nature of India's
participation in that deliberation?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastrl): (a) Not yet, Sir.
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(b) Irlia’s participation was as an
elected member of the Commission.

British Ald Towards Licence Fee

3358. S! :i Shree Narayan Das: Will
the Minis’:r of Defence be pleased
to state the extent to which the Bri-
tish Government have acceded to our
request for aid towards the licence
fee normally charged by them in res-
pect of manufacture and technical
assistance?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
A. M. Thomas): The British Govern-
ment have agreed to meet from the
Military Aid Funds the technical as-
sistance fee for the Filling Factory,
Chanda. They have also agreed to
waive or meet from the Military Aid
Funds some of the design fees pay-
able in connection with the construc-
tion of Frigates at Mazagon Dock
Bombay.

Detention of Mohan Laxman Ranade

3359. Shrl Indrajit Gupta: Will the
Minister of External Affairs be
pleased to state:

(a) whether the Goan freedom
fighter, Mohan Laxman Ranade, is
still incarcerated in a Portuguese
prison; and

(b) if so, whether Government have
taken any steps to secure his release?

The Minister of External Affalrs
(8hri Swaran Singh): (a) Yes, Sir.

(b) Government has been taking
necessary action for his welfare and
release.

Indians from Burma

0 f Shri D. C. Sharma:
" Shri Onkar Lal Berwa:

Will the Minister of External
Affairs be pleased to state:

336/
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(a) whether a fresh batch of 1286
Indian nationals left Burma for Mad-
ras on the 18th April 1965; and

(b) if so, the arrangements made to
rehabilitate them?

The Minister of External Affairs
(Shri Swaran Singh): (a) A batch of
1330 persons of Indian origin sailed
from Rangoon for Madras on 18th
April, 1965. This batch consisted of
802 adults and 528 children.

(b) In reply to Rajya Sabha Star-
red Question No. 713 answered on
30th March, 1965, a statement detail-
ing the main facilities being provided
to repatriates from Burma was plac-
ed on the Table of the Rajya Sabha.
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P. and T. Circle, Vidarbha

J Shri Yashpal Singh:
3362. 3 Shri Bhagwat Jha Asad:

Will the Minister of
tions be pleased to state:

Communica-

(a) whether a demand has been
made by the National Federation of
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Posts and Telegraphs Employees’
that a separate Vidarbha Circle of
Posts and Telegraphs should be
formed; and

(b) if so, Government’s reaction

thereto?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhag-
avati): (a) No representations have
been received from the National Fe-
deration of Posts and Telegraphs Em-
ployees. But one of the Branch
Unions affiliated to it and some mem-
bers of the locol public have submit-
ted such a representation.

(b) Government does not consider
it advisable to have more than one
P&T Circle in the State.

Directorate for Listener Research

3363. Shri Yashpal Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is proposed to set up
a directorate for listener research un-
der the Director General All India
Radio; and

(b) if so, its exact functions?

The Minister of Information and
Broadcasting (Shrimati Indira Gan-
dhi): (a) Yes, Sir, Steps are actively
under consideration to reorganise the
Audience Research set-up of ALR. to
make it more broadbased and
effective.

(b) The main functions of the re-
organised set-up will be:

(i) Collecting data relating to
radio listeners, including
potentia) listeners;

(ii) Assessing the
listening to the
grammes and the impact
the broadcasts;

quantum of
various pro-
of
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(iii) Analysis and interpretation of
voluntary reactions to broad-
cast programme;

(iv) Conducting ad hoc studies
for the formulation of broad-
casting policies; and

(v) Acting as a clearing house
for all statistical information
relating to broadcasting and
related problems,

Admission in Sainik School,
Bhubneswar

s34, J Sbri Ramachandra Ulaka:
-\ Shri Dhuleshwar Meenat

Will the Minister of Defence be
pleased to state:

(a) the quota that wag reserved for
Scheduled Castes and Scheduled
Tribes candidates for admission to
the Sainik School at Bhuneswar last
year; and

(b) the number of Selseduled Castes
and Scheduled Tribes candidates ad-
mitted in 1963-64 and 1964-65 in the
said Sainik School?

The Deputy Minister in the Minig-
try of Defence (Dr. D. 8. Raju): (a)
No quota ig reserved for Scheduled
Caste and Scheduled Tribe boys ia
admissions to Sainik Schools. The
concession glven to them isg that if
any boy secures qualifying marks in
the Entrance Examination, he is ad-
mitted in the Sainink School irres-
pective of his rank in the merijt list.

(b) Number of Scheduled Cax'~ -nd
Scheduled Tribe boys admitteq 1. the
Sainik School. Bhubneswar {:omn
1962 onwardsis:

1962 1 from (Punjab

1963 Nil..

1964 8 (NEFA and Nagaland)
1985 33 (3 from Orissa, 34

from Nagaland and 1
from NEFA).
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Central Grant to Sainik School The Minister of Information and
Bhubneswar Broadcasting (Shrimati Indira

2365 ( Shri Ramachandra Ulaka:
*  Shri Dhuleshwar Meena:

Will the Minister of Defence be
‘pleased to state:

(a) the nature and extent of Cen-
‘$ral Assistance given to the Sainik
Schoo! at Bhubneswar, during 1964-65;
and

(b) the amount proposed to be
given t» that School during 1985-66?

The Deputy Minister in the Minis-
try of Defence (Dr. D. §. Raju): (a)
end (b). The Central Government
provides 3 service Officers in the
ranks of Lt. Col./Major/Captain or
their 2quivalents from Navy and Air
Force to hold the appointments of
Principal /Headmaster/Regis'mr in
each Sainik School and bears the
gost towards their emoluments which
comes ‘o about Rs. 50,000 5 year ger
school In addition, the Central Gov-
ernment bears its share of expendi-
ture on N.C.C. in the Sainik Schools.
The Cantral Government hag also in-
gtituted scholarships for the children
of Defence Services personnel. T'h_e
expenditure on this item alone is esti-
«mated to be Rs, 4 lakhs for the year
1085, for all Sainik Schools in India.
No other financial assistance is gi\fen
to anv Sainik School by the Union
Govt.

Quarters for Staff at Sambalpur

Shri Ramachandra Ulaka:
336:;"\ Shrl Dhuleshwar Meena:

Will the Minister of Information
ang Broadcasting be pleased to state.

(a) whether adequate staff quarters
have been constructed for the em-
ployees of the AILR. Stations  at
Cuttack and Sambalpur in Orissa;
and

(h) if not, the steps taken lo pro-
vide »~commodation for them?

Gandhi): (a) No, Sir,

(b) Proposals for the construction
of staff quarters at various centres of
All India Radio are under considera-
tion. The centres at which these
quarters are to be constructed will be
considered on an all-India basis, de-
pending upon the acuteness of the
accommodation problern. The num-
ber of quarters to be constructed
wil] depend on (he fundg available
for this purpose.

Post Offices in Orissa

3367 f Shri Ramachandra Ulaka-
*\ Shri Dhuleshwar Mieena:

Will the Minister of Ccmmunica-
tions be pleased to state:

(a) the number of Post Offices in
Orissa State run in rented houses at
present;

(b) the total amount cf rcnt paid
by Government for various Tost
Offices during 1964-65; and

(c) the steps taken by Government
to provide departmental buildings
for the said Post Offices in Orissa?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavati): (a) 280.

(b) Rs. 1,57,900.80 Paise.

(c) The steps taken to provide De-
partmental buildings are ag under:

¢i) Departmental buildings for

six post offices are under
construction and likely to be
completed during 1965-66.

(ii) For 17 post offices work of
construction of departmental
buildings will be taken up
during 1865-66.

Land for construction of five
post office buildings is under
acquisition.

Action has beey initiated te
acquire land fer constructiom
of 31 post offiee buildings.

(iii)

(iv)
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Telephone Revenue in Punjab

3368. Shri Daljit Singh: Will the
Minister of Commaunications be pleas-
ed to state:

(a) the total amount of telephone
revenue outstanding in Punjab at
present; and

(b) the steps taken so far to re-
cover the same?

The Deputy Minister in the Depart-
ment of Communications (Shrl Bhag-
avatl): (a) As on 1-2-1965, a sum of
Rs, 8.12 lakhs was outstanding for
bills issued upto 31-7-1964.

(b) Steps, such as, personal con-
tact with the defaulting subscribers,
recourse to legal action, where neces-
sary, are taken with a view to secure
settlement. Action has also been
taken to enforce the system of dis-
connection of telephones in respect of
‘both private and Government de-
faulting subscribers.

Educated Unemployed in Punjab

3369. Shri Daljit Singh: Will the
‘Minister of Labour anq Employment
be pleased to state:

(a) whether Government have
sponsored any scheme to tacklc the
problem of the educated unemployed
in Punjab State during the Third
Plan period; and

(b) if so, the broad details thercof?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). The various development
schemeg in operation in Purjab un-
der the Five Year Plans are designed
%o improve the employment prospects
of educated as well as other employ-
ment seekers. In addition, special
instructions are also being given in
Business Management under the
“Praining-cum-Orientation Course for
the Educated unemployed in Punjab
in the Industrial Training TInstitutes
at Yamunagar anq Patiala.

Post Offices in Punjab

3370. Shri Daljit Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) whether there is any proposal
to convert a few Sub-Post Offices in-
to Head Post Offices and Branch Post
Offices into Sub-Post Offices in Pun-
jab during 1965-66; and

(b) if so, the details thereof?

The Deputy Minister in the Depart-
ment of Communication (Shri Bhag-
avati): (a) Yes sir.

(b) (i) The upgrading of the fol-
lowing Sub-Post Offices to the status
of Head Posy Oflices is under exami-
nation.

. Ambala City
Kulu

Moga

. Golden Temple Amritsar
. Nangal Dam
. Kurukshetra
. Rewari

. Sirsa

. Pathankot
10. Jagraon

11, Sonepat

12. Solan,

©®ID U W

(ii) The conversion of the follow-
ing Branch Post-Offices to Sub-Pest
Offices is being examined.

. Jansa

Ballah

. Chika

Patti Kalyana
Partap Pura Karnal
Naval Kothi 4
Kathu Nawal

Kothi Than Singh "
Sasara
10. Langroya
11. Beaspind ¢
12. Adda Kathar

13. Susari

14. Mubarakpur

15. Bhadsali

16. Manoke

17. Ghal] Khurd

18 Bamla

19. Bhagta Bhaika

LGRS Bl ol
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20. Golewala

21. Baja Khana
22, Jhunir

23. Sardulgarh
24. Pir Saluhi
25. Kakkar

26. Pahra

27. Rall

28, Jalori

20, Jaga

80. Sangat

31. Mahal Kalan
32. Amar Garh

The implementation of the other
proposals will depend on the pres-
cribed standards being satisfied and
the availability of suitable acccom-
modation.

Posta] Forms

f Shri Subedh Hansda:
3571. 7 ‘Shri §. C. Samanta:

Will the Minister of Communica-
tlons be pleased to state:

(a) whether Government are
aware of the fact that postal forins
are not available in some of the post
offices in rural areas in different
States;

(b) the reasons therefor; and

(¢) whether this is not affecting the
revenue of the Postal Department?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhag-
avatl): (a) No, Sir. There has not
been any shortage in the recent past.

(b) Does not arise.
(c) No Sir.
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Death of an LAF. Officer .n JK

3374. Shri Vishwa Nath Pandey:
Wil] the Minister of Defence bte
pleased to refer to the reply given to
Unstarred Question No. 2603 on the
26th April, 1885 regarding the death
of an 1.ATF. Officer in UK. and state:

(a) whether any compensation or
pension hag been paid to the family
of the deceased officer; and
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(b) if so, the nature thereof and
the total amount paid to them so far?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). 75 per cent of
the family gratuity (that is, a sum of
Rs. 2,002.50) has been paid to the
widow of the deceased officer. On re-
ceipt of pension application forms
duly completed by her, the Controller
of Defence Accounts (Pensions) has
authorised provisional award of
Special Family Pension at the rate of
Rs. 160 p.m. to her and children’s al-
lowance at the rate of Rs. 360 per
annum to each of her two daughters.

Indian Telephone Industries
Bangaloroe

Jf Shri Subodh Hansda:

3376. . Shri S. C. Samanta:

Will the Minister of Communica-

tlons be pleased to state:

(a) whether it is a fact that the
Indian Telephone Industries, Banga-
lore has invented a new tclephone re-
ceiver;

(b) whether it has completed its
laboratory trial; and

(c) if so, when this will go into
production?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhag-
avatl): (a) Yes, Sir.

(b) Laboratory trials have been
completed and field trials are in pro-
gress.

(c) If field trials prove successful,
the receiver will go into production
in 1967-68,

Transmitting Centres In West
Bengal

6. f Shri Subodh Hansda:
" Shri 8. C. Samanta:

Will the Minister of Information
and Broadcasting be pleased to state:

337

(a) whether there is any propesal
to set up new transmitting centres in
West Bengal;

(b) if so, which are the places
chosen for this purpose; and

(c) when the Centres are expected
to be set up?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi)® (a) to (c). Proposals for the
development of broadcasting includ-
ing those in West Bengal in the
Fourth Five Year Plan arce yet to be
finalised.

Economies of Film Industry

3377, J Shrl Subodh Hansda:
*\ Shri 8. C. Samanta:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether any progress has been
made in the enquiry into the ecomo-
mics of the film industry;

(b) if not, the reasons for the slow
progress;

(c) whether the film industry has
boycotted the enquiry for business
interest; and

(d) if so, whether Government pro-
pose to go their own way and when
a final conclusion ig likely to be ar-
rived at?

The Minister of Informalion and
Broadcasting (Shrimati Indira
Gandhl): (a) to (d). No enquiry as
such int- the economics of the 1ilm in-
dustry has been undertaken Ly Gov-
ernment. However, the Resesrch and
Reference  Division of the Ministry
had tried to obtain the latest de'aily
of the industry. its capital, the vari-
ous points of installations in studios,
the financing and  distribution, and
export and import, from persona eng-
aced in Adifferent sectors of the fiim
industryv. The replings  to the quea-
tionnaire issued by the Division In
this connection were entirely volun-
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tary. As the response was extremely
poor anq inadequate, it was decided
o abandon the project. There is at
the moment no proposal to revive
the project.
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Ex-Director of Ordnance Services

3379. Shri S. M. Banerjee: Will the
Minister of Defemce be pleased to
state:

(a) whether it is a fact that an Ex-
Director of Ordnance Services Army
Headquarters has taken up an ap-
pointment with Messrs. Martin Burn
and Co., after retirement in 1964;

(b) if so, whether he took up this
appointment before two years hat
elapsed;

(¢) whether this firm got huge
order from the Defence Ministry in
19647

The Minister of Defence (Shri Y. B.

Chavan): (a) Government have no
such information.

(b) to (d). Do not arise.

Prime Minister’s visit to Yugoslavia

3380. Shri Vishwa Nath Pandey:
Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Prime
Minister has accepted the invitation
of the Government of Yugoslavia to
visit Yugoslavia; and

(b) it so, the dates of his visit?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
The Prime Minister has accepted the
invitation of the Yugoslav Govern-
ment.

(b) The dates of Prime Minister’s
visit to Yugoslavia have not been de-
cided so far, and are under discussion
through diplomatic channels.
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Hindi Film ‘Woh Kaun Thi’

3382. Shri Vishwa Nath Pandey:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that Gov-
ernment have selected the Hindi film
“Woh Kaun Thi” produced by Prithvi
Pictures, Bombay for entering in the
First International Exhibition of New
Cinema to be held at Pesaro, Italy;

(b) if so, the basis and grounds for
the selection of the film; and

(¢) whether Government will bear
the expenses of its transit period?

The Minister of Information and
Brogdcasting (Shrimati Indira
Gandhi): (a) Yes, Sir.

(b) The film “Woh Kaun Thi” was
selected on the recommendation of
the Indian Motion Picture Export
Corporation, Bombay,

(¢) No, Sir. All expenses on parti-
cipation in our International Film
Festival are borne by the Producers.
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We announce with deep regre$
that Prime Minister, Shri

Jawaharlal Nehru, passed away a
little while ago.
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Non-Payment of Rents by Embassies

3385. Shri Karni Singhji: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that it is
necessary for hig Ministry to give
special permission to a citizen for
suing an Embassy or Embassy officials
for non-payment of rent of the House
occupied by them; and

(b) if so, the steps Government
propose to take in the case of those
Embassies and Embassy officials who
do not pay rent for the accommoda-
tion hired by them from a private
citizen?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
Consent of the Ministry of External
Affairs under Section 86 of the Code
of Civil Procedure, 1808, has to be
obtained for filing a civil guit against
the privileged persons/institutions for
non-payment of rent,

(b) In view of this, whenever this
Ministry receive complaints from pri-
vate citizens regarding non-payment
of rent every effort is made to settle
the matter by negotiation and persu-
asion. Further, the Ministry have
issued circulars from time to time to
all Heads of Missions regarding con-
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travention/non-fulfilment of lease
agrecments entered into by the Dip-
lomatic Missions wherein the neces-
sity for honouring the lease agree-
ments entered into of their own free
will hag been emphasised.

Defence Production

3386, S Shri Ramachandra Ulaka:
* | Shri Dhuleshwar Meena:

Will the Minister of Defence be
pleased to state:

(a) whether Government of Orissa
had submitted a list of some indus-
trial undertakings of the State for
being switched over to Defence pro-
duction during 1964-65 and 1965-66;
and

(b) whether the Central Govern-
ment have since taken a decision in
this matter and communicated the
same to the Government of Orissa?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
A. M. Thomas): (a) No such proposal
has been received in the Department
of Defence Production,

(b) Does not arise,

Afro-Asian Conference

3387. Shri Narendra Singh Mghida:
‘Will the Minister of External Affairs
be pleased to state whether the names
of the Indian delegates to the Afro-
Asian Conference to be held in Algiers
at the end of June will be announc-
ed by the Prime Minister before the
closure of the Session?

The Minister of External Affairs
(Shri Swaran Singh): Government
have not yet finalized the composition
of the Dcleeation to the Second Afro-
Asinn Conference and it may take a
little more time,

Safety Measures in Factories
3388. Shri P. C. Borooah: Will the

Minister of Labour and Employment
be pleased to state:

MAY 19, 1965
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(a) whether any study has been
made by the Chief Adviser for Fac-
tories or otherwise for the past two
years about the safety measures ad-
opted in various factories and mines
for safety of workers, if so, the result
thereof; and

(b) the rate of accidents involving
life and limbs of workers in 1963 and
1864 per working day?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes. Safety surveys have been and
are being carried out by the Chief
Adviser Factories as shown below:

(i) In 1962 such a survey was
conducted in the iron and
steel industry, which showed
that the fatal and non-fatal
injury rates in this industry
were appreciably higher than
the overall rates in other in-
dustries and that handling of
goods or articles, stepping on
or striking against objects,
falling bodies, persons falling,
hand tools, and burns, ac-
counted for most of the acci-
dents.

(ii) A safety survey has been
carried out in railway work-
shops and its report is under
preparation,

(iii) Data in respect of the safety
surveys in the public sector
undertakings and the build-
ing and construction indus-
try are being compiled.

As regards mines, every accldent
involving loss of life and the more
serious accidents are enquired into
and adequate safety mecasures are
ordered,

(h) The rates of accidents per 1,000
workers employed are as follows:
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1963 1964
Non- Non-
Fatal Fatal Fatal Fatal
Tactories 012 45-02 figures not yat 1/1.l-
(Provisional; able
Mines 0-49 5-84 -80

0-41 4
(Provisional)

The rate of accident per working day is not available.

Refund of Telegram Charges sent by
Post

3389 J Shri Yashpal Singh:
"+ Shri Kapur Singh:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to refund the
telegraphic «charges of telegrams
sent by post;

(b) if so, whether it is also a fact
that 50 paise would be deducted for
postal charges before refunding the
money; and

(c) the reasons therefor, especially
when the charges of ordinary tele-
grams generally vary from 50 paise
10 75 paise?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) Yes.

(b) Yes, for service charges.

(c) The minimum charge for an
ordinary telegram is Re. 1 and not 75
Paise.

A service charge of 50 paise is re-
covered for the reason that, just like
a registered letter, telegrams are
booked under receipt and delivered
under acquittance. Moreover, such
telegrams, when they are sent by post
in order to avoid excessive or indefi-
nite detention, are treated in the
same manner as Express Delivery
letters inasmuch as they are trans-
mitted in special covers and bags as
extraordinary mail.

Flying Accident near Agra

Shrl D. C. Sharma:
Shri Vishwanath Pandey:
Shri Hukam Chand
3380, Kachhavalya:
Shri Yudhvir Singh:
Shri Prakash Vir Shastri:
LShrl Bade:

Will the Minister of Defence be
pleased to state:

(a) whether two persons were
killed in flying accident near Agra
on the 26th April, 1965;

(b) it go, the details of the acci-
dent; and

(c) the action taken in the matter?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8, Raju): (a)
Yes, Sir,

(b) and (c). A Canberra aircraft
met with an accident while on a train-
ing flight. In accordance with the
Air Force Rules, a Court of Inquiry
has been ordered to investigate the
accident. Full details will be known
when the report of the Court of In-
quiry is received.

Consumer Price Index

3391. Shri Tridib Kumar Chaudhuri:
Will the Minister of Labour and Em-
ployment be pleased to lay on the
Table a statement showing the month-
ly figures of All India working Class
Consumer Price Index for the last
one year?
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The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): A
statement showing the monthly figur-
es of All India (Interim) Working
Class Consumer Price Index Numbers
(base: 1949—100) from March, 1964,
to March, 1965, is placed on the Table
of the House.

STATEMENT
The monthly figures of All India
(Interim) Working Class Consumer

Price Index Number (base: 1849—100)

from January, 1964 to March, 1865
are as under:

Month & Year Index No.
March, 1964 143
April, 1964 144
May, 1964 147
June, 1964 150
July, 1964 154
August, 1964 156
September, 1964 159
October, 1964 163
November. 1964 163
December, 1964 164
January, 1965 1685
February, 1965 162
March, 1965 159.
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Accidents in Coal Mines

3393 Shri Mohammad Elias: Will
the Minister of Labour and Empiloy-
ment be pleased to refer to the reply
given to Unstarred Question No, 2183
on the 12th April, 1965 and state:

(a) the names of the collieries in
Bengal and Bihar where such acci-
dents took place; and

(b) the number of cases in which
the responsibility was fixed for the
accidents?

The Minister of Labour and Em-
ployment (Shrl D. Sanjivayya): (a)
and (b). The total number of seri-
ous and fatal accidents during the 3
years was 8072. Over 75 per cent of
these occurred in the coalmines of
Bengal and Bihar. The time and
effort involved in compiling a list of
these coalmines with reference to the
accidents that occurred is not con-
sidered commensurate with the ad-
vantage that may accrue therefrom.
With regard to the question of fixing
responsibility. as already indicated
in the previous answer, responsibility
is fixed only in cases where an en-
quiry is made. This is done in cases
of all fatal accidents while only
major serious accidents are enquired
into.
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Indian territory and returned to
Pakistan; and

(b) if so,
thereto?

The Deputy Minister in the Minis-
try of Defence (Dr. D, S. Raju): (a)
There was no violation of Indian air-
space in the Gharinda Sector near
Amritsar on 28th April, 1863, How-
ever, the Pakistan aircraft violated
Indian air-space near Amritsar on
27th and 29th April, 1965. The
details are given in the statement

Air Space Violations by Pakistan

S 8hri Ram Harkh Yadav:
"\ Shri Vishwa Nath Pandey:

334 Government’s reaction

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that two
Pakistanj aircraft intruded into Indian
" territory in the Gharinda Sector and
then fiew over Ratal Havelian and
other border villages of Punjab on
or about the 28th April, 1965 pene-

trating eight to ten miles inside  1ai3 on the Table of the House.
STATEMENT
Scrial  Datc of Time of
No. violation violation Details of violation
1 27-4-1965 0945 to Two Pakistani F-86-17 aircraft appeared over Attari,
0947 hrs. flew over G. T. Road, over Chiddan and  Kuisia and
then turned towards Pakistan. ‘T'he penetiation into
Indian territory was eight miles.
2 29-4-1965§ 1445 10 Two T-33 aircraft of Pakistan violated Indian air- space
1501 hrs. West of Pat hankot, The aircratt cntered Indian air space

at about 10 nautical miles West, South-West of Kathua.
The track faded approximately 3 miles North ol Gur-
daspur. The aircraft penetrated 10 nautical miles
into Indian air-space.

testing against these violations of our

(b) We have sent a note to the
Pakistani High Commissioner Pro-

qa gfwam

- f‘f'f Ay fawd :
33947 e 7w wtge fgan

T AT W gavew G g
o F w4 fE

(%) *v arg awem g s &
fag s=r wfwa ¥ £ ot @t
afd; o

. (@) afz g, aY 39 qon o wat

gaaT W garewr WM (et
gfiwar i) : (%) 20 F avit e

air-space.

i

qAfaE T 9 |/ 99d [ & fag
FIHT Y M W IBW §, ITH ATAT &7
fawa® 3w F7X 97T @ ITE A
TE FATH ¥ A0 F9-q8q 0/ 7 FA
& fAq w91t wEEE £ qQF QYT
Co i il

(@) @ a7 #, " gt
%Y IqAfeq £ wrayr, I9% W T faawor
saeqT, awr 79 fawg & 3w fgg w e
¥ @ & A ¥ 390 117 e g
& gt sy fawmit gra s wfaer
& | W ¥ W 9 | #Y aEn
TFX q9T FETET W R Ay
@ Il & faeg sréama § IR §
ot st fFar T @
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12.10 hrs.

CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE

(i) REFORTED DEATH OF THREE PERSONS
IN A LUDHIANA VILLAGE DUE TO A
BOMB DRPPED FROM A PLANE

Mr. Speaker: 1 have received seve-
ral calling attention notices about
the statement regarding Sheikh
Abdullah’s arrest and other matlers
connected therewith. The Home
Minister is going to make a statement
at 5 o’clock?

The Minister of Home Affaits (Shri
Nanda): Yes, Sir. That will enable
me to consider the developments dur-
ing the period of the day and there-
after if there is any new information,
give it to the House,

Mr. Speaker: He will
statement at 5 o’clock.

make the

Shri Hem Barua (Gauhati): On
Saturday, he made a statement in the
Rajya Sabha. Why not make a state-
ment here now? We are very anxious
to hear him.

Mr. Speaker: He says ‘hat the
developments that take place during
the day also may be included in that.
‘Ordinarily, if there is a calling atten-
tion notice, the Minister is allowed
to say that he would answer it at
such and such time. He can do that
and the House gives that time ordi-
narily. The rules also allow that.

There is a second calling attention
notice by Shri Buta Singh. He s
not there, Shri Gulshan, Shri
Kachhavaiya, Shri Kapur Singh.

Shri Kapur Singh (Ludhiana): I
have not got a copy of it. It has not
been supplied to me nor ig it there
on the agenda paper.

MAY 10, 1965 Re. Point of Privilege
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Mr. Speaker: I will read it:

“I call the attention of the
Minister of Defence to the fnl-
lowing matter of urgent pubilic
importance and I request tnat he
may make a statement thereon:

The reported death of 3 persons
in village Jangpura near
Ludhiana on account of a
bomb thrown from a plane.”

The Minister of Defence (Shri Y. B.
Chavan): I have not got the precise
facts, because this was brought to my
notice just a few minutes back. 1
will get the precise facts and make a
statement tomorrow,

Mr. Speaker: I have received a very
strong letter from Mr, Kapur Singh
that this is not one incident, but
there have been three cases, I have
sent that letter already to him. He
may look into it, so that he may be
able to give all the information.

Shri Y B. Chavan: I shall do so,
Sir. (Interruptions).

Shri Alvares (Panjim): I have

given a notice....

Mr. Speaker: No other notice now.

sft remm (wfeer) @ e R,
3 qrira %Y ag Afew faar mgrn

weaw A ¢ &Y SOy AT,
¥ arE geEr @@ T gU

12.13 hrs.

“RE. POINT OF PRIVILEGE

st art (fearT) : weww wEET,
1R foiwfeeR § R ¥ @ AGfw
faar

mw@w:ﬁfmm

a4 §, A W agh W I awd
oTq &3 9 |



14019  Papers laid

o qadt : o wr av fn § @i
AT F T ) I AFATE |

LR (LR G L
e fasar g

12,13} hrs.
PAPERS LAID ON THE TABLE

‘CERTIFIED ACCOUNTS oF ONGC AND
STATEMENT EXPLAINING REASONS FOR
DELAY IN LAYING THE PAPERS

‘The Minister of Petroleum and
‘Chemicals (Shri Humayun Kabir): I
beg to lay on the Table a copy of
each of the following papers.

(i) Certified Accounts of the Oil
and Natural Gas Commission
for the year 1962-63 together
with the Audit Report (here-
on, under sub-section i4) of
section 22 of the Oil and
Natural Gas Commission Act,
1959, [Placed in Library,
see No. LT-4378/65].

‘“(ii) Statement explaining the
reasons for delay in laying
the above paper. [Placed in
Library, see No. LT-4378/65].

s

‘GOVERNMENT ACTION ‘ON ASSURANCES,

PROMISES, UNDERTAKINGS, ETC,

The Minister of Communications
and Parliamentary Affairs (Shvi Satya
Narayan Sinha): I beg to lay un the
Table the following statements show-
ing the action taken by the liovern-
ment on various assurances, premises
und undertakings given by Ministers
during the various sessions of Third
Lok Sabha:

(i) Supplementary Stalement
No. I.—Eleventh Session, 1368.

«(ij) Supplementary Statarent
No. V.—Tenth Session, 1964.

-(iii) Supplementary Statement
No, VII.—Ninth Session, 1964.

626 (Ai) LS.
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(iv) Supplementary Statemcnt
No. XIL—Seventh Sessicn,
1064.

(v) Supplementary Statement
No. XIV.—Sixth Sessior., 19€3.
[Placed in Library, see No.
LT-4379/65 to 4383|65]

NOTIFICATIONS UNDER MINES ACT ETC.

Shri Dinen Bhattacharya (Seram-
pore): The Labour Minister assured
the House that he will introduce the
Bonus Bill. What about that?

Mr, Speaker: That has be2n answer-
ed already on Friday.

Shri S. M. Banerjee (Kanpur): Pre-
viously some assurance was given Lty
the Defence Minister and the Minis-
ter of Defence Production  Shri
Thomas, regarding  Government's
action to be taken on the reirench.
ment notices served on employees of
EME workshops. I understand that
these notices have been witdrawn.
It was a very solemn assurance tnat
has been fulfilled. May I rcquest the
Minister of Parliamentary Aifairs (o
direct the Defence Minister 10 make
a statement on that?

Mr. Speaker: If the assurance....

Shri S. M. Banerjee: Tomorrow is
the last day. That is why I am tell-
ing you.

Mr, Speaker: If the Minister wants
to make a statement, he mignt do it
by tomorrow.

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): Sir,
T beg to lay on the Table:

(1) a copy each of the followiug
Notifications under sub-section (7) of
section 59 of the Mines Act, 1952:

(i) The Mines (Amendnient)
Rules, 1965, publirned in
Notification No. G.S.R. 239
dated the 13th February,
1965.

(ii) The Coal Mines Pit-head Bath
(Amendment) Rules, 1965,

published in Notification No.
G.SR. 260 dated the 20th
February, 1965.
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[Shri
(iii)

Papers laid
D. Sanjivayya)
The Coal Mines Pit-head

Bath  (Second Amendment)
Rules 1965, published in Noti-
fication No. G.S.R. 557, dated
the 10th April, 1865. [Placed
in Library, see No. LT-4384/
65].

(2) a copy each of the following

papers:
(i)

(ii)

(iii)

(iv)

The Payment of Wages (Rail~
ways) Amendment Rules
1965, published in Notifica-
tion No, S.0. 890, dated
the 20th March, 1965, under
sub-section (6) of section 26
of the Payment of Wages
Act, 1936. [Placed in Library,
see No. LT-4385/65]

The Iron Ore Mines Labour
Welfare Cess (Amendment)
Rules 1965, published in Noti-
fication No. G.S.R. 450, dated
the 20th March, 1965, under
sub-section (4) of section 8
of the Iron Ore Mines Labour
Welfare Cess Act, 196l.
[Pleased in Library, See No.
LT-4386/65].

Statement  showing Main
Conclusions of the Fourth
Session of the Industrial
Committee on Mines other
than Coal held at New De’hi
on the 20th and 21st February,
1965. [Placed in Library, see
No. LT-4387/65].

Statement showing Main Con-
clusions/Recommendations of
the 23rd Session of the Stand-
ing Labour Committee held
at New Delhi on the 27th
March, 1965.

[Placed in Library, see No. LT-

4388/65),

PAPERS RELATING TO KERALA
The Deputy Minister in the Minis-

trv of

Home Affairs (Shri L. N.

Mishra): Sir, on behalf of Shri B. R.
Bhagat, T beg to lay on the Table:

1)

a copy each of the following
Rules under section 130 of

MAY 10, 1965
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the Kerala Land Reforms
Act, 1963, read with clause
(c) (iv) of the Proclamation
dated the 24th March, 1965,
issued by the Vice-President
discharging the functions of
the President in relation to
the State of Kerala:—

(1) Notification No. S.R.0. 78/

64 published in Kerala
Gazette, dated the 25th
March, 1964, containing the
Kerala Land Reforms
(Tenancy) Rules, 1864.

(ii) Rules issued and Forms

prescribed by the Land
Board under section 101(2)
of the Kerala Land Reforms
Act, 1963 for the account-
ing of amounts deposited
with the Land Tribunals.

[Placed in Library, see No. LT-

4389/65].

(2) a copy each of the following

Notiflcations, making certain
amendments to the Kerala
Land Reforms (Tenancy)
Rules, 1964, under section
130 of the Kerala Land Re-
forms Act, 1863, read with
clause (c) (iv) of the Procla-
mation dated the 24th March,
1865 issued by the Vice-
President  discharging the
functions of the President in
relation to the State of
Kerala: —

(1) S.R.O. No. 275/64 published

in Kerala Gazette, dated
the Ist September, 1864.

(i#) SR.0. No. 358/64 published

in Kerala Gazette, dated
the 24th November, 1964.

(iii) S.R.O. No, 357/64 published

in Kerala Gazette, dated
the 24th November, 1964,

(iv) S.R.O. No. 410/64 published

in Kerala Gazette dated
the 22nd December, 1964.

{Placed in Library, see No. LT-

4350/65].
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Rajya Sabha

U.PS.C. (EXxEMPTION FROM CONSULTA-
TION) REGULATIONS

Shri L.N, Mishra: Sir, I beg to lay on
the Table a copy of the Union Publie
Service Commission (Exemption from
Consultation) Second Amendment Re-
gulations, 1965, published in Notifica-
tion No. G.S.R. 599, dated the 24th
April, 1965, under clause (5) of Arti-
cle 320 of the Constitution together
with an explanatory note, [Placed
in Library, see No LT-4391/65].

12.15 hrs,

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

MINUTES
Shri Krishnamoorthy Rao (Shimo-
ga): Sir, I beg to lay aon the

Table Minutes of the Fifty-fifth and
Sixty-sixth sittings of the Commit-
tee on Private Members’ Bills and
Resolutions held during the current
Session,

12.15} hrs,
COMMITTEE ON ABSENCE OF
MEMBERS
MmuTES

8Shri Khadilkar (Khed): Sir, I beg
to lay on the Table Minutes of the
Twelfth and Thirteenth sittings of
the Committee on Absence of Mem-
bers from the Sittings of the House
held during the current Session.

12.16 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

“In sccordauce with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, 1 am directed 1o return
herewitb the Appropriation (No.

Re. Point of 14024
Privilege
2) Bill, 1965, which was passed

by the Lok Sabha at its sitting
held on the 1st May, 1965, and
transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no re-
commendations to make to the
Lok Sabha in regard to the said
Bill.”

=t IWAAE gEw  (ACEE)
eI WEed, T ¥ ik ¥ A7 fEwm
¢ 5 mwm a@T 109 F AW
¥, o fF T o i faw ¥ i
N THE @A & Ty A O
aifasr qorra grgwrs & fawrea & )
arqg Fgi ar Sfaa g fis. . .

waw "gRY : WA 8T fre
waawRE?

ot Twdaw aRE : oEifewne oW
§awg ¥ ) AT AEAT R, I
g X famifssufw®
I ¥ 109 WY wifRer § WX ..

weiw wEw : e A e O gy
€ ar@ HT faan a1 %1% 39 B Tow |Wr
¥ WAT 9T | A TS FEA agT W a1,
TS T A SO LFAHF FIF §Y I
aE AT AT § W oA W AR ¥
T §ATH IS qwaT ¢ 7

RE: POINT OF PRIVILEGE—Contd.
12.17 hrs.

=t aTmit (femre) : oW wRew,
WY %57 47 FF W19 W w0 ¥ aa
&

weam wged - & g vy eyt
¥ fe qF o7 T Al F AR &
ow A ? AR IES IR A qa
w1 s &y Qe
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1217} hrs,

STATEMENT RE. NATIONAL COM-
MITTEE FOR GANDHI CENTENARY
CELEBRATIONS

The Minister of Education (Shrl
M. C. Chagla): Mr. Speaker, Sir, in
my reply toa supplementary question
by Shri Sidheshwar Prasad arising
from the answer to Starred Question
No. 548 on March 24, 1965, I had given
an assurance to the House that I will
take up the question of setting up
by the yGovernment of a National
Committee on all-party basis for
organising the celebratien of the
Centenary of Gandhiji in 1968.

I am glad to announce that the
President, Dr. S, Radhakrishnan, has
kindly agreed to become the Presi-
dent of the Gandhi Centenary Com-
mittee. The Government are invit-
ing eminent persons to associate
themselves with the Committee and
their names are given in the state-
ment which I am placing on the Table
of the House.

1 am gure that the wise and mature
guidance of this representative Com-
mittee will enable us to organise a
befitting celebration on a national as
well as an international scale to com-
memorate the centenary of Gandhiji.

STATEMENT

National Committee for Gandhi
Centenary Celebrations

Dr. S. Radhakrishnan—President.
Shri K. Brahmananda Reddy.
Shri B, P. Chaliha

Shri K. B. Sahay.

Shri Balvantray G. Mehta.
Shri G. M. Sadiq.

Shri D. P. Mishra.

. Shri M. Bhaktavatsalam.

. Shri V. P. Naik.

. Shri S. Nijalingappa.

. Shri P. Shilu Ao.

. Shri Sadashiva Tripathi.

. Shrl Ram Krishan.

-
BRESwmusnamwNr
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National Comm.
Gandhi Centenary
Celebrations (Stt.)

14. Shri Mohan Lal Sukhadia.
15. Shrimati Sucheta Kripalani.
16. Shri Prafulla Chandra Sen.
17. Dr. Zakir Husain.

18. Shri Lal Bahadur Shastri.
19, Shri Hukam Singh.

20, Shri T. T. Krishnamachari.
21. Shrimati Indira Gandhi.
22. Shri M, C. Chagla.

23. Shri Gulzari Lal Nanda.
24. Shri K. Kamraj.

25. Shri Asoka Mehta.

26. Shri U. N. Dhebar,

27. Shri Morarji Desai.

28. Shri R. R, Diwakar.

29. Shri C. Rajagopalachari.
80. Acharya J. B. Kripalani.

81. Shri Jayaprakash Narayan.
82. Shrimati Vijaya Lakshmi Pandit
33. Shri G. D. Birla.

84, Shri J. R. D. Tata.

85. Shri Manmohan Chaudhari.
868. Shri G. Ramachandran.
87. Shri Hiren Mukerjee.

88. Prof. N. G. Ranga,

89. Shri U. M. Trivedi.

40. Shrimati A. J. Matthai.

41. Dr. Sushila Nayar.

42. Shrimati Premleelaben Thakersy.
43. Shri Nath Pal.

44, Shri Jagjivan Ram

45. Shri Frank Anthony.
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Shri Ranga (Chittoor): Would #t
be all right if some names of equally
eminent persons in the country &8
would suggest themselves to some of
us would be communicated to the
Minister concerned so that he might
be able to consider and accept some
of those names at least to be added
on to the list?

Shri M. C. Chagla:
consider any names
friend might suggest.

o T wR N (FRETT):
s wEET, W WETeRy Ay F -
arfawy & art ¥ 3o FEO R 1 A F
e # § g9 7@ weer S €
wit 9 ¥ dat ag Frdgw v § fe
e ag wfafy wnden & e frard

1 will certainly
that my hon.
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! FHY 57 ¥ fow Ve 9T foawmv 2,
few awg fa aww & geu fas fam
Rl o fag Y o § A a2y wsen
g

WA WF'IW: AT WY QY Aret
N et s feg fear s ar 39 W
T fZa1 &, @ ag IT W HNTFQR |

Mo W wA g7 ANgar : & aga
O & @19 w9 #7at g e v Rt
AT ogi @ & 2 mgw) #1 709 30
FiE R G @R

TOH R IT R AT AT IEA

s Eaar g ?

Fo T RAET A Fur : WY 3
§ {5 § ffirex area 71 fva faar 7%,
g faq A ag A s 3 FaarFE ?

12:19 hrs.

RE. POINT CF I'RIVILEGE—contd.

W VAW : TIANG wEH, Y
ame), A fadqfuwz 1 0w Afew
faar &, fowd g w51 @ & =it
TARTT ATge 3 a19, 9 fF 50 Jr9«
& gz &, paaer fear @ g wmy
qgY oF feq IR w7 @1 fF 37
I qgT &F faar mr | gy saw
qgN 92y o 9ET & A A gw At
q@ T fear av Wiz gawmar a1 f5 ag
I fasgw owa § 1

@0 Ny I ag = TR
FY ITH U TEY WA femr | R
) gz w2 G & Wil @
®) g fwdl ®Y g AR g Ay

IEA G & fad wgr e K AR
&) 919 JFT I gE W En i F
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aw W fordft apfaad @ e &£
femam™ a5 Riferw #Y | AR A wEA
e A e | ey feag
T @ awar fr o gw wifeanie
T ¥ IW T WY gw W fedl By
T ¥ §AT & |

yfew Tiar sEET wm@r @ IEE
2R RS =@ & WA A wWilE 6
RT TS ALY A 4 Ry wr
Tiae T dwT 9T | AT 78 W) Fer g fF w
ag {71 319e7 F1 WA 10T 3D
g o ¥ 397 AT A

gafay gad fagafas &1 ana
q27 A AT /7§ W AHAT w7
fear &1

Y ayY : WAy WERg, W7 AQ
a1 g7 & ww faae o

wW GERT : ATET, WTET |
it andY: wewer wgiEa, # @

TEUAR & aR ¥ g aY g ¥
faia & moAT.

weN WENY : FH W A A A
EFfERTamag T @ E 1T
Twr g faw gaar § e fardwdae
S AR FTERTY

ot AT < TF AGH A § wgAr g
g 1 @Y S & AT F AT | T8 FrE
TE) T AT ATAY ¢ | IAWT TF WIREA
qi. ..

s wEww : F (| AT o agy
qwA 23 & fah dave adi

QF AT G : ITH! A §T
¥ fifadr
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waw JERE : ag T8 &) gt 6
ag ST ATE WITT F@ T4 A7 |

ot fFR qzame  (|a%EEgE) ¢
Ty Al @7 FT A I 1w
agY T &Y T a1y qr ) 3 A Ty
e FIH S, e FAT A E |

wft T ;o Y & 579 ¥, sy
wgrem, faags w&m ff sa A
oTq F1 AEY Gy =wfwd )

WOW FREE : ua °g A4 wied,
g arq wfgy foaad f=7 sy #Y gamar
Mg

ot AR TR FEIT AR
qeqer WY AFIC F AT { | WTC TAT-
wgHY & WY fewT # gy @@ 99 f@ mw
o § A agea fear A A
fargearadf g 1 I WA ¥ ¥ faser
st anfed ) o 57 @gT F Afam § )
e frdt Y w9 § 39 fFew Fr am
o q1 I qIET F 75T T o
gz A § A7 fAFET g

&% ag & w3t o Sgan g v
= advEgERE S F, o B g8 aew
* wrer §, R o AT A AT QY

iR (A EEAR A D TR A T
FEATE 1L W AT TGN & | TR FE CH
few w1 wawE T & | wTe § v
QT A g gt W @ 7w aiferde
i gEEaar &1 afuFT 719 fod JmET &0
& agfauq axey ¥ gt f54 97 wiwwc
¥ 1 frt o AT s o 78 qwmd 7
fie =T TREITAE TR 97 A8 ®
&g, 99 @Y AU F X T AGFT G
1 e a1 fF 79 I 39 47 Fadh
fir g g ¥ T o0 | W TH T Ag
T A 79 WY I FTIATT FIAT A
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% | Jfe 2g 7t g1ar Tifgy a1 fe g
T MF AT wzAqT ® fAfE ¥ 73 o3
F I3T F7 IIET A fagqy sy

Fa< a1q & a7 oot FTAT AR §
f6 7m0 Few avx TEAT B, plooqt
¥t w797 @=T = @AT 8, afwA
B1d & fa7 ot fwdt weey &1 78 ofa-
w17 FE S AT qgar froAg aga ¥
T HFAT § W WAL T 91 qF4 2 ar
ARl & AT AT vwAT ¥ )

a6 1% & a3 =01 {5 g7
T FIT F31 5 AT GSEq F1 2gT F
fort 1 & uF e g mifantie av ) W
a& ATy g qgafay av yqier 05 39
AT T g7 g fAF A Tw
% & qudl wtl & Tz 60 AT &
femat awar g 1 wav za gv At I
s @ A a7 frnfrand ¥ oem
TIAT & 1

T AT 9 &7 § (AF2q e fE
oY 3 9FA} FTHT GOA FT IT fwav
AT A=F0 AT AT AT A& § AT
QAT F I | FAH ST BF AL HOTHFAT
qr | M7 AR TF gA(q IT fE s
AT TET TG TG q HT T, q1 007
AT AW AR AT 9% AT TG T7 AFA
%, IR RS ATRS AT TF XAV |

57 Feol & & fadew svan g fw
7z farRafa®e &1 99T § W TART
fanraifaane afafa & 3¢ forar s

wenm Wy : ¥ 5y faar O 59
q& HgAT 9T

Shri Ranga (Chittoor): I am sorry
I plead guilty for my ignorance of the
purpese for which Swami Ramesh-
waranand had gone on hunger-strike.
It is strange that the papers which
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are very liberal in their publicity for
various other things have not given
us sufficient information in regard to
this matter although he has been on
hunger-strike for the last 15 days. I
think he is not observing it as a pro-
test against this House or against you,
Sir, I hope he has no complaint
against us.

Now, about the Sunday expericnce
-0t his-——1 do not know all the details—
1 would request you to see whether
you can liberalise whatever rules
there are in order to give him the
minimum possible conveniences even
on a Sunday so that .

Mr. Speaker: T have given him; I

went to him.

Shri Ranga: 1n that case, there will
be no difficulty. One small comfort
which we can provide is this. We
generally have thesc big umbrellas for
summer which we keep in our lawns.
1f we can provide one to him, it will
provide him some small shelter. I
only think of it iust now at the spur

of the moment. 1 would like
you to express our sympathy
and your sympathy a'so to him

for the sufferings he is inflicting upon
‘himself in a cause which he considers
to be dear to him and about which,
wf course, we have the sympathy.

st wy  mEw wERw, wow
& &y ® g @ g R e
FY frrht g Oy @ T & 9
e ww & wmw ¥ fefee
aqetd e o e A s A&
T A T ¥ 7% IR EY FL 0% AhA F
fo g # syaeqy T D | AfE @
T T g A § ogd w9
qEr ) Hfew o A w2 fE
% afedz ¥ T B o F
fer a1 W% fooely femr ww graw @ o
199 & qET MEA F A F g
2w T
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80 & 3z ¢ f afz gw waan
oz fedy #18 ¥ 7 md e qiferar-
¥z #1 9 agt F M H g F Ax
o1 &7 &3 q AT Wy F FAAE Fw 0
A FT g § 1 afE AT w7 Ay @
& wgm g g f5 iz &
fedraa Grar wizr & w7 39 99
¥ gFF AT T AW A8 7 & fway
Frgv &1 fremar % g, e fE
A A1 F AT g

e REAT : gg 0 T § fE
fedt & 978 uad mre #% fawem §
# o7 4971 § 5 ag a7 =9 &) o
e Ay o 2 K 3 @ &y
FZHIF WY F7 AT & I T T IQ
T ST gAfaE AE @

gad a4 @z @ 5 owmar ww
F1E T Mg d1 g3 & fa A v g
ar gt | qifvamie & mrad & oo
wgfad =fedi 2z 77 ox agfoma
& 34 & faa dare g 1 A w9 ofam-
¥z o< &1 A9 F1% wvav mifeTie &
et w1 & fou e Wz A1 99
@ &1 g A it fr fer aw &
faa g =mgar &, W I Toem &
srpnt | Afew fearem & Ay &
foege oo Af 2w o
wft &1 fad gt qa ag agr 95 F fFq
g & 7 Fgr s qgw it ag @
T & 1 WA w@AHY ST & avg @) dav
gt gwt 1 Ao WA 7 FTAr W@
a1, fae d7al ¥ Fwar wwr @, o
0% ATEE W7 4 {7 o aagEw

ot ®we wWro waeft (wryr)
& 7 a7 faar av

www wge g s qwe
g 6w X w aer AW fear o
fogit a0 wr K 39 % for wg
® g |
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™ gy 71 fawwfuw &1
& Sean 1 et agfaad & o awd
EHRATNE s TUA AN w1
et smar v & 7, ag ¥ /G 7
®%FaT | 7W & fod AR g6 @

12-27 hrs.

DELHI LAND REFORMS (AMEND-
MENT) BILL®

The Minister of Home Affairs (Shri
Nanda): I bog to move for leave lo
introduca a Bill further to amend tae
D:lhi Land Reformns Act, 1954.

Mr. Speaker: The question is:

“That leave he granted to intro-
duce a Bill further to amend the
Delhi Land Reforms Act, 1954.”

The motion was adopted.

Shri Nanda: I introducet the Bill.

12-27} hrs,

KERALA STATE LEGISLATURE
(DELEGATION ©OF POWERS)
BILIL—contd.

Mr, Speaker: The House will now
take up further Clause-by-Clause
consideration of the Bill to confer on
the President the Power of the Legis-
lature of the State of Kerala to make
laws. Claus» 3 is under consideration.
Shri Hari Vishnu Kamath to continue
his speech.

Shri Hari Vishnu Kamath (Hosh-
angabad): Mr. Speaker, Sir, before 1
proceed to resume the observations
which I left halfway through on Fri-
day, may I request you to admit to-
morrow—it being the last day—more
than two Calling Attention notices
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and, if necessary, even an. adjourn-
ment motion.

Now, I come to the Bill. I have
moved amendments 1 and 2 to clause
3 of th: Bill. Amendment No. 1
secks {0 divest the President of the
discretionary power which is sought
to be conferred upon him by this mea-
sure about consulting the Committec.
I want to make it mandatory that the
Presidenl must consult the Consulta-
tive Committe: on every occasion
when he wisheg to legislate for Kerala.
When the House adjourncd on Friday,
I was aboui {o suggest that the Presi-
dert, ihe busy dignitary as he is, will
most probably not be able to consult
or summon the consultative committee
except on very rare occasions. The
hon. Minister of State in the Minis-
try of Home Affairs, while speaking
on the resolution and the Bill the
other day, sought to make out that this
wag a parliamentary committee. When
I asked a pointad question, he tried
to wriggle, so to say, out of the quan-
dary, bv saying that it was not a
parliamentary  committee in  that
sense. How coull it be a parliamen-
tary commit!ce, and yet not a parua-
mentary committece in that sense?
For a par'iamentary committee,
according to our Rules of Pro-
cedure, is well defined. The hon.
Minister must sav that either it is a
parliamentary committee or it is not
a parliamentary committee. What is
the use of saving that it is not a par-
lismentary committee in that sense?
If it is not a parliamentary committee,
the hon. Minister must say that i* is
a consultative committee and, there-
fore, it has only got very limited
functions and powers.

Mr, Speaker: Can the hon. Minis-
ter not amend it by saying that it is
a committes consisting of Members af
Parliament?

Shri Harl Vishnu Kamath: He has
used the words ‘parliamentary com-
mittee’.

*Published
dated 10-5-65,

in Gazette of India Extraordinmary,

Part II, section 2

tIntroduced with the recommendation of the President.
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Mr. Speaker: I am asking him
whether he cannot just amend it and
say instead of a parliamenlary com-
mittee that it will be a committee con-
sisting of Members of Parliament.

Shri Hari Vishnu Kamath: Let him
say so.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
had never said that it was a parlia-
mentary committee,

8hri Hari Vishnu Kamath: When I
asked the question, that was what he
said.

Shri Hathi: Shri Kamath is in tie
habit of creating hypothetical da:a
and on thos: data he goes on. { shall
just read out what he asked and what
I said. I have got the vecord hece
with me. When I was mentioning
about the consulaiive committee, I
was meaning it, and i bad uttered the
words ‘consultative committee’ alio.
Then, Shri Kamath had asked this
question. I am reading out from !he
record. This is what it says:

*Shri Hari Vishnu Kamath: 1s
it a pariiamentary Committee?

Shri Hathi: I am not tulking of
sudh parliamentary co: imittees.
There is a consultalive commii-
tee provided in sub-clause (2) and
it says that the Presiden: s.all,
whenever he considers it practi-
cable to do so, censult a com-
mittee constituted for the pur-
pose, consisting of thirty Mem-
bers of the House of the Pecple
nominated by the Speaker among
whom shall be included all Mem-
bers who for the time being fil! the
seats allotted to the State of
Kerala in that House. . ."”.

So, Shri Kamah is in he habit of
creating hypothetical data and then
saying that the Minister is misleading,
bamboozling and is doing this. that
and the other. I shall reply to this
point later when I get my turn to

speak.

8hri Hari Vishnu Kamath: I must
take exception to what he hag said
just now. What ig Parliament for, if
not for clarification of various mat-
ters? Democracy means discussion.
Government by demoucracy mears
government by discussion. We do
not want to have fisticuffs and fights
here.

Mr. Speaker: He has said 'hat he-
does not mean a parliamentary com-
mitlee.

Shri Nath Pai (Rajapur): What
is this remark that he is in the habit
and all that> He is only doing his
duty. And if som-tim~s he is corfus-
ed, because of the ministerial ability
for clarity and because our know-
ledge is a li‘tle limited, Yo asksg for
clarificatinns.  So, why should there
b> thiz insinua‘ion that he is m the
habit and ol' tha!? A his habits are
veoy parliamentary, I must say.

Sari Hari Vishnu Kawmath: Shri
Mehr Chand Khanna also talked the
o "ur day about my habit and so on.
W an also ‘a’k about tho Miiasters’
hubi 8, and we krow what their habits
are. But I do not want to desceand to
that leval.

Now that it has been madé clear
that it is not a parliamentary com-
mittee but i¢ Is a meore consultative
committee, the onl!y advance now over
the previous or predecessor committe=
is that now it will have amony its
personnel’ non-Members from Xcrala,
that is Members who do noi repre-
sent Kerala.

Shri N. Sreekantan Nair (Quilon):
Last time also, it had Members from
outside Kerala.

Shri Hari Vishnu Kamath: It is
time, therefore, that I would like to
suggest this. In view of the fact that
the Kerala election results have not
brought about a majority for the-
Congress Party in Kerala, I hope, and
1 am confident. with the co-operation
and support of the House, that the
consultative committee which is going
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to be comstituted, would not have a
majorily of Congress Members there-
in, but would reflect the elected but
disso.ved Kerala Legislature,

Shri P. G. Menon (Mukundapuram):
In that case, there should be no Mem-
" ber from the PSP.

Shri Hari Vishnu Kamath: We do
not want any representation on these
committees or anything like that. We

--do not share that low ambition.

The Minister of Defence Production
in the Miaistry of Defence (Shri A. M.
Thomas): Do not have any ambitions.

Shri Hari Vishnu Kamath: We do
not have any such ambitions My hon.
{riend may have some ambition, be-
cause hc is only a Minister of S‘ate
now.

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: Why
should he butt in like this when he
- has no business to do so?

Mr, Speaker: He need not take so
much notice of the interruptions

Shri Hari Vishnu Kamath: My ears
are sensitive. My ears catch many
- things which are going on. Therefore,
it is not my fault, but it is my Crea-
- tor’s fault,

Mr. Speaker: It is ordinarily said
that Members have to be thick-skin-
- ned.

Shri Hari Vishnu Kamath: Thick-
skinned I am. That is why I enjoy
repartées. I hope my hon friends
opposite also are as thick-skinned as
I am.. 1 enjoy repartees. That is what
Parliament is for. I hope you, Sir,
would not also misunderstand me
when 1 occasionally say something

. which you might take amiss, because
Y do not mean any offence really.
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Coming 10 the amendments that I
have moved, I hope the House will
insist also that the committee which
is constituted must be summoned by
the President before legislating for
Kerala on any occasion. If this is not
acceptable, and if the House does not
vote for that amendment, then in the

alternative  amendment. 1 have
suggested that:
“Provided further that when-

ever the President considers it
impracticable to do so, the reasons
therefor shall be communicated in
writing to the members of the
Committee aforesaid.”.

For, as I said the other day, a heavy
responsibility has devoived on the
Government, after the unconstitu-
tional, illegitimate and atrocious dis-
solution of the legislature before it
wag even convened by the Governor.
Therefore, they have to make an
atonement, to expiate the monstrous
crime, the major, if not monumental
blunder that they have committed and
do what is called prayaschitta, which
term is understood by all in Kerala.

When the hon, Minister refers to
the President. I would like to know
whether he really means the Presi-
dent. For, as you know it very well,
and as most of us know, in the light
that you have shed on this matter so
often in this House, that the term
President really means the Govern-
ment, and, therefore, Government will
advise the President; and Govern-
ment may advise him almost on every
occasion that the committee need not
be summoned because later on the
measure would come befére the
House. Since the Kerala Legislature
hag been dissolved in that manner, in
that cavalier fashion, I do want that
at every stage, at the preliminary as
well as the flnal stages, the commiftee
should be taken into confidence ‘in the
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fullest possible manner, and there
should be no half-way-house of any
sort with regard to legislation regard-
ing Kerala, and there should not be
any half-heartedness either.

It must be made clear, and obvious
beyond any reasonable doubt to the
people of Kerala who have been de-
prived of their constitutional and par-
liamentary privilege in this high-
handed manner that the Government
do take Kerala seriously, and they do
want to look after the interests of
Kerala in the most carnest possible
manner.

1. therefore, move both amend-
ments Nos, 1 and 2: if \mendment No.
1 is not acceptable, I have moved
amendment No. 2 as an alternative.
With these words, I commend my

amendments for the acceptance of the
House.

Shri Vasudevan Nair (Ambala-
puzha): In the first place, I would
like to know from you what had hap-
pened to our amendment, tabled by
myself and Shri Sreekan‘an Nair,

Mr. Speuker: Amendment No 3
wag the same as amendment No. 1 of
‘Shri Kamath.

Shri Vasudevan Nair: I think the
Deputy-Speaker had perhaps ruled it
out of order.

Mr Speaker: Because it was the
same as Shri Kamath's amendment.

Shri Hart Vishnu Kamath:
been circulated also.

1t has

Shri Vasudevan Nair: I would very

mueh - 11ké to support with all the
force at my d the ts
moved by my hon friemd Shri

Kamath. This Bill hag the appearance
or semblance of trying to do a little
justice, after the injustice that had
been done to the Kerala people by
the Central Government. They pre-
tend now that they would be consult-
ing the represeritatives of the people,
although not those elected in Keraln.
‘Dut those elected to this Parli
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before legislating for the people of
Kerala. But there ig this provision
that the President is not bound to cail
this committee always before a piece
of legislation is considered for Kerala;
with that one particular provision, the
entire merit of this Bill evaporates in-
to the air. As far as we are concern-
ed, with all the sweet assurances that
Shri Hathi gives that, by and large,
on almost all occasions they will try
to call this committze, we cannot
place that kind of confidence in this
Government, knowing fully well how
it has behaved in the past. As far as
the functioning of such a committce
during the previous period of the
President’s rule is concerned, we have
our bitter experience. We have felt
that the Government wag taking this
committee for granted. 1 remember
in the last meeting at Trivandrum,
the officers and the hon, Minister
cante forward with a piece of legis-
lation, a draft Bill, in the last minute.
That was intended to debar private
school teachers from contesting elec-
tions. The elections were just coming.
You know in Kerala the priva'e school
teachers had ‘hat privilege of parti-
cipating in political activities and con-
testing elections, and many of them
are occupying positions in panchayats,
municipalities and  Assemblies. [t
was only after a concerted resistance
on the part of the members in that
committee that the hon. Minister said:
“All right; I do not proceed with this
piece of legislation’. But actually, we
were taken by surprise because there
was absolutely no notice given.

Shrt Ranga
right.

14040

(Chittoor):  That is

Shri Vasudevan Nair: Prof. Ranga
was on the committee.

This is the way the Government has
behaved with the committee which is
appointed by you, according to this
Bill.

1 was only speaking about our ex-
perience. If it is put in in the BIU
that the President need call this com-
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mittee on.y when practicable, whal is
the benefit of having such a com-
mittee? The natural tendency of
Government will be to avoid, evade
and to keep out members because we
always create some problems for
them. They pcrhaps consider that it
is a nuisance calling this commitlee.

So we are not prepared to give this
power to this Government, if it is
possible. That 1s why we are oppos-
ing this provision. I move my amerd-
ment . . .

Mr. Speaker: He cannot taove it.

Shri Vasudevan Nair: I support the
same amendment which hag been
moved.

The nexi submussion is to you. You
come in th2 picture, may be for gocd,
may be for bad—may be it is bad for
you.

Mr. Speaker: Mostly the latter.

Shri Vasudevan Nair: I am sure
you will a’so have to go by the advice
given by somebody from behind.

Shri Ranga: He need not.

Shri Vasudevan
you will have ‘o,

Nair: Generally

Shri Hari Vishnu Kamath: Not
necessarily,

Shri Vasudevan Nair: Perhaps you
will have to go by the advice given
by this Government. You may know
that if you take only the Members
from Kera'a, Lok Sabha plus Rajya
Sabha, today, as the position stands
today. . .

Mr. Speaker: He can always come
and advice whenever he wants.

8hrl Vasudevan Nair: 1 was just
submitting to you a piece of informa-

tion. Even according to the 1962
parliam>ntary elections, tha positicn
of the Congress Party, as far as
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representation in this House and the
other House is concerned,—if you put.
them together, 18 plus 9—the position
of the Congress is that it has no
majority in that committee. Actual-
ly, that is a reflection of the situation
in Kerala, even in 1962. The situa-
tion in 1965, is much worse for the
Congress; they are very much in a
minority, when the whole thing is
put together.

I do not want to impute motives to
this Government, but we have, of
course, every reason to suspect that
they are now trying to enlarge this
committee by bringing in more mem-
bers from other states—we are not
against other members coming
in.

Shri Maniyangadan (Kottayam):
This is no ncvelty, This was done
on all previous occasions.

Shri Vasudevan Nair: &t is not a
new thing. But now it has got a
great significance, That iz why I am
now referring to it. It has got a
pclitical  significance.  Actually, if
this Government really wants to res-
pect the verdict of the people of
Kerala, the electorate of Kerala, then
let them at least be bcld enough to-
say, when they advise you abuut
names, that the Congress should not
have a majority on that committee.

Shri Ranga: They will have an
overwhelming majority there as they
have here!

Shri Vasudevan Nair: For the 17
million people of Kerala who hava
got definite views on many questions,
this committee is going to advise the
President to legislate. That being so;
the Government should try to com-
pose the committee in such a way
that it repects the position in Kerala
among the people. But I have my
own doubts whether they are going
to do that. I am sure that when the
final composition of the committe is
made known to you and to us, yow
can take it that it will be a committee
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loaded with Congress majority, They
.are going to do that. T do know what
you can do in this, T do not know
what we can do in this. But we have
at Jeast to appeal to this Government
not to do such things, silly things,
petty things, improper things,
because that woulg really not reflect
the position in our state among our
people.

Shri N. Sreekantan Nair: I do not
want to dwell on points already
made, I just want to refer to my ex-
perience of earlier committees.

Let me take the instance of the
consultative committee which met in
Delhi for half an hour. I know the
method of Nandaji in such commit-
tees. A Jegislation was brought for-
ward which was very important. He
said first of all, ‘it is only a tempo-
rary measure. Let us pass it un-
animously’. I stood up to raise my
objection, Nandaji directed that my
objection may be recorded. That
was all the work done in that com-
mittee. My objection was recorded.
That was the only thing I could do.

The method adopted, the approach
1o questions connected with enact-
ment of legislation is such that no
discussion is possible. The draft Bill
is not circulated sufficiently early.
Even if it were circulated sufficiently
varly, the other procedures which are
necessary for going through with an
enactment in a proper way, cither at
the State or at the Centre, such as

<elect  committce,  clause-by-clause
-consideration and so on—none of
these  procedures are adopted.

Opinions of members are just taken
bv moving the motion for adoption.
‘The argument is advanced that it is
only a temporary measure, the State
Government wants it to be gone
through; so let us pass it unanimous-
ly. If any member raises objection,
hig objection is rccorded. This is the
tvpe of work we arp attempting to
do through this advisory committee,
meeting for half an hour.
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At least this much of proteciion
should be there, that some members
who know the implications of the en-
actment must be there. The provi-
sion that the President need consult
the committee only when it js con-
venient for him to do so, certainly
nullifies even the little democratric
garb that this legislation has.

Therefore, I make this suggestion,
that it the President cannot consult
the Committee any time, let him
promulgate an ordinance. Let the
committee express its opinion on it
and then let the President proceed
with the enactment, afterwards.

I do not attach so much importance
to what my hon, friends who spoke
before me said about the consultative
committee. The opinion of this com-
mittee is not binding on Government.
It is only a consultation they make.
They can accept or reject the view of
the majority in the committee, if it
does not suit their purpose.

So, in spite of the haphazard
manner in which the committee func-
tions, this much of protection should
be that it should give the represen-
tatives ot Kerala and other members
of this House prior information about
what js contemplated to be done.

Shri 8. M. Banerjee (Kanpur): [
rise to support the amendment of my
hon. friend, Shri Kamath. I also
support what has been explained very
clearly by my hon, friend, Shri Vasu-
devan Nair.

What is happening in Kerala to-

day, in spite of the fact that the
ruling party suffered a defcat. not
only once but twice, once when the

Communist Government was dismis-
sed and this time when they
were not allowed to form a Govern-
ment? What we saw in Kerala was,
I do not use a stronger word, really
a sort of end of democracy. What
is to be done there” If this amend-
ment js not accepted, 1 do not know
what is going to happen to that com-
mittee also, Why is this committee
being formed? I am hundred per
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cent sure that it will be reduced to
being a committee by the Congress-
men, of the Congressmen, for the

Congressmen, and that will be the
end of this committee. If that is the
intention, why have all these for-

malities of having a committee, and
give a feeling in the country that the

Congress even today believes in
parliamentary democracy or some-
thing like that.

The only job with the Kerala

people now is to elect their represen-
tatives and dismiss their representa-
tives, Every year there should be
election. I still cannot find any logic
behind the decision that has been
taken by the Home Minister. Why
did they allow the Communists to
contest the elections?

Shri Hathi: How is that relevant
now?

Mr. Speaker: We have taken a
decision about that. Now it should
not be recpened. Now we are on
Clause 3. He might speak on the
amendment,

Shri S. M. Banerjee: Unless it is

supported by logic, he will not
accept it,
Shri Hari Vishnu Kamath: Well

said. That is right.

Mr, Speaker: Logic also has cer-
tain limits. Where it crosses those
limits, it does not remain logic at all.

Shrj S. M. Banerjee: 1 am always
enlightened by your wisdon.

Shri Harl Vishnu Kamath: On =a
point of order. When he is making
such a logical contribution, there is no
quorum in the House,

Mr. Speaker: The bell is
rung. Now there is quorum.

being

Shri S. M. Banerjee: What I was
trying to impress was this. The
ruling party has taken a wrong
decision, a decision against the demo-
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ratic traditions of the country.
Having taken a decision, why should
they perpetuate it by having a com-
mittee with limited powers, and a
committee of their own choice? In
the larger interests of the people of
Kerala, to keep the torch burning at
least in Kerala, & would request the
hon. Minister, through you, to kindly
accept this amendment which s
actually harmless, in the larger inter-
ests of the country and according to
democratic traditions.

Shri P. G. Menon: I am one with
the previous speakers regarding the
need to give the proposed committee
full opportunities of discussion re-
garding the matters which come up
before it. In order to afford {full
opportunities of discussion, ag was
pointed out, it is necessary that suffi-
cient notice should be given regard-
ing the matters which come up for
discussion,

But I cannot agree with the fallaci-
oug arguments of Shri Kamath, Shri
Vasudevan Nair and Shri Banerjee
regarding the composition of the pro-
posed committee. If that suggestion
is accepted, the committee will be
deprived of the advice of very com-
petent Members of this House, For
example, it would not be possible
for us to have a very useful Member
like Prof. Ranga in that committee,
because al]l the 14 or 15 candidates
which Prof. Ranga’s party put up in
the elections in Kerala were defeat-
ed, and most of them Jlost their
deposits. The lone Member who was
returned has deserted the Swatantra
Party and joined the Kerala Cong-
ress, It would, again, deprive us of
the advantage of the wisdom of
Members like Shri Kamath . .

Shri Ranga: He is arguing against
my being nominated to this commit-
tee.

Shri P. G, Menon:
Member belonging to
been returned.

because no
the PSP has.
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Shri Hari Vishnu Kamath: But we
did not set up any candidate. He
need not mislead the House.

Bbri P. G. Menon: That is why I
changed my terminology, No Mem-
ber of that party has been refurned.

Shri Harl Vishnu Kamath: We did
not set up any camdidate, there was
no P.S.P. candidate. -

Shri P, G. Menon: That is the
ultimate result. It would again de-
prive very competent Members be-
longing to the Indian Communist
Party of Shri Vasudevan Nair,
because out of 133 candidates, only
three belonging to that party nas
been returned,

8hrl Koya (Kozhikode): You want
all those who have been rejected by
the people?

Shri P. G. Menon: Therefore, if a
eommittee of 44 people is appointed,
it would enable only one member
from the Indian Communist Party to
be nominated to that committee.
These considerations will show that
the arguments made by the hon.
friends who spoke before me are
fallacious.

Shri Vasudevan Nair: What will
be the percentage of the Congress?

Shri P. G. Menon: I am arguing
against the suggestion made by my
hon. friends.

in setting up a committee we do
not create a replica of the Legis-
lative Assembl of Kerala which
was dissolved. If that is the object,
then the Assembly need nof have
been dissolved.

Once the article enabling the Presi-
dent to take over the administration
of Kerala is applied, the President
becomes responsible for the adminis-
tration of Kerala. That means, the
Union Ministry is the Ministry res-
ponsible for the administration of
Kerala, and that responsibility cannot
be given up. I do not say that the
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Bill
Congress should be in a majority, I
do not say that the Swatantra Party
or the PSP or the Indian Communist
Party should be kept back; I only
submit op behalf of my State that
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a proper consultative committee,
which will be useful in enacting
legislation for Kerala, should be

appointed, and in it there should be
a reflection of the strength of Parlia-
ment here, because Parliament is
today responsible for the adminis-
tration of Kerala.

1 have nothing further to submit.
13 hrs.

Shri Hathi: Sir, I have to learn a
number of things from Shri Kamath.
I have explained how the question of
the Parliamentary Committee came
in and I very clearly and categori-
cally stated that it was a consultative
committee, I had referred to clause
3(2). Even then Shri Kamath once
again said what he said. I will not
like to use harsh words but if the
hon. Member still insists....(Inter-
ruptions.) I did not even mention.
To say that I was bamboozling

Shri Hari Vishnu Kamath: That ‘if’
is there; I put in the word ‘if’ there.

Shri Hathi: I have to differ from
him, So far as the two amendments
of Mr. Kamath are concerned. I have

to say this. Even in my speech
earlier, 1 had submitted that none of
these amendments are acceptable.

Some reasons were given by ihe hon.
Members Shri Vasudevan Nair and

others; they have complained that
legislation was brought before the
committee without sufficient time

being given to them or advance notice
being not given to them or full
opportunity to discuss them not being
given to them. The clause here
reads:

“Provided that before enacting
any such Act, the President shall,
whenever he considers it practi-
cable to do so, consult a com-
mittee constituted for the pur-
pose.”
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‘Shri Vasudevan Nair suggested that
if he could not call a meeting of the
committee, he could issue an ordi-
nance. Let us see the effect of this.
On the one hand we are giving him
power to legislate and now, if he
wants to enact, according to this
clause, he may call a committee meet-
ing whenever possible, What hap-
pens if he were to pass an Ordinance?
It has to be brought before the legis-
lature; Ordinance cannot be a perma-
nent measure and Parliament will
have to discuss it again. We are
trying to vest President with these
powers as it may not be possible for
this Parliament to deal with all the
legislation. If he were to issue an
Ordinance which will in any case
have to come here th.. power is not
at all necessary. When Parliament is
not in session he can issue an Ordi-
nance; otherwise he cannot 1ssue.
These are constitutional difficulties.

Shri Vasudevan Nalr: He can con-
vene a meeting of the committee.

Shri Hathi: That is all right If
‘the Ordinance is to be brought befcre
‘this Parliament, then this Committee
becomes useless. I cannot under-
stand what their premises is. Mem-
bers want that they should be given
tull opportunity; that they should be
glven {full time to discuss and sufil-
cient time should be given; agenda
should be given to them and it

Division No. 24) AYES

8rii Rai Singh, Shri
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shoulq not be hurriedly done so that
they do not r:t a chance to say what
they want. 1 have no quarrel about
these matlers and we shall see that
whenever a meeting is called, suffi-
cient time is given. It was not the
complaint that the legislation was
not put before the committee; the
only complaint was that sufficient
time sometimes was not given. &t
may be,

Now, about the composition of the
committee. It is for you to appoint
thirty Members from this House and
it js for the Rajya Sabha Chairman
to appoint fifteen Members. There,
I have nothing to say as it is not in
my province. So, both the amend-
ments are not acceptable and I
oppose the. ... (Interruptions.)

Mr. Speaker: May I put amend-
ments Nos. 1 and 2 together to the
vote?

Shri Hari Vishnu Kamath: No, Sir;
separately,

Mr. Speaker: All right. 1 put
amendment No. 1 now. The question
is: Page 2, line 10,—

"R
omit “ whenever he considers it
practicable to do s0.”

The Lok Sabha divided.

[13.10 hrs.

‘‘hakravartty, Shrimati Renu

Dandcker, Shri N.
Dev, Shri P.K.

“ (yotishi, ShriJ.P.
Kanath, Shei H.V.

Achuthan, Shri
Alagesan, Shri

Azad, Shri Bhagwat Jhe
‘Baijaj, Shri Kamalnavan
Bal Krishna Singh, Shri
1Bhagat, Shri B.R.

Kapur, Singh, Shri
Kor, Shri Prabhat
Kaurni Singhfi, Shri
Koya, Shri
Kumaran, Shrl M.K.
Misra, Dr. U.

NOES

Bhagavati, Shri

Bhakt Darshan, Shri
Bhargava, Shri M. B.
Bhattacharyya, Shri C.K
Brahm Prakash, Shri
Brajeshwar Prasad, Shri

Nair, Shri N.Sreckuntan
Nair, Shri Vasudevan
Pottekkatt, Shry

Ranga, Shri

Shinkra, Shri

Singh, Shri Y.D.

Chands, Shrimati Jyotsna
Chandak, Shri
Chandrabhan Singh, Shri
Chaturvedi, Shri S.N.
Chaudhuri, Shri D.S.
Chaudhuti, Shri Sechindra
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Mr. Speaker: The result of the
division is Ayes; 18; Noes; 110.
ndl.

The motion was

Mr. Speaker: I will now put
amendment No. 2 to the House.

Shri Hari Vishnu Kamath: That is
the alternative to the first amend-
ment. 1 am pressing that. You may
kindly reaq it, Sir,

Division No. 25] EYES
Brij Raj Singh, Shri Kar, Shri Prabhat
Dandeker, Shri N. Karni Singhji, Shri
Deo, Shri P.K. Koys, Shri

Jvotishi, Shri J.P. Kumaran, Shr M.K.
Kamath, Shri Hari Vishnu Misra Dr. U,

Kapur Singh, Shri
626 (Ai) LS—5.

Bill
Chavan $hri D.R. Maimoona Sujtan, Shrimati Roy, Shri Bishwanath
+Chavan Shri Y.B. Malaviya, Shri K.D. Sahu, Shri Remcshwar
.Dass, Shri C. Mathotra, Shri Inder J. Samanta, Shri S.C.
Dighe, Shri Manaen, Shri Saraf. Shri Sham Lal
Dinesh Singh, Shri Maniyangadan, Shri Satyabhema Devi, Shrimati
Dorai, Shri Kasinatha Masuriya Din, Shri rimati Vijuyu Raje
Dubey, Shri R. Matcharaju, Shri 1ya, Shri
Dwivedi, Shri M.L. Menon, Shri P.G. Shastri, Shri I.al Bahadur
Gackwad, Shri Fatchsinhrao Mirza, Sbri Bakar Ali Shastri, Shri Ramanand
Gairaj Singh Rao, Shri More, Shri S.S. Shree Narayan Das, Shri
Gunapati, Rum, Shri Mukerjee, Shrimati Sharda Singh, Shri S. 1.
Ganga Devi, Shrimati Murti, Shri M.S. Sinha, Shri Satyu Naryan
Gupta, Shri Shiv Charan Musafir, Shri G.S. Subbarman, Shri
1ansda, Shri Subodh Naik, Shri D.J. Swaran Singh, Shrt
‘Harvani, Shri Ansar Nanda, Shri Thimmaiah, Shri
Jagjivan Ram, Shri Naskar, Shri P.S. Thomas, Shri A.M.
Jamunadevi, Shrimati Tiwary, Shri D.N.
Joshi, Shrimati Subhadra Panna Lal, Shri Tiwary, Shri K.N.
Kanungo, Shri Patil, Shri $.B. Shri R.S.
Kappen, Shri Patil, Shri $.K. , Shri Krishna Deo
Khan, Dr. P.N. Pattabhi Raman, Shri C.R. Tuls Rum, Shri
Khanna, Shri Mchar Chand Prabhakar, Shri Naval Uikey, Shri
Kindar Lal, Shri Pratap Singh, Shri Varma, Shri M. L.
Kisan Veer, Shri Ram, Shri T. Varma, Shri Ravindra
Kotoki, Shri Liladhar Ram Sewak, Shri Vermas, Shri Balgovind
‘Krishnamachari, Shri T.T. Ram Swarup, Shri Verma, Shri K.K.
Labtan Chaudhry, Shri Ramaenathan Chettiar, Shri R. Vidyslankar, Shri A.N.
Lukhan Dass, Shri Rane, Shri Virbhadra Singh, Shri
T.axmi Bai, Shrimati Ruo, Shri Remeshwar Vyas, Shri Radhelsl
Mahtab, Shri Ray, Shrimati Renuke ‘Wasnik, Shri Balkrishna
Mahishy, Dr. Sarojini Reddi, Dr. B. Gopala

Mr. Speaker: The question is:
Page 2, after line 19, insert—

“Provideq further that when-
ever the President considers it
impracticable to do so, the reasons
therefor shall be communicated
in writing to the members of the
Committee aforesaid.” (2)

The Lok Sabha Divided.

[1318 hrs.

Nair, Shri N. Sreekantan
Pottekkatt, Shri
Raghsvan, Shri AV
Ranga, Shri

Shinkre, Shrs

Singh, Shri Y.D.
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Achuthan, Shri
Alagesan, Shri

Azad, Shri Bhagwat Jha
Bajaj, Shri Kamalnayan
Pal Krishna Singh, Shri
Bhagat, Shri B.R.
Bhagvati, Shri

Bhakat Darshan, Shri
Bhargava, Shri M.,
Bhattacharyya, Shri
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Chakravaratty, Shrimati Renu
nda, Shrimati Jyotsna
Chandak, Shri

Chandrabhan Singh, Shri
Chaturvedi, Shri S.N.
Chaudhuri, Shri D.S.
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Kanunge, Shri

Kappen, Shri

Khan, Dr. P.N.

Khanna, Shri Mehr Chand
Kindar Lal, Shri

Kisan Veer, Shri*

Kotoki, Shri Liladhar
Krishnamachari, Shri T.T.
Lahtan Chaudhry, Shri
Lakhan Das, Shri

Laxmi Bai, Shrimati
Mahishi, Dr. Sarojini
Maimoona Sultan, Shrimati
Malavivs, Shri K.D.
Malhotra, Shri Inder J.
Manaen, Shri
Maniyargadan ,Shri
Masuriya Din Shri

Match Shri

Chaudhuri, Shri Sachind
Chavan, Shri D.R.
Chavan, Shri Y.B.

Dass, Shri C.

Dighe, Shri

Dinesh Singh, Shri
Dorai, Shri Kasinatha
Dugey, Shri R.G.
Dwivedi, Shri M.1..
Gackwad, Shri Fathesinhrao
Gairaj Singh Rao, Shri
Ganapati Ram, Shri

Ganga Devi, Shrimati
Gupta, Shri Shiv Charan
Hansda, Shri Subodh
j1arvani, Shri Ansar
Jagjivan Ram, Shri
Jamunadevi, Shrimati

Joshi, Shrimati Subhadra

Menon, Shri P.G.

Mirza, Shri Bakar Ali
Mukcrjee, Shrimati Shards
Murti, Shri M.S.

Musfir, Shri G.S.

Naik, Shri D.J.

Nenda, Shri

Naskar, Shri P.S.

Paliwal, Shri

Panna L.al, Shri

Patil, 8 .B.

Patil, Shri S.KX.

Pattabhi Ruman, Shri C.Ie,
Prabhakar, Shri Naval
Pratap Singh, Shri

Ram, Shri T

Ram Sewak, Shri

Ram Swarup, Shri
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Ramanathzn Chertinr, Sy ¥
Rane, Shri

Rao, Shri Ramcshwar

Ray, Shrimati Renuka

Reddi, Dr. B. Gopala

Roy, Shri Bishwunath

Sahu, Shri Rameshwar
Samanta, Shri $.C.

Saraf, Shri Sham Lal
Satyab! a'na Devi, Shrimati
Scindia, Shrimati Vijaya Raie
Shankarai i '

Singh Shri §
Sinha Shri ¢
Subbarman, §
Swaran Singh, Shri
Thimmaiah, Shri

Thomas, Shri A.M.

Tiw hri D.N.

Tiwary, Shri K.N.

Tiwary, Shri R.S.

‘Tripathi, Shri Krishna Deo-
Tula Ram, Shri

Uikey, Shri

Varma, Shri M.J..

Varma, Shri Ravindra
Verma. Shri Balgovind
Verma, Shri K.K.
Vidyalankar, Shri A.N.
Virbhadra Singh. Shri
Vyas, Shri Redhelal
Wasnik, Halkrishna

14054

Shri J. P. Jyotishi (Sagar): I have
again wrongly voted for Ayes; I am
for Noes.

Shrimatji Renu Chakravartty (Bar-
rackpore): 1 have also wrongly
voted for Noes; I am for Ayes.

Mr. Speaker: So, the

mains the same.

result re-

Ayes 17; Noes 109.
The motion was negatived.

Mr. Speaker: The question is:

“That clause 3 stand part of
the Bill.”

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were dded lo the Bill
Shri Hathi: I beg to move:

“That the Bill be passed.”
Mr. Speaker: Motion moved-
“That the Bill be passed.”

Shri Ranga: Sir, T am extremely
sorry to find that two of our friends,

who are otherwise reasonable—Mr.
Nanda and Mr. Govinda Menon—
have taken an untenable attitude.

Ordinarily I find Mr. Govinda Menon
to be an extremely reasonable person
while I work with him in the P U
Committee. But something happens
once he comes into the House....
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Mr. Speaker: That is not only with
Mr. Menon, but most other members
also.

Shri Ranga: He takes a stand which
is completely unjustified. I would
like to answer one argument that has
been raised. In answer to my sug-
gestion that when every other
approach haq been found to be not
suitable to the special conditions in
Kerala, they should at least make an
attempt to study the way in which
the Swiss system of parliamentary
government is working there and
make the necessary adjustments, so
that they might be able to introduce
a system through which they would
make it possible for the people of
Kerala to have a democratic adminis-
tration even under the present special
circumstances, some of my friends
have urgred that I advanced this argu-
ment only because I found that not
only the Swatantra Party, but other
opposition parties also not capable of
hoping to achieve a big enough
majority in Kerala to have a govern-
ment on British parliamentary jines.
1 plead guilty to the fact that so far
cpposition parties have not succeeded
in getting an absolute majority there.
It is quite possible we may not be
able to achieve such a consummation
in the near future. But it is also true
that my hon. friends of the Congress
Party have also faileq not once but
repentedly to get this  absolute
majority. Tt is no discredit to any
particular political party.

Under the circumstances, what is it
that we have to do? That is the
responsibility of members of this
House and the other House and also
of the Government to think about this
angd try to give a satisfactory answer.
T have attempted to offer a solution.
It ig for my hon. friends to think of
some other equally reasonable solu-
tion if they can, and otherwise, to
give careful consideration to my
solution. Instead of that. it is no good
cutting cheap jokes. at such other.

True, the Swatantra Party has lost
almost all its candidates there. My
hon. friend volunteered the ijnforma-
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tion that we lost our deposits. It is no
discredit to us. One of us has been
elected, but he says he has private
information that that person has al-
ready left US and joined the Kerala
Congress, which I do not consider to
be quite correct. Even supposing
that is true, the main point is if there
is any chivalry at all in public life,
they should have welcomed the ad-
vent of the Swatantra, because unlike
the right or left communist party, it
lappens to believe in peaceful me-
thods, democratic institutions  and
parliamentary system, and it has
made its debut. Instead of congratu-
lating it on having made this heroic
effort, that too at the last moment.
my hon. friend was to crack a joke at
its expense. I am prepared to allow
him this small satisfaction when he is
obliged to go on mourning all the
{ime for years and years over the

failure of the Congresg Party all over

India and in Kerala in a willy-nilly
fashion for their continued failure to
get an absolute majority. I condole
with him for his mourning, but I ex-
pect him to be chivalrous over our
failure, sympathise with us and- at
the same time wish us godspeed, so
that if they are not able to form a
parliamentary government there, we
might ‘be able to provide a parlis-
mentary majority in years to come
and Kerala may be saved from com-
munist regime.

I am not in favour of communist
regime in Kerala because it happens
to hold a strategic position in the
total logistic circumstances of our
country and in our social democracy
also. So, I would like Kerala to be
saved for democracy. I would repeat
this appeal once again to our friends
to try to cooperate with all other
democratic parties in devising a
method by which it would be possible
wooner or later to help the Kerala
veople to have a really full-fledged
democratic regime and not this kind

of presidential regime which can
only give satisfaction to those who
have faith in totalitarianism of ore

or other of the political parties
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Shrimati Renu Chakravartty: Sir, I
have just listened to my friend,
Mr. Ranga. There is one thing which
is as sure as the light of day and that
is, there is absolutely no chance of
Mr, Ranga’s party to come into power
in Kerala. It is far too poor and over-
crowded, its people are far too poli-
tically mature to be able to accept his
party. His party having lost the
deposit is not the question. The can-
didates belonging to my  party have
1ost many deposits. It is a question
of following correct policies with re-
rard to the people of Kerala and to
the people of India. It js through
very hard, sustained and self-sacrifi-
cing work among the peasants and
workers, not through the forum of
free enterprise, that we will really be
able to get a democratic form of gov-
ernment in Kerala.

Sir, I am sorry the Home Minister
is running away. I presume he is
hungry. He should have been here
to listen because we are now pinning
down the last nail in the coffin of
democracy. We know we have had
a long debate on this question and
many totally unsatisfactory reasons
have been put forward as to why
Kerala could not have a democratic
elected government. The constitu-
tionality of the Governor on the
advice of the Central Government, I
presume, to advise the President and
the President not allowing full oppor-
iunities for the formation of a gov-
ernment and the convening of the
State legislature for that purpose has
been challanged by all on this side.
Bul now we come to & situation
where it is very clear that it is not
only the fact that the government has
not allowed an elected majority to try
for an absolute majority in the legis-
lature and to form a government
because it is a non-Congress party
which hag got an elected majority, but
even at this stage when a resolution
is brought forward that the President
should form a committee of, I presu-
me, all parties, and that he must con-
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sult them in carrying out his
dential powers in the state, at
stage also it is surprising that the
Government has refused to accept
any democratic proposition which has
come forward from thls side.

presi-
that

Sir, we are not enamoured of
Swiss proposals. We do not know
what they are. But we certainly
know, everybody in India knows that
in a situation where the Govern-
ment because of its own high-hand-
edness and dictatorial methods has
refused to allow elected representa-
tives of a State to function by keep-
ing 28 of the elected representatives
under detention without trial and in
spite of the demand of all parties, of
all the people in the country, that if
there is anything against anybody
they should bring them before a court
of law for trial—in that case nobody
would have opposed the Government
on that point—even in such a situa-

the

tion, this simple demand that the
Rashtrapathi should consult this
committee at all stages, even this

small democratic principle is given a
go-by, and naturally it is very clea~
that the Government is bent upon
acting in a totally dictatorial fashion
when it suits them because they do
not have a majority in that State.

What is going to happen in the
future? There will be many States,
in the coming general elections, where
suppose some princes of my hon.
friend Shri Masani's party come into
power and in other States there may
be the Jan Sangh who may come into
power—in that situation what is the
Congress Government going to do?
Are these the first echoes of what we

are going to find reverberating
throughout India? Are these the
democratic methods which we are
going to demonstrate before the
world?

Therefore, we are totally opposed
to this method of the government's
functioning. We still demand that
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cven at this stage let the Government
see wisdom. What is the use of hav-
ing a committee which the Rashtra-
pathi may if he so desires or he thinks
fit consult and ask for advice or he
may not? It is an advisory body.
Even there it is hedged with this small
clause “he may, if he so thinks, find
it convenient to him or practica] to
him”. Therefore, it 1s very clear to
the country at large that this is the
death knell of democratic procedures
and it will have a very very far-
reaching effect in future. It may be
that many times it will go against the
Congress which today is suppressing
others in the Opposition parties who
could have formed ; Government in
Kerala.

Shri Koya: Mr. Speaker, Sr, much
against the will of the people of
Kerala, President’s Rule has been
imposed on them. We are not told
when we are going to have a demo-
cratic government there. How long
are we to wait? Are we to have this
advisory committee for an indefinite
period? Are we to wait till the next

" general elections? All these things
have not been made clear.

Always it is said that the people of
Kerala are at fault. The Congress
Party has not got a majority in
Kerala. But this Bill is being passed
because they have got a majority in
U.P, in Bengal, Bihar and others
States and they have a majority in
the Parliament. Because they have a
majority here they are imposing their
wifl on us. T{ is undemocratic. No
doubt, the Parliament has that power
according to the Constitution. But in
spirit it is undemocraticc. We hope
this will not be there for more than
it is necessary.

As T said, the people there are al-
ways blamed because the Congress
did not get majority. When a certain
candidate is put up and the people
cast their vote for iim how are they
to know whether that candidate's
party will get a majority in the State
legislature? When certain candidates
are put up from certain constitu-
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encies, people consider whether a
candidate is a capable man and then
cast their votes. If that candidate's
party is defeated in some other cons-
tituencies and does not get a majority
in the legislature, the people who
voted for him cannot be blamed for
that. WH4t is wrong with the people
of Kerala? Is it our fault that we
are educated? Is it our fault that we
have so many graduates? Is it our
fault that even th¢ rickshawwalahs
read newspapers? Kerala knows
about democracy more than any other
part of India. Kerala was having
democratic governmeny even in pre-
historic days. Our Perumals were all
clected. The representatives of our
focal governments were all elected.
We are proud of that. We know
what democracy is. We need not be
told about that. We have not done

any fault in electing the candidates
whom we think are capable. You
are now imposing, more or less,

something upon us, the enlightened
and cducated people of Kerala for no
fault of ours. I, therefore, want the
Government to use the President's
Rule to the minimum possible
period.

Shri Hari Vishnu Kamath: Mr.
Speaker, Sir. with the adoption of the
resolution on the Presidential Pro-
clamation and the passage of the Bill
sceking to -confer on  the President
the power of the Legislature of the
State of Kerala to make laws. and
also the refusal of the Government
and the ruling party members of the
House to accept even the most reason-
able amendments to the substantial
clause of the Bill, T am constrained
to say that the Government and the
Congress Party have driven the first,
large, outsized nail into the coffin of
the Constitution and of parliament-
ary democracy in this country. The
Government, by putting party inter-
ests above national interests, have sct
a very -dangerous precedent for the
future of democratic electiong and
their aftermath in this country, and
it augurs 111 for any State in future
if a non-Congress party or partles get
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a majority. If the Congress Party
dees not get a majority in a State
after the elections, a situation similar
to what happened in Kerala two
months ago would come about.

The Minister of State in the course
of his reply to the debate, referring
to article 356 of the Constitution,
quoted what I had said in the Consti-
tuent Assembly. But may I point out
to him and the House—you were not
in the Chair at that time—that my
amendment at that time to this arti-
¢le of the Constitution was pot ac-
cepted and the original article as
drafted was retained which reads as
follows:

“If the President, on receipt of
a report from the Governor of a
State or otherwise, ig satisfled that
a situation has arisen....”

The words “or otherwise” are still
there. That is why I wanted the
Government to act uptg the spirit gnd
letter of article 356 and explore all
possible avenues, besides or notwith-
standing the report of the Governor,
with regard to the formation of a
stable ministry in Kerala. I still hold
the opinion, Sir, that if the Assembly
had been convened by the Governor
there were prospects of a democratic
government in Kerala being formed
soon alter the elections.

1 would say only one word more
and T will have done. The new Gov-
ernor of Kerala is well known to most
of us. H® was a colleague of ours in
this House. Though on one or two
occasions he dig not display, show or
betray the conciousness of an emer-
gency in the country—at that time, T
believe, you alo were in the Chalr
when he raised a question as to whe-
ther there was an emergency at all
in the country—I do hope that he will
functlon in Kerala in a manner that
will not merely suggest his consclous-
ness of the emergency but also......

Mr. Speaker: Then he was a Mem-
ber only; now he iz a Governor.
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'Shri Hari Vishnu Kamath: He js
higher up. He may forget all about
the emergency. He is now elevated.

Mr. Speaker: Therefore he has res-
ponsibilities.

Shri Hari Vishnu Kamath: T am
thankful for the luminous light you
have shed on the matter, and I do hope
that he will be conscious, very acute-
ly conscious, of the new responsibi-
lities that have devolved upon him,
and discharge them not merely to the
best of his ability but bearing in
mind that this poor State of Kerala
which has lost its legislature by an
arbitrary fiat of the Government will
be saved, and the future of it safe and
secure in his hands. He will be judg-
ed by what he does and how he acts
in Kerala.

May I say before I close that the
Government by not exploring the
avenues or possibilities of forming a
democratic government and by refus-
ing to bring at least one or two so-
called Leftist Communists, really pro-
China Communists to trial, have
shown only a tendency which I may
describe as willingness to wound but
afraid to ‘strike? 1 do hope that they
will act in a better, more statesman-
like manner in future and try to con-
vince the country that they do stand
by parliamentary democracy and by
the Constitution and not act in the
same cavalier fashicn that they had

acted in regard to Kerala on this
occasion.
Shri C. K. Bhattacharyya (Rai-

ganj): Sir, the interest that this House
has shown during the discussion of
the proposals placed before it on be-
half of the Government conclusively
proves that the ‘interests of the State
of Kerala, the interests of the people
of Kerala and the interests of the ad-
ministration of Kerala are perfectly
safe in  the hands of Parliament.
Whether the legislature there is in a
state of temporarily suspended ani-
mation—legislature is not obliterated
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altogether; for the time being it is in
a state  of suspended animation—
throughout the period the legislature
continues to be so, this Parliament
will look to the interests of all the
possible elements in Kerala, whether
they be for the Government or against
the Government. Of this those of our
friends in the Opposition, who are
having so many inflictions at the Gov-
ernment, at the ruling party, the Con-
gress Party, may rest assured.

1 was very flattered and even a bit
amused when I found the spokesman
of the Communist Party displaying
such a great love for democracy. If
this love for democracy continues to
grow in them, in a very short time
we expect to see very large scale con-
versions to democracy and  that will
solve at least one of the national pro-
blems of India.

Shri Vasudevan Nair: What is your
conception of democracy?

Shri C. K. Bhattacharyya: Let us
hepe that this love is there not only
1o be used as a big stick to beat the
Government with but that this is
sincere and is growing in their hearts.

My hon. friend of the Muslim
League there assured us very kindly
that democracy has been existing in
Kerala from time immemorial; that
from very old days democracy had
been working in Kerala. But my hon.
friend forgot that in those times there
was no Muslim League in Kerala.

Shri Koya: No Congress also.

Shri C. K. Bhattacharyya: The
trouble for democracy has come with
the growth of Muslim League in
Kerala. It the League had not exist-
ed, perhaps one of the parties would
have got a workable majority to run
a government. That is a major point
{for consideration which was forgot-
ten by my hon. friend.

Shri Koya: We saved you in 1960.
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Shri C. K. Bhattacharyya: There is
not much to be spoken. The Govern-
ment will work under the committee
that has been set up by Pariiament
and under your guidance, Sir. I
believe, the agency that you are set-
ting up now will work with perfect
justice and, 1 should say, with per-
fect non-attachment or non-aversion,
that is, with what we say in our own
words raga deesha vimukta (TRT%W

fag#) It would work without at-
tachment to anybody and without
aversion to anybody so that my friends
opposite and my friends belonging to
their groups in Kerala may rest as-
sured that their interests will be per-
fectly and safely looked after.
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Shri A. V. Raghavan (Badagara):
Mr. Speaker, Sir, the committee con-
stituted under the Kerala State Legis-
lature (Delegation of Powers) Act
previously met twice, once at Delhi
and secondly at Trivandrum.

Shri Hari Vishnu Kamath: Twice in
how many years?

Shri A. V. Raghavan: In six months.
On both these occasions the time
given to Members was very  short.
On the first occasion the committee
was given hardly five days and we
from Kerala require four days to
reach Delhi by train and it is very
difficult to get reservation by plane
at such short notice. On the second
occasion it was intimated to us that
the meeting will be held at  Delhi
but thereafter we received a telegram
saying that the venue has been chang-
ed from Delhi to Trivandrum; so
much so that many Members had al-
ready left for Delhi and they had to
get back to Trivandrum immediately.

Shrimati Renu Chakravartty: Demo-
cratic procedures!

Shri A. V. Raghavan: On both these
occasions many Members could not
attend the meeting either at Delhi or
at Trivandrum because of the confu-
sion of the Home Ministry.
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Mr. Speaker: The Lok Sabha Secre-
tariat had to pay that additional ex-
renditure,

Shrimati Renu Chakravartty: Is it
so?

Mr. Speaker: Yes.

Shri Vasudevam Nair: It was be-
cause the Home Minister wanted it
to be at Trivandrum for another pur-
pose. Therefore the venue was shift-
ed.

Shri A. V. Raghavan: The notice
foy the third meeting was circulated
to Members saying that the Commit-
tec is meeting in Delhi, but before the
Committee could hold its meeting. . .

Mr. Speaker: It was under those
circumstances that one Member had
booked his seat and ultimately, be-
cause it was cancelled and he return-
ed the ticket, he had to suffer.

Shri A. V. Raghavan: The third
meeting was fixed to be held at Delhi
but in the mean time a new Procla-
mation was promulgated so much so
that the third meeting could not be
held, as a result of which certain Acts
have already lapsed: for example, the
Kerala Building Lease and Rent
Control Act has alrecady lapsed. Be-
cause the courts are closed now there
is no difficulty, but the courts are
likely to reopen on the 17th of this
month. Therefore may I request the
Home Minister to convene a meeting

of this Committee before the 17th
and re-enact the Kerala Building
Lease and Rent Control Act? Suffi-

cient notice must be given to Mem-
bers and. . .

Shrimati Renu Chakravartty: They
would not give you notice.

Shri A. V. Raghavan: . . this Act
should be re-enacted in a very short
period. This fis all 1 have to submit.

Shri Hathi: Mr. Speaker, Sir, it has
becn sought perhaps to argue that by
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not accepting the amendments which,
according to Shri Kamath and others,
were innocent. . .

Shri Hari Vishnu Kamath: Reason-
able.

Shri Hathi: .... the Government
has shown its disinclination of work-
ing in a democratic method.

Shri Ranga: What else? I wish, you
had accepted them.

Shri Hathi: I am coming to that. So
far as the Committee’s functions are
concerned, it is a consultative com-
mittee while, it is forgotten. we are
giving the overall authority to Parlia-
ment itself.

Shri Hari Vishnu Kamath: For one
or two days only you will have Kerala
in Parliament.

Shri Hathi: Whatever the Act enact-
ed by the President either with the
meeting of the Consultative Commit-
tee or without the Consultative Com-
mittee, this Act is not an absolute one.
Let us not forget that it is the Parlia-
ment which has the overall power
over this, that is, under clause (4) of
section 3. This point is very clear. I
am sorry that they have missed this
important clause. It reads:—

“Every Act enacted by the Pre-
sident under sub-section (2) shall,
as soon as may be after enactment,
be laid before cach House of
Parliament.

Either House of Parliament may,
by resolution passed within seven
days from the date on which the
Act has been laid before it. . . .”

Shri Ranga: Has it ever been possi-
ble in this House to set aside all
other work, give notice of amend-
ments and get them moved in this
House within seven days after it has
been placed before it, apart from other
work that has already been notified
before the House?
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Shri Hari Vishaw Kamath: With
Pakistan and China on the b.rder,
besides.

Shri Hathi: It says:

“Either House of Parliament
may, by resolution passed within
seven days from the date on which
the Act has been laid before it
under sub-section (3), direct any
modifications to be made in the
Act and if the modifications are
agreed to by the other House of
Parliament during the session in
which the Act has been so laid
before it or the session succeeding,
such modifications shall be given
effect to by the President by
cnacting an amending Act under
sub-section (2)”.

Shri Hari Vishnu Kamath: I  had
read the Bill in detail before 7 gave
the amendments.

Mr. Speaker: Is it a notice to be
given within 7 days or a modification
to be made within 7 days?

Shri Hathi: It is the notice.

Mr. Speaker: It is the notice to be
given within 7 days.

Shri Ramga: No, Sir; it is not put
like that. Suppose the Act has been
laid before it on the 1st. The resolu-
tion is to be passed by the Sth. Be-
fore that, the Business Advisory Com-
mittee would have decided sbout the
work of Parliament and we would
have, some how or other, to pursue &
special procedure in order to get a
notice given and get it discussed and
all the rest of it. How fis it ever possi-
ble?

Shri Hathi: Generally, as T said, it
will be our duty and the Goverr.ment
will take care to see that this Com-
mittee is called. I can assure the
House that there will not be many
occasions but very few occasions, if
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at all it is impossible to call  the
Committee, when this Committes will
not be called. Otherwise, I can #ssure
the House that the Committee will
be called. So far as the agenda, etc.
is concerned, we will take carc that
proper notice is given and that suffi-
cient material is given to the Mem-
hers because, after all, it is a question
of getting the assistance from the
Members. It is a question of knowing
the views of the Members, taking the
benefit of their experience andq their
knowledge. Therefore, it is not that
this is simply a Committee which we
are keeping only on paper. ...

Shri Hari Vishnu Kamath:

Orna-
mental.

Shri Hathi: It is 7ot ornamenta'. |
must say that this Committee w5!l be
called and it will be consu'ted and
the occasion, when it is not called, will
be only exceptional. Otherwise, there

is no reason why the Committee will
nut be called.

About the second thing which Prof.
Ranga suggested—it is a sucgestion—
I take it in the spirit that, after all,
we want democracy to function and
we want that the pcople should elect
their own representatives and that
they should get a majority But sup-
poring there is no majority, whst do
we do? Today, the Constitution pro-
vides that this is the on'y coirse.
What else could we do? Suppose we
have some such machinery. 1t is a
question for research. I am not close-
minded. That is a suggestion. 1 can
give him that much assurance. So far
as the present position i8 coucerned,
there was no other way but this one.
To say that the Government dii rot
take sufficicnt steps to see that tiv
party which could form a majority
should have been invited and further
cnquiry should have heen made, as
Shri Kamath said, or otherwise.is nol
the point. When th» Governor had
sent his report and when he said,
“This is the factual position”, there
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|Shri Hathi.]
was no question of getting any infor-
mation from outside and to that
point I had sufficiently replied at
length. I can assure one thing, through
you, Sir, to the Members o! Keralu
and others that our icea is that, apart
from this Committee being a Consul-
tative Committee, we will also utiise
it, with your permission, for other
questions and problems relating to
Kerala so tha’ the question of the
development ot Kerala, the various
projects, industries, education and
other things, coud b2 looked into by
this Committee.

1 have already referred to that
small Cabinet Sub-Committec which
also looks to these (uestions. So far
as we are ned, the devel t
of Kerala, the interests of the people
of Kerala, will be the first responsi-
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bility of the Government of ludia and
I can give an assurance, on hehalf of
the Government, that we shail take
every step in that direction. This is not
only in expression of words but 1
sincerely say that we will take inte-
rest in the development of Kerala so
that the people of Kerala may get the
maximum benefit of this legislation
under the powers and the overall
supervision of this august House—the
Parliament. .

With these words, I move.
Mr. Speaker: The question is:
“That the Bill be passed”.
Let lobbies be cleared.
Lok Sabha Divided:
[13.50 hrs.

Division No. 26]

Achuthan, Shri
Axkammi Devi, Shrimati
Alva, Shri A.S.

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bal Krishna Singh, Shri
Barkataki, Shrimati Renuka
Barupal, Shri P.L.
Bhanja Deo, Shri LN.
Bhargava Shri M.B.
Bhattachatyya, Shri C.K.
Brajeshwar Prasad, Shri
Bryj Basi Lal, Shri
Chandrabhan Singh, Shri
Chaudhuri Shri D.S.
Chavda, Shrimati Joraben
Dus, Shri B.K.

D B, Sari P.CL
Gazkwad, Shri Patehsinhrao
Ganapati Ram, Shri
Hansda, Shri Subodh
Harvani, Shri Ansar
Himatsingka, Shri
Jadhav, Shri M.L.
Jedhe, Shri

Jena, Shri

Jyotishi, Shri J.P.
‘Kadadi, Shri

‘Kappen, Shri

‘Kedaria, Shri C.M.
WKeishing, Shri Rishang
Khan, Dr. P.N.

Kindar Lal, Shri §
Kotoki, Shri Liledhar
Kripa Shaokar, Shri
Kureel Shri B.N.

Lahtan Chaudbry, Shri
Lakhan Das, Shri

Lalit Sen, Shri

Laxmi Bai, Shrimati
Maimoona Sultan, Shrimati
Malhotra, Shei Inder J.
Manen, Shri
Maeniyangaden, Shri
Matcbaraju, Shri
Mchrotra, Shri Braj Bihari
Mukerjee, Shrimati Sharda
Muthiah, Shri

Naik, Shri D.J.

Oza, Shri

pstel, Shri Man Sinh r.
Patil, Shri V.T.

Patnaik, Shri B.C.

Pillai, Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri

Rai, Shrimati Sshodrs Bai
Raeju, Shri D.B.

Ram Sewak, Shri

Ram Swarup, Shri

Rane, Shri

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Reddiar, Shri

Saha, Dr. S.K.

Sahu, Shri Rameshwar
hri §.C.

Sanji Rupiji, Shri

Saraf, Shri Sham Lal
Sarma, Shri A.T.

Sen, Shri P.G.

Shah  Shrimati Jayaben
Shakuntala Devi, Shrimati
Shankaraiya, Shri

Shastri, Shri Ramanand

-Shree Narayan Das, Shri

Shysm Kumari Devi, Shrimati
Singh, Shri K.K.

Singh, Shri S.T.

Singha, Shri, G. K.

Snatak, Shri Nardeo
Subbaramen, Shri

Thengal, Shri Nallakoya
Tiwary, Shri D.N.
Tiwary, Shri K.N.

Tiwary, Shri R.S.

Ulkey, Shri

Upadhyaya, Shri Shiva Dutt
Varma, Shri Ravindra
Verma, Shri Balgovind

“Virbbadra Singh, Shri

Vyas, Shri Radhelal
Wadiws, Shri

Wasmk, Shri Balkrishns
Yadava, Shri B.P.
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Alvares, Shri Kumarun, Shri. M.K. Ramanathen Chettar. Shot R,
Badc, Shri Lakhmu Bhawani, Shri Runga, Shrt
Bagari, Shri Limaye, Shri Madhu S hashunk Manjari Shrimat
Chuakravartty, Shrimati Renu Mahato, Shri Bhajahari Shinkre, Shri
Den. Shri P.K. Misra, Dr. U, Singh, Shri LR,

Elias, Shri Mohammad
Kakkar, Shri Gauri Shankar
Kamath, Shri Hari Vishnu
Koya, Shri

Shri Vasudevam Nair: I pressed the
button but the machine was not
working. I am for ‘No'.

Pottekkatt, Shri

Shri R. G. Dubey (Bijapur North):
I wrongly pressed the button ‘Neut-
ral’. I am for ‘Aye’.

Shri Kamalnayan Bajaj (Wardha):
I am also for ‘Aye’.

Mr. Speaker: All that is recorded.

The result of the Division is: ‘Ayes’

....98; Noes’ .... 26.
The motion was adopted.

Shri Hari Vishnu Kamath: It is a
tangible victory for us.

13.494 hrs

DEMANDS* FOR GRANTS—
KERALA, 194¢5-66

Mr. Speaker: We shall now take up
the discussion and voting on the De-
mands for Grants in respect of the
State of Kerala for the year 1065-66.
Those who want to move their cut
motions may do so within 15 minutes.

Demand Nos. I to LIII and LV are
before the House.
DemAND No. I—AGRICULTURAL IncomEe
Tax AND SaLeEs Tax
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 37,21,600 be granted *o the
President out of the Consolidated
Fund of the State of Kerala, to

Mukerjee, Shri H.N.
Nair, Shri N. Sreekantan

Singh, Shn Y.D.
Sivasankaran, Shry
Yashpal Siagh, Shn

Raghavan, Shri A.V,

complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1968, in respect of ‘Agri-
cultural Income Tax and Sales

Tax’ .
DemANnDd No. II—Lanp REVENUE
Mr. Speaker: Motion moved:

“Tha a sum not exceeding
Rs. 1,11, 02,900 be granted to the
President out of the Consolidated

Fund of the State of Kerala, to
complete the sum  necessary to
defray the charges which will

come in course of payment during
the year ending the 3lIst day of
March, 1966, in re-pect of ‘Land

Revenuc’.

DemaND No. III—EXCISE

Mr. Speaker: Mction moved:
“That a sum not exceeding
Rs. 24,20,500 be grunted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1866, in respect of ‘Ex-

cise’.

Demanp No, IV—Taxes on  VincLes

Mr. Speaker: Mction moved:

‘“That a sum not exceeding
Rs, 825,600 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during

*Moved with the recommendation of the Pre;ident.
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the year ending the 31st day of
March, 1966, in respect of ‘Taxes
on Vehicles'.”

DeEmaND No. V—Srames
Mr, Speaker: Molion moved:

“That a sum not exceeding
Rs. 11,21,400 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of

oy

‘Stamps’.

DumanDp No. VI—-REGISTRATION FEE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 32,86,300 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Regis-
tration Fee’. ”

DemAND No. VII—StATE LEGISLATURE

Mr. Speaker: Moticn moved:

“That a sum not exceeding
Rs. 7,63,600 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘State
Legisiature’.”

Demanp No. VIII—ELECTIONS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 7,81,100 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
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come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Elec-
tions’ .”

DEMAND No. IX—HEADS OF STATES,
MINISTERS AND HEADQUARTERS STAFF

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 65,12,900 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1966, in respect of ‘Heads
of State, Ministers and Head-
quarters staff’.”

DEMAND No. X—DISTRICT ADMINIS—

TRATION AND MISCELLANEOUS

Mr. Speaker: Motion moved:

“That a- sum not exceeding
Rs. 83,25,000 be granted to the
President out of the Consolidated
Fung of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of Dis-
trict Administration and Mis-

)

¢ellaneous’.

DEMAND NO. XI—ADMINISTRATION OF

JUSTICE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 87,44,900 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which  will
come in course of payment during
the year ending the 3lst day of
March, 1966, in respect of ‘Ad-
ministration of Justice’

»
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DemaANnDp No. XII—JaILs
Mr. Speaker: Mction moved:

“That a sum not exceeding
Rs. 45, 82,500 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Jails’.”

DemManDp No, XIII—PoLicE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,07,20,700 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year endmg the 31st day of
March, 1966, in respect of ‘Police’.”

Demanp No. XIV—STATE INSURANCE
AND MISCELLANEOUS

Mr. Speaker:

“That a sum not exceeding
Rs, 17,22,300 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1966, in respect of ‘State
Insurance and Miscellaneous’”

Motion moved:

Demanp No.. XV—ScIENTIFIC DEPART-

MENTS
Mr. Speaker: Motic,: mov-d:
“That a sum not exceeding

Rs. 8,44,200 be granted to  the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Sci-
entific Departments’.”
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Demanp No.—XVI—UNIVERsITY
CATION

Epu-

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,67,70,000 be granted to the
President out of the Consolidated
Fund of the Stgte of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1866, in respect of Uni-
versity Education’ .”

Demanp No. XVII—GENERAL
TAION

Epuca-

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 20,69,23,700 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 18966, in respect of ‘Gene-
ral Education'.”

Demanp No.—XVIII—TecunicAL Epu-
CATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,06,01,400 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of “Tech-
nical Education’. ”

Demanp No, XIV—MeprcaL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,90,01,400 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
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come in course of payment during
the year ending the 31st day of
March, 1966, in respect of
‘Medical’.”

DrMany No. XX—PusLic HEaLTn
Mr. Speaker: Niotion moved:

“That a sum not exceeding
Rs. 1,98,70,700 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Pub-
lic Health’.”

Demanp No. XXI—Pusric Heartn
ENGINEERING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 87,71,500 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Public
Health Engineering”.”

DemanDp No. XXI—AGRICULTURE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,31,87,100 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Agri-
culture’.”

DrEMAND No. XXIII—FTIsSHERIES
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1.20,62,300 be granted to the
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President out of the Consolidated
Fund of the State of Kerala, to
compleie the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Fish-

eries’.

Demanp No. 'XXIV—RuraL DrveLor-

MENT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4597,300 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum neccessary to
defray {he charges which will
come in course of payment during
the year ending the 3lst day of
March, 1966, in respect of ‘Rural
Development’.”

Demanp No. XXV—ANmvaL  Hus-
BANDRY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 94,53,500 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966 in respect of ‘Animal
Husbandry'.”

Demanp No. XXVI—Co-0PERATION
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 62,67,300 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Coope-
ration’ .”
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Demanp No. XXVII—IINDUSTRIES
Mr. Speaker: Motion moved:

“That a sum not cxceeding
Rs. 81,98,900 be granted to the
President out of the Consolidated
Fund of the State c¢f Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 2ist day of
March, 1966, in respect of ‘Indus-

R

{ries’.
Demanp  No.

ExXTENSION SERVICE AND LocaL
DevELOPMENT WORKS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,45,50,400 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessuy to
defray the charges which will
come in course of payment during
the ycar ending the 31st day of
March, 1966, in respect of ‘Com-
munity Development Projects,
National Extension Service and
Local Development Works’,

Demanp No, XXIX—LAROUR AND
EMrLoyMENT

Mr. Speaker: Mation moved:

“That a sum not exceeding
Rs. 73,61,900 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come In course of payment during
the year ending the 31st day of
March, 1966, in respect of
‘Labour and Employmer.t’.”

DemMaxp No. XXX—HARIIAN WELFARE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,45,26,900 be granted to the
President out of the Consolidated

VAISAKHA 20, 1887 (SAKA) Grants—Kerala,

XXVIII—CoMMUNITY
DEVELOPMENT PROJECT, NATIONAL

14080

1965-66
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 21st day of
March, 1966, in respect of ‘Harijan
Welfare™.”

DemanNp No. XXXI—STATISTIC AND
MISCELLANEOUS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 42,09,700 be  granted to the
President out of the Consolidated
Fund of the State of Kcrala, to
complete the sum necessary tor
defray the charges which will
come in course of paymcn* during
the year ending the 3ist day of
March, 1966, in respert of ‘Sta'is-

> "

tics and Miscellaneous’.

Demanp No,  XXXII—IrriGATiON

Mr. Specaker: Motion moved:

“That a sum not exceeding
Rs. 2,48,30,100 be granted {o tne
President out of the Consolidated
Fund of the State of Kerala. to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Irriga-
tion’.”

Demanp No. XXXIII—Pusric Works

Mr. Speaker: Motion moved:

“That a sum not excceding
Rs. 7,82,64.200 be granted to the
President out of the Consolidatea:
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Pui-
lic Works'"”

Drmanp No. XXXI1V--Ports
Mr. Speaker: Motion moved:

“That a sum not excceding
Rs. 6,26,700 be granted to the
President out of the Corsolidated:
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Fund of the State of Kerala, to
.complete the sum necessary w0
defray the charges which will
come in course of payment during
the year ending the 21st day or
March, 1966, in respect of ‘Ports’.’

DEMAND No,
ScHEMES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,91,68,200 be granted to ‘he
President out of the Consolidatec
Fund of the State of Kerala, to
<omplete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 21st day of
March, 1966 in respect of ‘“Trans-
port Schemes’.”

DemaAND No. XXXVI—FaMINEs
Mr. Speaker: Motion moved:

“That a sum not cxceeding
Rs. 16,81,000 be granted to the
President out of the Consolidatea
Fund of the State of Kerale, 1o
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Fami-
nes”.”

‘DeEMAND No.
Mr. Speaker: Mciion moved:

“That a sum not exceeding
Rs. 2,48,66,100 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which  wiil
come in course of payment during
the year ending the 31st day ot
March, 1966, in respect of ‘Pen-
sions'.”

Demanp No. XXXVIII—STATIONERY

AND PRINTING

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 67,15500 be granted to the
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President out of the Consolidatea
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Station-
ery and Printing’.”

DeEMAND No. XXXIX—FogresT
Mr. Speaker: Motion moved:

“That a sum not exceeding.
Rs. 1,17,57,000 be granted tu the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 2lst day of
March, 1966, in respect of ‘Forest’.”

Demanp No. XL—MISCELLANEOUS

Mr. Speaker: Motion moved:

That a sum not exceeding
Rs. 49,183,500 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum neccessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Miscel-
laneous’ .”

Demanp  No. XLI—MISCELLANEOUS
COMPENSATIONS

AND  ASSIGNMENTS

Mr. Speaker: Motion moved:

‘“That a sum not exceeding
Rs. 13,68,400 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31s¢ day of
March, 1968 in respect of ‘Miscel-
laneous Compensations and As-

signments’.
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DemaNDp No. XLI—NATIONAL EMER-

GENCY
Mr. Speaker: Motion moved:

“That a sum not not exceeding
Rs. 11,000 be granted to the
President out of the Consnlidated
Fund of the State of Kerala, to
complete  the sum necessary to
defray the charges which will
came in course of payment during
the year ending the 31st day of
March, 1968 in respect of ‘National
Emergency’.”

Drmano No. XLII—Caprran  Outray

oN Pusric HeALTH
Mr. Speaker: Moiion moved:

“That a sum not exceeding
Rs. 93,27,300 be granted to the
President out of the Consolidated
Fund of the State »f Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
ihe year ending the 31st day of
March, 1966, in respect of ‘Capital
outlay on the Public Health' .

Demanp No. XLIV—CAPITAL OUTLAY

ON AGRICULTURAL IMPROVEMENT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 5,84,400 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Capital
Outlay on Agricultural Improve-
ment’.’

DeMAND No. XLV-—CAPITAL OUTLAY ON
INDUSTRIAL AND EcoNomic DEvELOP-

MENT
Wr. Speaker: Motion moved:

‘That a sum not exceeding
Rs. 2,85,52,800 be granted to the
President out of the Consolidated

636 (Ai) LS—8.
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Fund of the State of Kerala, to
complete the sum necessary to
defray the chargeg which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Capital
Outlay on Industrial and Econo-
mic Development’.”

DemaND No. XLVI—CariTaL OQuUTLAY
ON IRRIGATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,77,23,800 be granted to the
President out of the Consolidated
Fund of the State of Kerala, t
complete the sum npecessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Capital
outlay on Irrigation'”

DemanD No, XLVII—CapitaL  Outray
oN PusLic WORKsS

Mr. Speaker: Mction moved:

“That a sum not :xceeding
Rs. 4,80,78.000 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1968, in respect of ‘Capital
Outlay on Public Works'”

DeMAND No. XLVIII—CAPITAL OUTLAY
oN OTHER WORKS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 33,25,300 be granted to the
President out of the Consolidated
Fund of the State of Kerals, to
complete the sum necessary to
defray the charges which vAl!
come in course of payment during
the year ending the 3lst day of
March 1966, in respect of ‘Capital
Outlay on Other Woks'”

14084
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DeMAND No. XLIX—Caritar OuTiAy the year ending the 31st day of

oN PorTs
Mr. Speaker. Motion moved:

“That a sum not exceeding
Rs. 66,77,000 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in courge of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Capital
Outlay on Ports'.”

Demanp No. L—CaprraL OuTLAY  ON

TRANSPORT SCHEMES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,71,800 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary 1o
defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1966, in respect of ‘Capital
outlay on Tansport Schemes'’.”

DeEmManp No. LI—CAPrtaL OUTLAY ON

FoORESTS

Mr. Speaker: Viction moved:

‘“That a sum not exceeding
Rs, 34,865,700 be granted to the
President out of the Consolidated
Fund of the State »f Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Capital
Outlay on Forests'.”

March, 1968, in respect of ‘Com-
muted Value of Pensions’.”.

DeMAND No. LIII—CAPITAL OUTLAY oN

ScHEMES OF GOVERNMENT TRADING
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 69,26,76,900 be grarted to the
President out of the Consolidatea
Fund of the State of Kerala, to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of ‘Capital
Outlay on Schemes of Govern-
ment Trading’. ”

DemanD No, LV—LOANS AND ADVANCES

BY THE GOVERNMENT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 14,92,80,700 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the chargeg which will
come in course of payment during
the year ending the 31st day of
March, 1966 in respect of ‘Loaas
and Advances by the Govern-
ment'.”

oY gware fag : (FIT) oo
wgE, ¥ F amw F fow g Az
fordare § f& gt fewrdfer mawz
T A TR E T 17 AN H FEE
e ¥ Frf w19 w4 e e
foad swea & fav wags agusA
A & 5%

Demanp No. LI—CoMMUTED VALUE 1351 hrs.

oF PENSIONS [Mr. DEPUTY-SPEAKER in the Chair]

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,08000 be granted to the
President out of the Consolidated
Fund of the State of Kerala, to
complete the sum necessary to
defray the chargeg_ which will
come in course of payment during

F AT Ft FGF F A e oy 2
o 7 FFEd 1 rewwiEaT & 3w
T ¥ aEE B gg Afgw uv R
qz dm ¥ et fF @ Ay & o
fear sy 1 gw AW waEfew Ad 2
WA gTwr ¥ fAE &, qmi aver
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TR TAw F fAw 43 go
gt T A AN A oA @@l 17
i i o qfefeafs dar 7 #7 a®
3t f& sa¥ agi fed ot 2w ¥ feur-
#Hex gTmT TEw A 9 AT | @
AT AT A T AT, 47 TAEY
A9 ¥ I wavgar & wfgw ar aw
a1 fF geRT gz Awt 7o ow T
g2 oY, AfFA TEr A FTE q@i w7
SAAT FT AT AN T AR AgT A
FAAT T Ay F WA FT W AT
fear war | SEF a7 W FEE S agEa
sTg AR gAr F'r & @ wEw Fy
feafir g1 st & ) ofzamr, Gop &
far AT, FTX & < A A Gar &
I}, TR ¥ q@ OIA€ IFE
T8 e amr @@ g, W wRw #
aft AT | FFET &) orfad w1 AT
T AT A F FAH TEA FT IGA
A Al o fer omar s\ oErem
# & 76 gaw fx foq a7 & avwe
T WO ¥ 7 AT & AIWA AT AFAT
B\ FE AT 1 0y Fe g e
2§ ogE @AEEw wEw &7 o
agrey § fF sglaa ea9 &%
FT 39 g9 H agl wgfas W
FAr | & qEAT ARAT § FHA AT
A frr a7 39 g1 # wegfraa @

IA7 92W # 430 GRo UHo We
Tz Ay W fam afey (A,
o7 I 400 # T 14 THo Mo Mo
& ir zatan mifs &1 a7 5 =
A7 K1 @ AT @ 97 fa fame
vt vy An@r Tifgn ar g Ave
Amar aifgn | &z nammafRaT Aw
qz1 7 3 E¥ o T EY BW AAA @
f& w7 aifzw g1 & A1 T gWT @Ay
A& awwa fx e omg fawma sar
g w7 safar Ak Az adfax
#:owAE
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FIHE gL A B F gewT O
amETw dar Ad fear fF wwAr @
mewfaear dar 1 oma IR
¢ qew FAfwI 78t & 1 WA w7
BT VT &7 IR 1T AT A §

TEwEd AT § Tea-wAa (o
) gEr iz TRT FF fAw gy
AT FET ], IWA AFAL AT I 2,
faom & s ZeAr

off ranw fad mwiw o fosa
T JIAT § 0F w1 T Qg swar o
T FEY A, BfFF 59 W AT q@7aqr
7 17 qNI A I FAR CH A
o= A &1 FvE Ay e Al
F g § FAda ¥199 7@ | ATAfAM
qv wifqar A, "Wz ¥ TR Any
At gaFr misr o, s fana
F AT AYT N & AT g Iz
1 IFET MAT Y T, W QA w0
a7 AY AT Y W ¢ AT FATNN
T T FT ATEIT AEAT & fF A w
FAdx FTgw @ | var g fad @ 2
/FAT |

o A FET & IR A qIwT
gE< ¥ FRAT AL AAAY, FW AT
¥ gg T 7 7T A A, g # ;A
a# &, o A T § qeAT Ad fr
T fFar 7 1 TH wETeT § F3A 7
AT |SP AT ¥ Aw awar &
T FWIT IT A AL BT A3 F o &
I wgar AgA g IAw awow
qear aifgn f& 39 F77 F W@y 10
7 27 frar T 1 45 FAT IAAT ¥
AAA 1 B¥A) FUH AE 720 AGAT 1
i azi w15 TE @ 2, qgi Lt WA
Y 2 @i AT w1 =9 faar man 2,
TFTGT AT & T T gA]T @20
AT FRI AL W 7 W@ TG A
Gar A# gOT, W7 WMy TEw A 04
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AET AT | AR R TAT EET | A
FEW AT ATEI T AF FE F
arR Wt g% T2 gt ¥ AR fawiea-
famz &Y <@ 2 1 3% S § qeA
wfge f& g7 gram F ww fear s
agi OH gramg 9a7 90 g1 % § faan
fx w349 T 9% 1 oAl g ¥ 37
gl 7} e f& aer FY 3| F
Ten 7.7 gt feurdd1 & wa 9w 1077ty
1 wEa Fgw fear sn

AT § 999 ATA T q1 T 1A
S oY, wIw F AT A g A0A g
FFAY 4 ifE 39771 U azaUg €4
FTar qr, #17 agr gasi w1 wfafafy
q1 | 99 aFF A A g1 FT 7
Affm g F1 W H AT W @
afF e i 7g & & 09 JAEr
TV AT qTaw aw ag 7E1 frav ww@
T wedr @ g1 A § A e
AT FT Fz Fw aw AECqgIA fawm
ST 1 GE gEe § A< F1 =g
fr a=x1% 9T f@ER & Ay, AW
A & w1y FAgifa® gl F 7y,
qA & qaEki 7 e f& #w g4
AN FY GAAET AL | FH TEFRF
feiar & g8 g F1 og=Er TA
gand & foa7 ger 95 &

gear: agal w94 9ad fya afza
ufaae § TqET T4T HAT T FHA: 1)

R A¥E 7 fgq Awd @, 39 AW &7
fea wEQ &, W AIEIX TEA TE
97 99 q W JAR! AT FT AA
FIA E | TR W G @I AT qX
21 ¥, afw gw AT WE R 97
A 71 a0 FQ &, A fF e fway
w&A A O 4 @) g A Ag Av #
Fo ¥ for 9 W@, A FW IER
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AT FIF 7 TEA T ¥R FT AR
&a1 F79 ¥ A g 99 & A qE
Fi 9 faw 7 v A 91g IAN
UL Z9 T 41 A g AT | §W AT
f6 3w wem 1 @=r famr 9@ Wg
IqH W F P F@ Wl F1 ) AT AT
TG FW ETT &1 38§ A & g=n
aMed § | gafan qum gaw fF s
gare A fewiga & 7 A%, IAF!
Tifau fF g 3T ¥ Tqr vaTATETT
qar #¥ faan f& 997 737 79 )

Shri Maniyangadan (Kottayam):
In the first place, I have to express
my regret that the time allotted for
this budget debate, which covers about
55 demands, is only 24 hours. Sir,
the whole State budget is to be cover-
ed within a period of 2§ hours.

Sir, when the budget was introduc-
ed here, a statement was circulated
on the 8th March. In that statement
it has been stated that, considering
the limited object of the presentation
of State budget to Parliament, it is
hardly necessary to dilate on the eco-
nomic and other developments in the
State during the current year. Sir,
again Hon'ble Members will, however,
appreciate that I am presenting only
a provisional budget of Kerala Gov-
ernment for the next year. I am sure
they will not expect me to propose
measures at this stage for covering the
budgetary deficit of Rs. 82 lakhs which
has just been revealed. When this
budget was originally introduced and
the motion for Vote-on-Account was
discussed here, even then the Finance
Minister said that a detaileq budget
would be prepared and presented to
this House if it became necessary and
events subsquent to that have made
it necessary that the Central Govern-
ment should take over the duties of
administering that State. The present
proclamation jmposing the President’s
rule came subsequently. Regarding .
the financial, economic and other deve-
lopments in the State during the pre-
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vious year or the current year, no
mention has been made. The Mem-
bers of Parliament who are deemed
to be responsible for the administra-
tion of the State, for evolving sche-
mes for the development of the State,
are left jn the dark and I think that
the responsibility vested in the Par-
liament cannot be discharged proper-
ly if things are allowed to be done
like this. Anyhow, Sir I do not want
to go into details regarding those mat-
ters. On various occasions here, seve-
ral Members have represented in this
Parliament regarding the economic
backwardness of the State and the
funds allotted for various Five-Year
Plans.

14 hrs.

I am very happy that Members from
all sides of the House take intercst
in the Kerala affairs, whenever thty
come up here for discussion. But to
my dismay 1 find that the interest
that they take is more in political
matters than in the economic or social
matters concerning that State. I hope
my hon. friends in this house from all
parts of the country will look into the
real problem that faces the State, will
consider what the economic condition
is, how to develop it and how to bring
that State to the all-India level. I
hope that these matters will be given
more attention to and that during this
period when the President’s rule is
there and when Parliament is direct-
ly responsible for the welfare of that
State, Members will leave aside poli-
tics and personalities and will take
more interest in the affairs connected
with the economic and social aspects
of the State, because if they do so,
then that will be for the good of the
State and of the country as well.

I suggest that Finance Minister
may send a team of officers or per-
sons who are capable of doing some-
thing to study these problems, and
study the potentialities of the State
regarding industries and other deve-
lopmental activities and suggest and
implement schemes for the develop-
ment of the State.

VAISAKHA 20, 1887 (SAKA)
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One thing that I have to bring (o
the notice of thig august House is the
heavy: debt position of the State. Fron
the papers supplied to us we find that
the service charges of the debts, man-
ly debts from the Central Govern-
ment are very heavy. Some time
back, a suggestion was made by the
State Government that loans given
by the Central Government to the
State might be categorised into thrce
types in other words, that they may
be classified according to the naturc of
the scheme on which the capital ex-
penditure is incurred from out of the
loans. The scheme of capital expen-
diture may be classified under three
categories, productive, partially pro-
ductive and unproductive. The sug-
gestion of the State Government to get
over the present predicament jnto
which the State has fallen, is that the
loans for productive expenditure may
be returned with intcrest in a reason-
able term. As regards partially pro-
ductive loans, the suggestion is that
they may be returned, of course, with-
out interest. As regards those loans
which are being utilised for unproduc-
tive enterprises, the suggestion is that
they may be considered as outright
grants. Unless this step is taken, my
submission is that it will not be pos-
sible for the State to continue to pay
the interest that is being pald now.

In this connection, I am happy to
not that the Union Government have
agreed to consider the loans that are
being paid for the work to prevent
sea erosion as outright grants and
treat the work as a national scheme.
Similarly, T suggest that all loans for
purposes of unproductive enterprises
in the State may be considered as out-
right grants.

Regarding the working of the Third
Five Year Plan of the State, from the
papers supplied to us, we find that in
two main sectors, namely the agricul-
tural sector and the industrial sector.
there have been very heavy shortfalls.
The Third Plan provisfon for the
whole of the Third Plan period, that
is, for 1961-86 for agricultural pro-
grammes is Rs. 3171°70 lakhs includ-
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ing Rs. 67787 lakhs provided in the
budget for 1865-66 the total expendi-
ture comes only to  Rs, 2452 lakhs.
‘This leaves a gap of Rs. 71970 Jaikhs
in the agricultural sector throughout
the Third Five Year Plan. Similarly,
under the head ‘Industries and Mining’
an amount Rs. 380:41 lakhs has been
the shortfall in expenditure. Though
the amount has been allotted for the
State under the Third Plan, we
find that the amount has not been uti-
lised. 1 do not blame the Finance
Minister or the Union Government for
this. Bul what I would submit is that
this is a matter that must be seriously
taken note of. We speak of unem-
ployment there; we speak of food
scarcity in the State, and yet we find
that this amount has not yet been
spent. I do not know why they are
not spending it and yhy they are not
even thinking of spending it. This is
a matter that has to be looked into.
As we see from the papers now, there
is only a small deficit, but recently T
have go! certain information to the
elfect that about Rs. 15 to 20 crores
had been requested for the State Gov-
ernment for the developmental acti-
vities of the State during the current
financial year. I hope that the Fin-
ance Ministry will very sympathically
consider this request.

Then, there are various other mat-
ters which are going by default for
want of foreign exchange and for want
of sanction of foreign exchange.
There are several jrrigation projects
in the State which had been included
in the Second Plan and which had
spilled over to the Third Plan but on
which no work has yet been started,
the main reason being want of sanc-
tion of foreign exchange by the Fin-
ance Ministry, My submission is that
these matters must be looked into.

In this conection, T would like to
stress about one particular project. I
have referred here several times to
the Idikki hydel project. Recently
there have been certain reports in the
papers that there is a move on the part
of the Union Government to slow it
down. My information is that there
had been a confcrence recently bet-
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ween the Finance Minster, thc ofth-
cers of the State Government ana
some officers of the CWPC and it was
almost decided there that only the
minimum essential unavoidable expen-
diture should be incurred on this pro-
Jject and it should be slowed down to
the maximum extent. If this is true—
1 do not know whether it is true; I
do no. vouchsafe for it but I have got
certain information to this effect from
certain reliable quarters—and therc
is a decision to slow jt down to the
maximum extent possible, then it
would mean that the Idikki
project is not going to be taken
up immediately. The State Govern-
ment, the Governor Shrj A. P. Jain
who has gone there, and all the offi-
cers of the State Government have
tried their best to impress upon the
Central Government, the Minister of
Irrigation and Power and the CWPC
the absolute necessity of taking it up.
But now it seems that Government
are thinking of slowing it down. If
that is true, then I may be pardoned
{o say that the people of Kerala would
not forgive this

From the explanatory memorandum
circulated to us we find that the in-
come from factories and from indus-
tries was low last year. The reasom
given is the lack power; and it has
been stated that because of the power-
cut during the summer season there,
several industrial could not work.
Several industries in the State under
the Central sector had to stop work
for ncarly six monthe or so. In such
a contingency, when we say that thers
is power available, and if the project
could be taken up, power could be
produced at the cheapest rate in India
we do not know why it is not takem
up and why it is said on the other
hand, that they are not going to take
it up. If it is true that the Idikki
project is going to be slowed down
then that is a great wrong done to
the State.

Another thing that I want to bring
to the notice of the Government is
about the land-tax. The Land Tax
Act there had been struck down by
the High Court, and the matter was
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then taken up to the Supreme Court,
and there it was struck down in 1961.
Subsequently, that was revalidated
by Parliament by including it in the
Ninth Schedule to the Constitution.
Under the Land Tax Act, the amount
could be collected from the agricul-
turist as tax from the land.

In this connection, I may also bping
to the notice of Government that the
agriculturists are paying various other
types of taxes. One is the land tax,
then there is what is called the planta-
tion tax, then there is additional tax
on land, then agricultural income tax.
The Finance Minister in this statement
says that the increase in revenue is
largely due to the anticipated arrears
under the New Lanq Tax Act which
has since been revelidated. For three
years, because the Act was struck
down as unconstitutional by the High
Court, no tax could be collected. If
the intention of Government is to col-
lect all the arrears in a lump sum,
my submission is that the agricultur-
ists would be put to very great diffi-
culty. To avoid that, they must be
given time to pay the arrears in instal-
ments_ Their failure to pay is not due
to any fault of their:. It was due to a
defect in the legislation. Of course,
Parliament has revalidated and it
could be collected. T have no objection
to that. But what I submit is that
some time must be given to the pco-
ple for paying it in instalments and
instructions must issue to the revenue
authorities accordingly. Unless this is
done, the people will be put to very
great difficulties.

Regarding sales tax, I have nothing
to say against the Sales Tax Act. Of
course, there is a big  controversy
there whether it should be single-
point or multi-point. But what I
have to say is about the sales tax
administration. In various towns, In
many places, there are people who pay
both sales tax and Central income
tax. Thev say that as regards the
Central income-tax they.do not find
anv diffcu’'ty. But with regard to
the sales tax, there is a rumour—I
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do not know whether it is true—that
every officer in an area has been ask-
ed to collect so much amount, The
merchants and traders are not assess-
ed to sales tax on the basis of any ac-
counts. The officers are told to col-
lect so much amount from each place.
Of course, they do not make this pub-
lic, but the rumour is that this is what
they do. There is a lot of harassment
from these officers. I submit, this
matter must be looked into. Since the
Finance Minister is in charge of these
things now, he could see that the ad-
ministration of the sales tax depart-
ment is brought in line with that of
the central income-tox department.
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You have rung the bell again. As
1 submitted earlier, this is Kerala's
budget for the year. We have only
2} hours for this debate. I would
earnestly appeal to you to allot some
more time to it, though I would not
take much more time.

Another thing is regarding the rub-
ber plantations. Recently a paper
circulated by the Rubber Board says
that during the period ended January
1965, the utilisation of natural rub-
ber ag against the utilisation of syn-
thetic rubber in the whole of India
was found to be less than what it was
during the same period the previous
year. My submission is that this is
because of the increased production
of synthetic rubber. Government have
adopted certain measures to compel
the manufacturers to use synthetic
rubber, This has become a trouble-
some thing. As regards natural rub-
ber, Kerala enjoys a monopoly be-
cause of climatic and other conditions.
Natural rubber production has increas-
ed and every step is being taken by
Government and the Rubber Board to
increase the production of natural
rubber. At the same time, we find
the utilisation by industry of natural
rubber is decreasing while the use of
synthetic rubber by it is increasing
because of the activities of Govern-
ment. This i8 a matter that must be
looked into. T hope the Ministry will
do so.
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[Shri Maniyangadan).

So many other things remain, .com-
munications ang the like, but for want
of time I do not go into the details.
But I would say one thing. There
are distressing reports reaching us
that the price of rice has gone up
tremendously in the state. Last time
when the Demands of the Food and
Agriculture Ministry were discussed, I
referred to this. This is a matter
that has created a lot of heart-burn-
ing among the people of the State, 1
do not stand for siatutory rationing.
But I want that the levy gystem must
be abolished. What exactly happened,
I do not know. But my impression is
that it is because of this unnecessary
harasment and troubles caused by
police and village officerg that all these
troubles have arisen. As I said, the
levy system must be abolished. The
present cordoning of the State from
the neighbouring states of Madras and
Andhra should be removed ang free
flow of rice from Madras and Andhra
allowed which will, I am sure, bring
down the price. There is only infor-
ma] rationing in the state. As I sub-
mitted on a previous occasion, infor-
mal rationing presupposes a quantity
of rice being made available to the
public in the open market. 1f this
condition is not fulfilled, it is not pos-
sible to work this system. There may
be unsocial c'ements who will make
capital out of such a situation. That
must be avoided. So I suggest that
free flow of rice from the neighbour-
ing states must be allowed, the levy
system must be abolished and there
should not be any statutory rationing
at all. If these things are not done,
the people of the State would suffer.

Shri M. K. Kumaran (Chirayinkil):
My hon. friend, Shri Maniymngadan,
and geveral other Members dealt with
the political aspect of the crisis in
Kerala today and the other day and
I do not wish to cover the ground
already covered by my hon. friend. I
wish to say that the problem of Kerala
is mainly an economic one, but
that does not mean that we have
no other problems. There are poli-
tical problems there are communal
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problems and there are many other
problems. But the basic ‘problem
troubling the people of the State is
economic. How are we going to solve
it? That is the challenge now facing
this Parliament and this country and
the political parties also.

If you study the budgets of the past
five or six years, that js after the
Kerala State came into existence, you
will find that the predominant featurc
of the budget of Kerala is its deficit
character. All the Finance Ministers
of the State have been struggling
hard to present a balanced budget,
but they have not succeeded. This
chronic deficit of the State shows the
weakness, the illness of the economy
of the State. Of all the Ministers of
the State, the Finance Minister is the
most unpopular because he has to
bring new taxation measures every
year in his attempt to present a bal-
anced budget. Thus, this state has
now come to a stage where it cannot
go any farther. As regards taxation,
the State has rcached the satura-
tion point. The maximum taxation
level has been reached. This aspect of
the economic condition of the State
should be seriously considered by the
Central Finance Ministry, and some
way should be found to change this
financia] condition of the State

As my friends have pointed on many
occasions, Kerala is backward in n-
dustry, backward in agricultural pro-
duction, backward in employment, and
backward even in generation of elcc-
tric power. As you know, Kerala
State is very rich in water resources
If these resources can be utilised pro-
perly and efficientiy, not only can the
State have very cheap ppwer, but it
can also supply cheap power to the
neighbouring Stales which are deficit
in electric power. We know, and the
Central Government also knows, that
Kerala is industrially very backward,
but the main pre-condition for the
industrialisation of the State iz aveil-
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ability of and self-sufficiency m
cheap electric power, but in this mat-
ter during the last three Plans, the
State has been neglected. During the
Second Plan, because of the non-
availability of foreign exchange, so
many important projects had to be
rosponed, and work could not be
carried on. That is the condition to-
day also.

So many friends have referred to
the importance of the Idiki project in
the State. That is the most impor-
tant power project not only n that
State, but even in the southern re-
gion taken as a whole. But the for-
eign exchange component of the pro-
ject has become a hurdle to the im-
plementation of it.

The Government of Canada has
agreed to help that project with for-
eign exchange. Their engineers came
here, and they had consultations with
the State and Central Governments
and also submitted their repori. The
only thing that remains to be done is
the conclusion of an agreement bet-
ween the Government of Canada and
the Government of India. The Gov-
ernment of Canada has provided 5 mil-
lion dollars in their budget for the
current year for this purpose, but the
Centra] Government, the Finance
Ministry of the Government of India,
has not so far taken any steps to
conclude that agreement and to make
that foreign exchange available for
the implementation of the Idiki pro-
ject,

Shri Maniyangadan referred to an-
other thing, a thing which has been
brought to my notice also, namely the
double talk of the Central Ministries
here. On Friday Shri Hathi, who had
something to do with Irrigation and
Power previously, stated that he loved
the Idiki project, and that the Gov-
ernment would do cverything possi-
bl to implement it speedily, but as
has been pointed out, there is a con-
spiracy going on behind the people of
Kerala and behind this House against
the implementation of that project.
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Recently there was a meeting 1n the
Finance Minister’s room in Dethi.
which was attended by very impor-
tant officers of the Finance Mimstry
ang also the Chairman of the Electri-
city Board of Kerala and one o the
Advisers. At that meeting it was
decided that this project should t»
slowed down to the maximum extent
possible, and that the funds allotted
to it should be diverted to other pro-
jects. This decision was imposeq oa
the Chairman of the Kerala Eiectr-
c:ily Board. Of course, the Adviser
is a Central Government man, he aiso
accepted it. This is how things are
being done behind the back of the
people of Kerala. The Government
of India is trying to cheat them They
are given very nice, sweet promises
here, but they are doing other things
behing their back. This should not
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be done. The people of Keralt wilt
not tolerate this.
The Electricity Board of Kerala

demanded Rs, 6 crores for the fulfil-
ment of their plans for the last ycar
of the Third Plan regarding this Idiki
project, but only Rs. 1 crore has been
allotted to it. My information is that
the authorities in the State have to
meet contractual commitments to the
extent of Rs, 160 lakhs this year. If
they do not fulfil them, the contrac-
tors will sue them and claim compen-
sation. This Rs. 160 lakhs is for work
already done, but only Rs. 1 crore is
allotted, and the Central Finance
Ministry wants to divert funds to other
projects. That is the game going on
here.

Shri Hathi was saying so many
things, giving so many sweet promises,
but the people of Kerala have their
own bitter experience. The other day
Shri Sreekantan Nair referred to the
ITT building now being constructed
very close to the aerodrome at Tri-
vandrum. From the very beginning of
the construction of the building, there
was a public protest, and very emin-
ent citizens of Trivandrum brought
this issue to the notice of the Govern-
ment and told them that if they cons-
tructed that building, the airport could
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[Shri M. K. Kumaran]

not be converted into an international
one as promisedq by the Government
of India. But in spite of the warning
and notice given Dby responsible
citizens of the State, some Govern-
ment officers took it into their heads
that it should be completed. Unlike
other projects, the construction work
went on very speedily, and now the
building is near completion.

Shri Sreekantan Nair referred to Lt.
Col. Goda Varma Raja, brother-in-
law of the Maharaja of Travancore,
who took much interest in the matter.
He was thinking of going and offering
satyagraha before Raj Bhavan. He
also wanted to go to the spot with a
hammer in his hand and demolish the
building. He was prepared to go to
such lengths because his patience
came to an end. He represented the
matter to the Governor, Shri V. V.
Giri, who promised that the construc-
tion would be stopped, but later the
officers gave a different version of the
subject to the Governor who had to
submit to their persuasion, because
things are done by bureaucrats there,
not by Shri Giri or Shri Jain who
_can understand the feclings of the
people. Things are done by the
bureaucrats who do not understand
the feelings and interests of the
people. That is how things are being
done there under President’s rule.

This kind of thing goes on in many
.many other spheres also. We have
given notice of cut motions regarding
certain issues, and I do not think I
will get time to refer to all those
issues. But one particular issue which
has been made the subject-matter of
a cut motion is about one PWD
engineering workshop at Chakaj in
Trivandrum. That engineering work-
shop was started by Shri C. P. Rama-
swami Ayyar while he was the Dewan
of the Travancore State. That
engineering workshop had a pride of
place in the sphere of engineering
industries. There were 700 very
skilled workers working in that work-
shop. Now. under the popular Gov-

MAY 10, 1865 Grants—Kerala, 1965-66

14102

ernments and also under the Presi-
dent’s rule it has developed so much
that now 240 workers are working
there! And a very funny aspect of
the position of the workshop js that
to manage these 240 workers, the Gov-
ernment is having a staff of 126
members—a factory which is employ-
ing 240 workers is managed by a staff
of 125 officers and other employees!
That is how public undertakings are
run in our State. This matter should
be gone into and action should be
taken to remove all these difficulties.

The Governor, Mr. Jain, is now
touring the State. We read in the
papers that he is giving promises
everywhere to the people. People
naturally crowd to see the new
Governor. When his car passes, peo-
ple come and crowd around it, and
he stops the car, gets down and asks
them ‘what do you want?’ and so on.
The prople want so many things, and
he promises them offhand. This
is good; this having contact with the
people, that is good, and his giving
promises to them, that is also good.
But a day will come when the people
will turn round and ask the Governor
“what about your promises?” Then
Mr. Jain will land in difficulties. Sir,
this is a warning that 1 want to give
to the Governor, Mr, Jain, because 1
think that he is a well meaning man;
he wants to do something for the
State of Kerala. But if this kind of
attitute is taken by the Central Gov-
ernment and this is the attitute of the
bureaucrats under Mr, Jain, then he
will not be able to do anything there.

Sir, immediately after the arrival of
Mr. Jain the fooqd situation has become
very serious in that State. He was
Food Minister of the Government of
India. He had to resign that minister-
ship because of the food crisis,
because of the production crisis in
this country. So now he is facing
another crisis in the State of Kerala.
The prices had gone so high that the
price of one kilo of rice which was
120 paise a few days before is now
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170 paise. That is how the price of
foodgrains has shot up.

In this connection I wish to impress

upon the authorities, upun the
Government of India and aqlso
the State Government, that

statutory rationing should be introduc-
ed in the State. The informal ration-
ing has become informal starvation for
the people of Kerala. At least, the
starvation shoulq be formalised. So,
statutory rationing should be introduc-
cd. There is no other way,

The levy system has failed com-
pletely, because there are certain
persons in the Kottayam and Alleppey
districts who are very powertul. They
can challenge any government. And
Mr, Maniyangadan and others belong-
ing to the Congress Party are very
much afraid of them. If they do not
iry to please them, they will go to
the Kerala Congress. So there is a
race between the Kerala Congress
and the Congress for appearing
these hoarders and profiteers in
the Kottayam and Alleppey districts.
‘The Government'’s measures to impose
levy upon the agriculturists and take
paddy from them have now failed.
The Governor is faced with a very
serious problem there. Only by m-
posing statutory rationing can the
Government cope with the very
serious food situation that is develop-
ing there.

Another thing. The price of kero-
sene oil which is used by our common
people, that also is going high. The
prices of other commodities are also
shooting up. That is a very serious
problem, and the Government should
take immediate steps to check the
rise of prices.

There was some report in the papers
that the Central Government has con-
sented to take up the sea erosion
work as a Central work. That is a
good move. If that is something
beyond a merc promise and is going
to materialise, the people of Kerala
welcome that decision. That is a
mational problem. As we have a
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border problem here in Kashmir and
Kutch and other places, that is also a
border problem. There the danger is
not from Pakistan or China but from
the sea. Therefore it should be treat-
ed as a national problem and all
amounts required for constructing the
sea wall running along the coast of
Kerala should be given by the Cen-
tral Government.

Then there are matters relating to
industrialisation and other things. But,
as has already been said. two and a
half hours’ time is not enough for us
to go into the details of the Budget
and to deal with the various eco-
nomic problems of the State. T
wish only to say, as I said earlier, that
the main problem of the State is an
economic one, and if that is not solv-
ed, not only the Congress party but
all parties will fail there and demo-
cracy also will fail there. Otherwise
that is the best place where we can
successfully imnlement parliamentary
democracy and Wwc¢ can  progress
towards socialism, and that State will
be a model for other parts of the

country.

Mr. Deputy-Speaker: Hon. Members
may now move the cut motions to
the Demands for Grants in respect of
Kerala State, subject to their being
otherwise admissible.

Shri Pottekkatt: I beg to move:

“That the demand under the
head Land Revenue’ be reduced
by Rs. 100.”

[Failure to pay the share of basic tax
due to the wvarious Panchayats in

Kerala. (1)]

Shri Koya: 1 beg to move:
“That the demang under the

head ‘Excise’ be reduced by

Rs. 100.”

[Reported attempt to rationalise pro-
hibition in Kerala. (2)]
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Shri Pottekkatt: T beg to move:

“That the demanq under the
head ‘Taxes on Vehicles’ be reduc-
ed by Rs. 100."

[Need to reduce the taxr on motor
vehicles in Kerala. (3)]

“That the demang under the
head ‘Taxes on Vehicles’ be reduc-
ed by Rs. 100.”

[Need to encourage transport co-
operatives in Kerala, (4)]

“That the demangq under the
head ‘Elections’ be reduced by
Rs. 100.”

|Need to take early steps to conduct
election to the Kerala Legislative
Assembly. (5)]

Shri Koya: I heg to move:

“That the demand under the
head Elections’ be reduced by
Rs. 100.”

[Failure to associate the representa-
tives of Muslim League in Delimita-
tion Committees. (6)]

“That the demand under the
heaq ‘Heads of States, Ministers
and Headquarters Staff' pe reduc-
ed by Rs 100

[{Growing number of police atrocities
in Kerala State. (7)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be reduced
by Rs. 100.”

getting cooperation of
representatives in  the
(8)]

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be reduced
by Rs. 100.”

| Failure to give representation to all
shades of political opinions and all
sections of population in Committees
formed by Government. (9)]

[Failure in

popular
administration.
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“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be reduc-
ed by Rs, 100.”

| Failure to make effort to bring Mala-
bar to the level of Travancore Cochin

in the educational and industrial
spheres. (10)].
“That the demand under the

head ‘Heads of States, Ministers
and Headquarters Staff’ be reduc-
ed by Rs, 100.”

[Need for increasing the quantum of
assistance given to Burma evacuces
from Rs. 250 to Rs. 1,500. (11))

“That the demand under the
head ‘Heads of States, Ministers
and Headquarters Staff’ be reduc-
£d by Rs, 100.”

[Need for relaxing the conditions of
loans given to Burma evacuees. (12)]
Shri Pottekkatt: T beg to move:

“Thay the demand under the
head ‘Administration of Justice’
be reduced by Rs. 100.”

[Need to <construct quarters for all
judicial officers in Kerala. (13)]

“That the demand under the
head ‘Police’ be reduceq by
Rs. 100.”

[Need to do uway with the police
verification of candidates selected by
the Public Service Commission.
(14)]

“That
head ‘Police’
Rs. 100.”

the demand under the
be reduced by

[Need to enhance the T.A. o) Police
Officers in Kerala. (15)]

“That the demand under thc
head ‘State Insarance and Miscel-
laneous’ be reduced by Rs. 100.”

[Need to exrpedite the compensation
claim under the State Insurance
Scheme. (16)]



14107 Demands for
Shri Koya: I beg to move:

“That the demand under the
head ‘University Education’ be
reduced by Rs. 100.”

[Nced for appointing Arabic Lecturers
in the Calicut College and Palghat
Victoria College. (17)]

“That the demand under the
head ‘University Education’ be
reduced by Rs. 100

| Necessity of introducing Arabic in
the oriental college Pattambi. (18)]

“That the demand under the
head ‘University Education’ be
reduced by Rs. 100.”

{Necessity of starting an arts college
at Tirur, (19)]

“That the demand under the
head' ‘General Education’ be
reduced by Rs. 100

|Reported move not to sanction more
schools even in the educationally
backward areas. (20)]

“Thay the demand under the
heud ‘General Education’ be
reduced by Rs. 100.”

{Failure to appoint Arabic teachers in
many schools where there are ve-
quired number of students. (21))

“That the demand under the
head ‘General Education’ be
reduced by Rs. 100.”

[Necessity of upgrading the part time
Avrabic teachers to full time. (22)]

“That the demand under the
head ‘General Education’ be
reduced by Rs. 100."

IReir:cnchmt of a large number of
craft teachers. (23)]
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Shri Pottekkatt: 1 beg to move:
“That the demand under the

head ‘Medical’ be reduced by
Rs. 100.”
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[Need to supply X-Ray films to the
Calicut Medical College Hospital.
(24)]

Shri Pottekkatt: I beg to move:

“That the demand under the
head Public Health’ be reduced
by Rs 100.”

[Need to provide water supply to
Tellicherry, C e and Bad.
municipalities. (26)]

Shri Pottekkatt: I beg to move :

gara

“That the demend under the
head ‘Agriculture’ be reduced by
Rs. 100.” -

[Need to introduce statutory rationing
in Kerala. (29)]

Shri Koya: I beg to move:

“That. the demand under the
heaq ‘Fisheries’ he reduced by
Rs. 100.”

| Necessity of developing Tanur into a
first class fisheries centre. (30)]

Shri N. Sreekantan Nair: I beg to
move:

“That the demand under the
head Tndustries’ be reduced to
Re. 1.”

[Failure to revive the mineral indus-

try. (3]

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

[Failure to pay off the 3-year dues to
the workmen of M/s Hopkins and
Williems Limited. Chaora. (32)]
Shri Pottekkatt: I beg to move:

“That the demand under the

head ‘Industries’ be reduced by
Rs. 100.”

[Need to start new industries in the
Malabar region of Kerala. (38)]
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Shri Koya: 1 beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

[Need for starting more industries in
Malabar area. (34)]

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100.”

[Need for starting fishery based indus-
tries in West Coast. (35)]

Shri Pottekkatt: I beg to move:

“That the demand under the
head ‘Irrigation’ be reduced by
Rs, 100.”

[Need to erpedite the Pazhassi and
Kuttiyadi irrigation scheme. (36)]

“That the demand under the
head ‘Public Works' be reduced
by Rs. 100.”

[Need to construct approach rood to
the Kuyyali bridge in the Tellicherry
municipality. (37)]

Shri Koya: I beg to move:

“That the demand under the
heag ‘Public Works' be reduced
by Rs, 100.”

[Need for giving top priority to
Melattur-Ferok Railway line in the
lines to be recommended to the Cen-
tral Government. (38)]

“That the demand under the
heag ‘Public Works' be reduced
by Rs, 100.”

[Need for meeting the State share of
the proposed Tirur over-bridge.
39)1]

“That the demand under the
head ‘Public Works' be reduced
by Rs, 100.”

[Need for a direct road link between
Alwaye and Calicut through the
coastal area. (40)]
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Shri Pottekkatt: I beg to move:

“That the demand under the
head ‘Ports’ be reduced by
Rs. 100.”

[Need to exrpedite the work in connec-
tion with the Badagara pier and
lighthouse. (41)]

the demand under the
Schemes’ be

“That
head ‘Transport
reduced by Rs. 100.”

[Need to expedite the completion of
the Badagar-Mahe Canal. (42)]

‘“That
head ‘Transport Schemes’
reduced by Rs. 100.”

the demand under the
be

[Need to erpedite the construction of
the West Coast Road in Kerala. (43)]

“That the demand under the

head ‘Transport Schemes’ be
reduced by Rs. 100.”

[Need to introduce regular tourist
stage carriages from all District
Headquarters in Kerala. (44)]

“That the demand under the
head ‘Transport Schemes' be

reduced by Rs. 100.”

[Need to introduce catering estabitsh-
ments at Calicut and Cannanore by
the State Transport Corporation.
(45)]

Shr: N. Sreekantan Nair: I beg to
move:

“That the demand under the
heaq ‘Transport Schemes’ be re-
duced by Rs. 100.”

[Necessity to sustain the 25,000 coun-
try crafts as financially viable units
in Inland Waters Transport. (46)}

“That the demanq under the
heag °‘Transport Schemes' be re-
duced by Rs. 100.”

[Necessity to develop Trivandrum
Aerodrome so that it can receive jet
planes and be a vconnecting link
between New Delhi and Colombo
and the Far East. (47))
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Shri Pottekkatt: I beg to move:

“That the demand under the
head ‘Forest’ be reduced by
Rs. 100.”

|[Need to acquire private forests in
Kerala. (48)]

Shri Koya: I beg to move:

“That the demand unde. tne
head ‘National Emergency’ be
reduced by Rs. 100.”

|Need for starting an aerodrome at
Calicut. (49)]

Shri Pottekkatt: I beg to move:

“That the demand under the
head ‘Loans and Advances by the
Government’ be reduced by
Rs. 100.”

[Need to construct a sub-station at
Badagara to meet the shortage of
power. (50)]

“That the demand under the
heaq ‘Loans and Advances by the
Government’ be reduced by
Rs. 100.”

[Need to expedite the work in connec-
tion with the establishment of a
Junior Technical School in Badagara.
(51)].

Shri Vasudevan Nair:
move:

“That the Demand under the
head ‘Agricultural income tax and
sales tax' be reduced by Rs. 100.”

[Need to discontinue the sales tax on
essential food articles. (52)].

“That the Demand under the
head ‘Excise’ be reduced by Rs.
100."

[Need to

1 beg to

rationalise prohibition.
(53)]

“That the Demand wunder the
head ‘Excise’ be reduced by Rs.
100.”

[Need to encourage toddy tappers co-
operatives through negotiated settle-
ment of auction amount. (54)].
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“That the Demand under the
head ‘Excise’ be reduced by Rs.
100.”

[Need to take proper steps to eradi-
cate corruption in the excise de-
partment. (55)].

‘“That the Demand under the
head ‘Excise’ be reduced by Rs.
100.”

[Need to stop harassment of toddy
tappers by both excise department
and police. (56)].

“That the Demand under the
head ‘Heads of States, Ministers
anq Headquarters staff’ be reduc-
ed to Re. 1.”

[Refusal to convene the State Legisla-
ture after the recent elections in
Kerala State. (57)]. .

“That the Demand under the
head ‘Heads of States, Ministers
and Headquarters staff’ be reduc-
ed to Re. 1.”

[Failure to check the increasing police

high-handedness. (58)].

“That the Demand under the
head ‘Heads of States, Ministers
and Headquarters staff’ be reduc-
ed to Re. 1.”

[Failure to introduce statutory ration-
ing in Kerala State. (58)].

“That the Demand under the
head ‘Heads of States, Ministries
and Headquarters staff’ be re-
duced to Re. 1.”

[Failure to arrest rise in prices of
consumer goods especially food
articles. (60)].

“That the Demand under the
head ‘Heads of States, Ministries
and Headquarters staff’ be re-
duced to Re. 1.”

[Arrest and detention of political
workers on the eve of recent elec-
tions in Kerala. (61)].

‘“That the Demand under the
head ‘Heads of States, Ministries
and Headquarters staff’ be re-
duced to Re. 1.”
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IRefusal to release twenty-nine elect-
ed representatives to Kerala Legis-
lature. (62)].

“That the Demand under the
head ‘District Administration and
Miscellaneous’ be reduced by
Re. 100.”

INeed to give more powers to District
authorities to implement plan
schemes. (63).].

“That the Demand under the
Head ‘Jails’ be reduced by Rs.
100"

INeed to end isolation of women poli-
tical prisoners. (64)].

“That the Demand under the
*Jails’ be reduced by Rs. 100.”

INeed for giving family allowance to
all the political detenus. (65)] .

“That the Demand under the
Head ‘Police’ be reduced by
Rs. 100.”.

1Need to take suitable action against
the police officials responsible for
strike of the transport employees.
(66)].

“That the Demand under the
Head ‘Police’ be reduced by
Rs. 100.".

[Need to enquire into the complicity
of police with goondas who assaulted
well-known public workers at Cha-
lavara. (67)].

“That the Demand under the
Head ‘Police’ be reduced by
Rs. 100.”.

[Need to strengthen the machinery to
detect corruption cases. (68)].

“That the Demand under the
Head ‘Police’ be reduced by
Rs. 100.”.

[Need to end the Police verifications
before appointments to Public Ser-
vices. (89)].
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“That the Demand under the
head ‘University education’ be rc-
duced by Rs. 100"

[Need to reduce the fees in private
colleges and bring them on g par
with the rate in the Government
colleges. (70)].

“That the Demand under the
head ‘University education’ be re-
duced by Rs. 100.”

[Need to make arrangements for ad-
mitting all the students who desire
admission for University education.
(7 1.

“That the Demand under the
head ‘University education’ be re-
duced by Rs. 100.”

[Need to start new schools in Malabar
area. (72)].

“That the Demand under the

head ‘General Education’ be re-
duceq by Rs. 100.”

|Need to guarantee jobs for the un-
trained teachers who are already in
employment. (73)].

“That the Demand under the
head ‘General Education’ be re-
duced by Rs. 100.”

[Need to start more technical institu-

tions. (74)].
“That the Demand under the
heag ‘Medical’ be reduced by
Rs. 100.”

[Need to provide sufficient number of
doctors and nurses in hospitals es-

pecially in the village areas. (75)].

“That the Demand under the
head ‘Medical’ be reduced by
Rs. 100.”

[Need to provide sufficient medicines
in the hospitals and dispensaries.
(76)].

‘“That the Demand under the
head ‘Medical’ be reduced by
Rs. 100.”
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{Need to start more
dispensaries. (77)].

“That the Demand under the

head ‘Public Health’ be reduced
by Rs. 100.”

hospitals and

{Need to take urgent measures against
the cholerq epidemic. (78)].

“That the Demand under the
head ‘Public’ be reduced by
Rs. 100.”

[Need to give more encouragement to
Ayurveda. (79)].

“That the Demand under the

head ‘Public Health’ be reduced by
Rs. 100.”

[Need to end the large-scale retrench-

ment of Malaria  surveillance
workers. (80)].
“That the Demand under the

head ‘Agriculture’ be reduced

by Rs. 100.”

{Need to take urgent steps to increase
agricultural production. (81)].

“That the Demand under the
heag ‘Agriculture’ be reduced by
Rs. 100.”

{Need to restore the cut in the ration
to hotels in Kerala. (82)].

“That the Demand under the
heaq ‘Agriculture’ be reduced by
Rs. 100.”

[Need to increase the ration of rice
to 12 oz. per head per day. (83)].

“That the Demand under the
head ‘Fisheries’ be reduced by
Rs. 100.”

{Need to encourage
movement of fishermen.

co-operative
(84)].

Shri N. Sreekantan Nair: I beg to
move:

“That the Demand under the
head ‘Industries’ be reduced by
Rs. 100.”

626 (Ai) Ls—T.
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[Necessity to expedite the establish-
ment of the Precision Instruments
Factory. (85)].

“That the Demand under the
head ‘Industries’ be reduced by
Rs. 100.”
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[Necessity to start Petro-Chemical
Industries in Kerala adjacent to the
Refineries. (86)].

Shri P. K. Vasudevan Nair: [
to move:

beg

“That the Demand under the
head ‘Industries’ be reduced by
Rs. 100.”

[Need to ensure steady supply of raw

materials to industries in Kerala.
(87)].
“That the Demand under the

head ‘Industries’ be reduced by
Rs. 100.”

[Need to establish Petro-chemical in-
dustrieg in Kerala. (88)].

“That the Demand under the
head ‘Industries’ be reduced by
Rs. 100.”

[Need to revitalise the coir industry.
891,

“That the Demand under the
head ‘Industries’ be reduced by
Rs. 100.”

[Need to implement the recommenda-
tions of the Tharakan Commitee
about the industrialisation of Alle-
ppey district. (90)].

Demand under the
be reduced by

“That the
head ‘Industries’
Rs. 100.”

[Need to start industries in the Pub-
lic Sector. (81)].

“That the Demand under the
head ‘Labour and Employment’ be
reduced by Rs. 100.”

[Need to formulate effective schemes
to eradicate the menace of unem-
ployment. (92)].
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“That the Demand under the

head ‘Labour and Employment’ be
reduced by Rs. 100.”

[Need to stop further construction of
the L.T.I. building at Chakka so that
it does mnot stand in the way of the
exrpansion of Trivandrum airport.
(93)1.

‘“That the Demand under the
head ‘Harijan Welfare’ be reduced
by Rs. 100.”

[Need to remove the anomalies in the
classification of certain Scheduled
Castes and Tribes. (94)].

“That the Demand under the
head ‘Irrigation’ be reduced by
Rs. 100.”

[Need to expedite the anti-sea erosion
Projects. (96)1].

“That the Demand under the
head ‘Irrigation’ be reduced by
Rs. 100.”

[Need to get sufficient funds for the
Idikki Project from the Central
Government. (97)].

“That the Demand under the
head ‘Irrigation’ be reduced by
Rs. 100.”

[Need to expedite the irrigation Pro-

jects in Kerala. (98)].
“That the Demand under the
head ‘Public’ be reduced by
Rs. 100.”

[Need to take steps to reorganise and
revitalise the P.W.D. engineering
workshop at Chakka at Trivandrum.
9N1.

“That the
head ‘Transport schemes’
duced by Rs. 100.”

{Need to reorganise the water trans-
port Corporation which is under
liquidation. (100)1].

Demand under the
be re-
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“That the Demand under the
head Loans and advances by the
Government’ be reduced by
Rs. 100.”

[Necessity to allocate more funds for
urgent power generating schemes.
(101)1.

Shri Achutan (Mavelikkara): *** I
rise to support the Demands of Kerala
Government for the year 1965-66. I
am not at al] happy that the Kerala
Budget had to be presented anq dis-
cusseq in this House. At any rate, I
don’t propose to make any more com-
ments about that. A popular Govern-
ment has its own advantage.
There is a feeling among the people
that during President’s Rule, their
problems will not be looked into pro-
perly. This fear has to be dispelled
with. During President’s Rule, every
effort should be made to ensure a
feeling of security and satisfaction in
the minds of the people. The offi-
cials-in-charge of Administration in
Kerala should be made to realise
their duty and responsibility. All
their actions should necessarily be
guided by high principles of justice,
economic and social.

Sir, it is a matter of disgrace that
considerable amount set apart for
various activities in the last year's
Budget has been lapsed. The officers
who are responsible for these lapses
should necessarily be taken to task.
The Kerala State as we all know is
a problem State. The officers res-
ponsible for solving various problems
are creating more problems as a re-
sult of their failure in implementing
the various schemes. I request Sir,
that a probe may be made as to how
it happened that funds set apart in
some departments were not utilised
during last year. This is a very im-
portant matter. The Officers should
be made to understand that they have
no right to draw their salary, if they
don’t gischarge their duties properly.
Sir, 1 request that effective steps may

Shri N. Sreekantan Nair: I beg to be taken ty ensure administrative
move: efficiency in the State.
***English translation of speech delivered in Malayalam.
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Sir, I am not going into the details
of Demands made under various
Heads. I shall try to confine myself
to the provisions made for Harijan
Welfare. We have in our country
numerous problems. We have vari-
ous schemes for the economic deve-
lopment of the pecople as a whole.
But, Sir, Harijan Welfare is also a
very important matter. More than
20 per cent of the total population of
our country fall under the category
of Scheduled Castes/Scheduled Tribes.
They were subjected to untold miscr-
jes for no Tault of theirs. Even to-
day they are backward, educationally,
economically and socially. Mahatma
Gandhi wanted to bring them to the
level of others, as equally as possible.
We thought we might bring them up-
to the standard of others in ten years.
But after ten ycars, we found them
still backward. A further ecxtension
of ten years more was allowed. We
have covered half the period. But the
achievements so far made are not
satisfactory. Are we {o plan for the
welfare of Harijans indefinitely? No
Sir, better we intensify our efforts,
improve our cfforts, integrate Hari-
jang with the general community as
quickly as possible and stop this spe-
cial treatment for ever. Then only
we can be happy that we recalised
Gandhiji's dreams.

Sir, it is surprising that funds pro-
vided for Harijan Welfare in Kerala
Budget for 1965-66, is less than what
was provided in the last year. This
shortage to the tune of 10 lakhs is
insufficient. 'What does this mean?
For all other purposes provision made
in the Budgct is more than what was
made in the last year Budget. In the
case of Harijan Welfare, there is
serious apprehension that their needs
will not be looked into. This is not
creditable to the President Rule.

Sir, majority of Harijans in Kerala
are even today living under sub-
human conditions. There is a scheme
for construction of houses for Sche-
duled Castes and Scheduled Tribes.
Last year, the provision for housing
for Scheduled Castes was 4} lakhs.
But this year it is less than 2 lakhs.
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Incidentally, I may mention Sir, in
this connection that the beneficiaries
under Housing Scheme are being
selected by Commitees. This practice
should be put an end to. The Com-
mittee may lay down general prin-
ciples, but the selection should be kept

out of their hands.
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Sir, under Education, the amount
provided is inadequate. ““The number
of students in all naturally be on the
increase. The monthly stipend given
to Harijan students is not sufficient
for their subsistance. The rate was
fixed ten years ago. Prices have
gone up. Sir, the rate of stipend
shoulq be increased.

Again, Sir, I am glad that the
State Government quickly responded
to my suggestion made in this House,
on the previous occasion, regarding
the transfer of special Harijan Schools
to the Education Department. Sir,
there are as many as 300 schools un-
der the Harijan Welfare Department,
for Scheduled Castes and Scheduled
Tribes. In most of these schools, 1
understand, Sir, that majority of stu-
dents are non-Harijans. There is no
point in wasting money set apart for
Harijan Welfare, for the management
of these schools. My suggestion is
that all these schools after transfer
to Education Department should be

treated as general schools, meeting
expenditure from the Education De-
partment.

St gew @y weam (FamE) -
TqTere WAISY, AT3R & T AW AM-
qfy @ &1

Mr. Deputy-Speaker: The Bell s
rung—now there is quorum.

Shri Achuthan: Now Sir, T under-
stand, that with the transfer of these
schools to Education Department, only
the management has been changed.
Funds provided in the Harijan Wel-
fare Department are being placed at
the disposal of Education Department.
This is objectionable. This amount
for Harijan Welfare should be used
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for Harijan Welfare and not for ano-
ther purpose.

Sir, it appears that there is some-
thing wrong somewhere with the
Harijan Welfare in the Kerala State.
The amount set apart for the previous
year was not fully utilised. A subs-
tantial portion, Sir, I understand was
made to lapse. Now the provision
made for the current year ig less than
that of the last year. Sir, this neg-
lect does not stop here. In the Fourth
Five Year Plan proposals for Kerala
State, the Harijan Welfare has been
neglected. Only 300 Lakhs have been
proposed, as against the provision of
195 lakhs in the Third Plan. But in
the All India Plan it is expected that
the provision for Harijan Welfare
should be not less than 250 crores as
against a provision of 114 crores in
the Third Plan. Sir, I fail to under-
stand why proportionate enhancement
is not proposed in the Fourth Plan
for Harijan Welfare in Kerala State.
Sir, this is very serious matter with
far reaching consequences.

Sir, in Kerala State, educated Hari-
jan youths are finding it difficult to
get employment. Of course, the re-
servation ls there but it is allowed
only in initial recruitment and not in
promotion. 1 understand that reser-
vation in promotion is being allowed
in Government of India Service at
least in some categories. Sir, while
referring to the question of represen-
tation of Harijans in gervice in
Kerala. I cannot but recall how their
claims were ignored or protected in
the past. Sir, the temples in Travan-
core were thrown open to Harijans
years ago. It was an epoch making
proclamation. But the fact remains
that the inner shrines of public ser-
vice in the State were kept closed
till recently. Tiil 1955 in the matter
of recruitment to posts having salary
of Rs. 150 or more, reservation was not
allowed for Harijans. This bar was
removed in 1955, before the Commu-
nists came into power in the Kerala
State. But unfortunately the Com-
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munists only cared to ignore the
claims of Harijans. Out of more than
200 posts filled in during the course
of 28 months, not a single post was
given to Harijans. But, a special
scheme was formulated subsequently
during the last President’s Rule. In
every Department, it was ordered
that at Jeast one Gazetted post be
filled up, by reservation to Harijans.
Accordingly during Sri  Sanker’s
Ministry, as many as 23 Harijans were
recruited and appointed as Gazetted
Officers. But, Sir, what has happen-
ed to that useful scheme? 1 doubt
whether the concerned file is shelved
somewhere. More Harijans should
secure jobs under Government and I
urge that that useful scheme may be
pushed through.

Sir, the condition
Tribes in Kerala is really pitiable,
The tribals in Kerala are, perhaps,
the worst neglected group in India.
Except some of the Pilot Schemes
taken up, there is no other scheme
for their economic uplift. Many of
the Tribals do possess land. But,
they don't know how to cultivate it
scientifically. The non-Tribals are
grabing their land. The alienation of
Tribals lands to non-Tribals should
be stopped. Sir, I suggest that yearly
Legislation may be taken up nulifying
all such alienations with restrospec-
tive effect. Again, Sir, the practice
of boundered labour prevalent in
Wynad should be prohibited by law.

of Scheduled

In conclusion, while supporting the
demands, Sir; I requested that effi-
cient administration may be ensured
in Kerala and that the problems ot
the poor people, especially of sche-
duled Castes and Scheduled Tribes
may be looked into with special care
and sympathy.

Shri Koya (Kozhikode): I would
like to confine myself to some of the
cut motions moved by me and I shall
not enter into any controversy be-
cause the time at my disposal is so
short. We, members from Kerala, do
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not have enough opportunities for ex-
pressing the various demands of the
constituencies in the neglected State
of Kerala. We feel as if we are
political orphans. We have no gov-
ernment and we hope our grand-
fathers at the centre will bestow
special care on the orphaned child of
Kerala.

I will first take up the reported at-
tempt of the Governor for rationali-
sation of prohibition. This cannot be
done in a haste. This may wait, be-
cause we have no popular govern-
ment there. I admit there are diffi-
culties in enforcing prohibition,
Before prohibition, you have to go to
the toddy shop to drink toddy. After
prohibition, toddy will come to your
house. That is one difference, be-
cause of the poor enforcement of
prohibition. In gpite of it, I feel pro-
hibition was responsible for improv-
ing the condition of the working
people. Those who sgpent all their
earning on drinking are now purchas-
ing cows and fheir financial position
has improved. In the houses of the
poorer people, there is more peace;
especially the women folk are having
peaceful lives. So, in hig anxiety tc
have reforms, the Governor should
not rush in with rationalisation, but
must wait and leave it to the govern-
ment is coming after the elections.

Regarding the food situation, our
food prices are going up very high
and the poor people are finding it
very difficult to make both ends
meet. 1 am afraid it will be very
difficult for Government to control
the situation unless they take im-
_mediate steps to see that sufficient
food is stored in Kerala. We are go-
ing to face lean months—heavy mon-
soon will be therc and nothing will
be available to eat. In many villag-
es, the people will be forced to starve.
So, it is the duty of the Government
of India to store sufficient food.
Otherwise, there will be g crisis there
the like of which we had seen earlier.
There is no use in saying that gov-
ernment were not told earlier. So, I
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stored there.
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As a long-term solution to the food
problem the Government of India
should improve the fisheries there,
because fish is one of the main items
of food in Kerala. If Government
can use their good offices with coun-
tries like Norway, Sweden and Japan,
which are advanced in fisheries, and
enter into collaboration arrangements
with them for their schemes, the food
problem of Kerala can be solved to
a large extent.

Coming to communications, in
Kerala we have a large number of
rivers which are not bridged and
people find it difficult to go from one
end to another. From Calicot or
Malabar side, we can go to Madras
the next morning by the express
train, but for going to Trivandrum,
which is the capital of Kerala, we
have to change three trains and it is
an ordeal. Government officers also
fing it difficult. This has added to the
neglect of Malabar area.

Government is under the impres-
sion that Kerala has progressed in
many things like education commu-
nication, etc. But when they speak
about Kerala, they think only abnut
Travancore-Cochin part of Kerala.
Malabar, which was formerly under
British rule, is still backward. I am
shocked to find that Kerala Govern-
ment has decided not to open any
more new schools and colleges to
Kerala, because they have reached a
super-saturateq position in finances.
But the people of the backward taluks
of Ernad and Tirur in Malabar are
really shocked. Just now an awaken-
ing has come there and people are
thinking of joining schools. But Gov-
ernment gays Mo schools, just because
there is educational progress in Tra-
vancore and Kottayam. This is illo-
gical and unRind to say that they
would not give facilities to send
children to schools. Government of
India should come to our rescue and
give money to start more schools so
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that certain backward areas of Kerala
may improve.

15 hrs.

Kerala had connections with Arabic
long before British came there.
India’s relations with the Arab coun-
tries are very cordial now. We have
got abundant goodwill in the Arab
countries for India. So, the time has
come to encourage Arabic education
there. Arabi¢ like Sanskrit is a
classical language. The additional
benefit for Arabic is that Arabic is a
language spoken in many countries.
Unfortunately, the Government has
not realised this. There is only one
teacher for Arabic at Trivandrum for
the University College, Women’s Col-
lege and Intermediate College com-
bined. No other subject is taught in
more than one college simultaneously
by any single member anywhere in
the State. The posts must be sepa-
rated and three persons appointed in
his place. For flve Sanskrit students
a teacher was posted to Kasargode
College, but for 30 stuffents nobody is
yet appointed for Arabic. There are
a good number of students willing to
offer Arabic in the Government Col-
lege at Calicut. A post may be sanc-
tioned in that college also. A post
of a lecturer in Arabic may be sanc-
tioned in the Victoria College, Pal-
ghat where also there will be a justi-
flable number of students willing to
offer Arabic. Oriental title course in
Arabic may be sanctioned in the
Pattambi Sanskrit College, as was
suggested by the College Advisory
Council. It will be a step forward in
the way of national integration if a
new course in Sanskrit main and
Arabic subsidiary and vice versa can
be started in that college. That will
go a long way in our national integ-
ration.

May I now bring to the notice of
the Government of India the need to
develop the airport at Calicut. Call-
cut, as you all know, is a very im-
portant station. It is an international
point. The Portuguese, the French
and others came to India in search of
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pepper, ginger and cardamom through
Calicut. Even now it is important.
I think with the possible cxception of
some place in Conda, Calicut is one
of the biggest timber centres of the
world. Even now we have got Euro-
pean plantations and European busi-
ness companies there.  But, unfor-
tunately, for some reason or other
the promise given by the Government
of India as far back as 1959 that they
will start the Calicut airport has not
yet materialised. We are still agitat-
ing for the aerodrome. I do not
know why the Government has not
included the construction of that
aerodrome this year. I hope the
Government will consider this point
and it will be included in the next
year at least anq the PWD Depart-
ment of Kerala also will realise its
importance.

Lastly, I am very glad that Shn
Patil, a friend of Kerala is present
here, even though he has come for a
diffcrent reason. I must bring to his
notice the fact that this time our State
hag not even been allottedq a single
inch of railway line. This was the
case in the last budget also. I am
told that the Kerala Government “1as
not recommended certain lines. At
least we must be given the 30-mile
reilway line from Nilambur to Cali-
cut. Even now we have a line from
Shoranur to Nilambur. But I am told
that it is running at a loss and the
Government may take it away as they
have done during war time. If this
line from Nilambur to Calicut is
sanctioned, then the line will not run
at a loss and the technical argument
of the Government of Kerala having
not recommended it also should not
be there because it is only an exten-
sion of the existing line.

I do not want to take more time of
the House. There are other cut
motions also. Even if it is not pos-
sible for the Minitser to reply to all
my cut motions, I hope he will consi-
der them and let us know the action
taken by the Government.
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Shri Kappen (Muvattupuzha): Mr.
Deputy-Speaker, Sir, there is a saying
in Malayalam;

“Onam vannalum unni piran-
nalum korawnu kumbilil kanji”

It means this. Whether there is a
feast because of the birth of a new
child or there is Onam which is a
national festival the poor man, the
labourer will get only his wsual rice
gruel. This is the fate of Kerala to-
day. We hear much about a bumper
crop this year, we hear of grains
flowing intg the market we hear of
wheat prices going down, we hear
about reaching the target and the
creation of buffer-stocks by import of
large quantities of foodgrains from
outside, and yet we are to be content
with six ounces of rice. Even that
rice which is supplied to us is of
such a low quality that the people
who eat it get sick and to normalise
their stomach they have to purchase
from the open market (Interrup-
tion). It you go to the open market
the price has gone so high that a mea-
sure of rice which could be purchased
from 9 annas in May last has got to
be purchased at R: 1.50 or even Rs.
2.00. When the people of Andhra,
Madras or Mysore can have 16 or 17
ounces of rice, we have to be satisfied
with six ounces. I do not know what
crime we have committed. Is it be-
cause we are not producing enough
for our consumption that we should
be starved like this? We say we are
a nation. Are we really a nation? We
speak of national integration and
we speak of removing regional
disparities. I ask it this the
way you are removing the regional
disparities? You have cordoned off
Kerala by the creation of new food
zones so that Kerala may have a de-
ficit of food always. Added to this
comes the question of scarcity of kero-
sene with the result the poor man in
Kerala today is living in darkness
without food.

This is an inequitouz, unjustifiable
thing. There is no justification for
continuing this. The present zonal
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system has to be abolished and free
flow of rice from other States to
Kerala must be alloweq if Kerala has
to be saved from the difficult food

situation in which it is now.
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Coming to the Budget a look at the
Budget would produce an impression
that the person who framed the Bud-
get did it in an irksome mood of do-
ing a duty which he was not suppos-
ed to do. Sir, our Finance Minister
is the apostle of brevity. Last time
he wound up the debate in one sen-
tence. If brevity is a virtue, all hats
off to him. Not only on the question
of food, but with regard to other mat-
ters also much intere:t was evinced
in this House for Kerala. But I find
that those people who took that much
interest just a few minutes ago are
not here to take up any real matters
concerning Kerala. They have po in-
terest in them. The political ques-
tion is kept in the forefront so that
they can get a snipe at the Govern-
ment. The rea] problem in Kerala
is not political, it is economic, Consi-
dering the density of population,—1250
per square mile—considering the
huge unemployment in that State—
a survey conducted on the eve of the
Second Five Year Plan showed that
4.2 per cent of the total population of

Kerala are openly uncmployed and
the figure for all India was 0.58 per
cent at that time—considering the

scarcity of land for cultivation and
other things, the only solution for
the problem of Kerala is rapid indus-
trialisation.

But when the question of rapid in-
dustrialisation comes, for industriali-
sation certain basic factors are neces-
sary. For example, the presence of
natural resources, the overhead faci-
lities and some kind of industrial fuel
are necessary So that industrialisation
may be possible. Kerala ig rich in
natural resources. Kerala has reach-
eq a standard of providing better faci-
lities as compared to other States. The
agricultural sector is much more ad-
vanced, better organise, than in other
States of India. If all these things are
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taken together, there is the climate

for industrialisation, But there is one
sine qua non of industrial progress,
this is the presence of some ijndustrial
fuel. Sp far, no deposit of industrial
fuel has been found in Kerala, But
it is offset and compen-ated by the
great potentiality for hydro-electric
Power production. There are 44 rivers
in Kerala out of which 41 run west
and the short distance within which
they fal} into the sea is so sharp that
there are a number of cascades, steep
falls, which afford great potentiality
for hydro-electric power development,
The cost of production is the lowest
in India. The initial investment re-
quireq is also very low as compared
to other States in India. The initial
investment required for 1 k.w. of in-
stalled capacity in Kerala is Rs. 750
to Rs. 800 whereas it is Rs 1200 to
Rs. 1500 el-ewhere. In spite of all
this, as Mr. P. G. Menon pointed out
the other day, we have to go to
Madrag with a begging bowl for elec-
tricity. The Finance Minister has
mentioned in his speech, in his state-
ment that in spite of the power cut
that had to be imposed, the industrial
production has not been hamnered.
That is an optimistic note for which I
am thankful to him. But the fact
is that many of the industries had to
be closed down for a period and had
to suffer great loss because of the
shortage of supply of electricity. Why
does this happen?

Then, some mention was made
about Idikki project. Tt is a project
in my constituency which is expected
to produce 500 MW of power and
that project has been working pro-
perly. All the initial work has been
finished. It was progressing very well
but somehow or other, for some rea-
son or other, the Finance Ministry
has decided to slow down this work.
Well, I cannot vouch for it but there
is a feeling growing in XKerala that
because of the water dispute between
Madras and Kerala, Madras demand-
ing the water from the Idikki pro-
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ject it is being slowed down. If it

is a fact. I do not get words to ex-
press what is rising in my mind.
Therefore, 1 do not say anything

more about it,

An hon. Member: You
it.

mus! say

Shri Kappen: The Canadian Gov-
ernment, as has been pointed out, has
promised to give 25 million dollars
for this and in this year’s budget of
Canada, they have provided for 500-
million dollars for the Idikki pro-
ject. The only thing that is wanting
is the matching grant from the Cent-
ral Government and this Government
is parsimonious to provide it. Last
time. while we were arguing the
Kerala case Mr. Tyagi who has got
a heart. cried out here, “We will do
something for Kerala this time” but
here is the Finance Minister who is
slowing down the project. I can as-
sure him one thing that he will not

die of heart failure,
.

Shri N. Sreekantan Nair (Quilon):
He has no heart.

Shri Kappen: I need not answer it.

Why is this scheme being slowed
down when the Canadian Govern-
ment have appointed Consulting En-
gieers who have come here and they
have provided 25 million dollars for
this? This ‘Government is parsimo-
nious anq it cannot find the matching
grant even. I, therefore, urge upon
the Government to change this atti-
tude, to understand the feelings of
the people of Kerala and to read the
writing on the wall. There is a feel-
ing growing that it is becauve of the
water dispute between Madras and
Kerala that this project is being slow-
ed down. Tt will be no good doing
that I urge upon the Government to
take proper steps to see that the
Idikki project is not slowed down.

Then, Sir many things have been
pointed out here as a remedy for the
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food problem. Mr. Kumaran was say.
ing that statutory rationing must be
established in Kerala. I do not agree
with Mr, Kumaran. There is no ne-
cessity for it. Statutory rationing
means corruption; statutory rationing
means lot of difficulty for the people.
Therefore, that is not necessary. The
only thing to be done is to abolish
this present zonal system and to al-
low free flow of rice into Kerala and
then the problem will be solved.

Another thing is about the question
of levy. They have now introduced
informal rationing. The very idea of
informal rationing involves the other
idea that there is rice in the open
market for purchase because, if it is
statutory rationing, the Govern-
ment takes up the entire responsibility
of supplying food to the people. But
in an informa] rationing, they give
only a part of the food and the rest
is to be found from the open market.
Now, if the surplus paddy from agri-
culturists is taken and levied where
will the poor people go for finding
rice in the open market? There will be
no rice coming to the open market be-
cause of that. Therefore, it is against
the very idea of informal rationing to
insist on levying and taking paddy
from the agriculturists. And then, no
proper price is paid to the agricul-
turist. Not only a remuncrative
price is not paid, even the cost
price is not paid. I thought when Mr.
Ajit Prasad Jain who was with us,
went to Kerala, he will be able to
solve this problem. In fact we told
him that this levy system was going
to crcate trouble and, therefore he
should see that the levy system is
abolished. But our officers are very
cofever and they have somehow or
other managed to hoodwink him and
this levy svstem is being insisted
upon. I would request the Govern-
ment to see that this levy system may
be abolished as early ag possible so
that there may be rice in the open
market and the zonal system also may
be aboliched so that the free flow of
rice to the Kerala State may solve the
food problem of that State,
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Mr. Deputy-Speaker: I will call

the Minister at 4 O'Clock. Shri Sree-
kantan Nair.

Shri N. Sreekantun Nair: Mr. De-
puty-Speaker, Sir, it has been point-
ed out that this is only a provisional
budget and that a serious study of
the problems of Kerala has not been
undertaken in this budget,

Sir, the hon. Members from all
sides of this House, including  the
Congress Members, have been com-
plaining about the treatment meted
out to the State of Kerala. Why?
The financia] condition of Kerala even.
today, after three Plans have been
completed, is so bad and so backward.
I can give you some of the features
of the economic position of that State.
The per capita income from industries
in Kerala is Rs. 124 as against the
all-India figure of R: 544. The in-
vestment from income in Kerala is
3.4 per cent ag against the all-India
figure of 6.5 per cent. The per capita
tax in Kerala is 11.6 per cent where-
as the all-India figure is 10.3 per cent,
that js, 1.3 is paid more per head than
anywhere eclse throughout the coun-
try. 30 per cent of the families get
only Rs. 8 per capita income. That
is the position. And the climate of
the indu-trial development of the
State is not warm. Out of 2700 so-
called industrial units, not even 10
have a complement of more than a
thousand workers, not even 2 em-
ploy any affective machinery ang not
1 unit constitutes basic or heavy in-
dustry. Out of 4 industrial under-
takings that had been proposed to be
set up during the 15 years only two
have materialised. and the third one,
the ship-building project, is in the
stage of field survey and the fourth
one, the Precision Instruments Fac-
tory, is in°suspense.

As for the position of the Railways,
we have only about one-fourth of the
al) India average for railway line or
mileage for one lakh of population.
So. Sir, the industrial development of
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the State has become a very impor-
tant point. One of the very effeclive
industries, namely, the mining indus-
try, has been killed by the Central
Government. Now it 15 said that the
Kerala Government was forced to
hand over the Travancore Minerals to
the Rare Earths Limited. ] am also
told that they are going to have their
clutches at the F. and P. Minerals also,
which is the last remaining unit. It
is working at half its normal strength
and is under the Kerala Government.
That may also be closed up. This is
the treatment of the Central Govern-
ment whenever it comes to the ques-
tion of Kerala.

Regarding planning, the backward
States can never come up if the Gov-
crnment of India adopt the approach

that, on the resources of the State
only will plans be formulated.
Secondly, Sir, I do not under-

stand why loans could not be advanc-
ed for power projects. The Central
Government had been kind enough to
spend Rs. 173 crores initially, and
Rs. 250 crores ultimately, for Bhakra
Nangal. There is also the Neyveli
Project for Madras, and there have

been other projects also in other
States. But when it comes to the
question of Kerala, they would
not give any loan but would
expect the State to depend on its

own finances. After all, we are giv-
ing the Centre due interest. Regard-
ing the Sabarigiri Project, the Cana-
dian Government is charging only
three-fourth per cent interest. Gov-
ernment_ if they had received the
money and paid it over to the Kerala
Government would have got 5}
per cent. Even economically they are
taking some profit. We are prepared
to give the profit, but they do not
want it; they do not want the deve-
lopment of Kerala even in the matter
of power projects. For the year
1964-65. the Kerala Government de-
manded Rs. 30 crores. The Screen-
ing Committee, which is entrusted
with the work of screening and
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rationalising such proposals, recom-
mended Rs, 23 crores. Whep it went
to the Planning Commission—of course
Planning Commission’s representa-
tives were in the Screening Commit-
tee—they reduced it to Rs. 16.75
crores and when it came to the bud-
get, it is Rs. 15'8 crores. This is the
state of affairs. There is no reason
why electricity projects should not be
encouraged or loans should not be
given because these loang are given
on very solid securities: because the
State produces power at less than two
pies per unit. We go to Madras with
a begging bowl and we get a very
paltry quota; at what price? Six pies.
Sir, we are pound by contract to sup-
ply a few industries power at three
piex. So the Government of Kerala,
in borrowing power from Madras, lose
three pies per unit because Madras
levies that much from us. And, Sir,
you know that Kerala is a water—
abundant State. We can produce
power and supply the entire country
at much cheaper rates. What is the
wmeaning of planning if you do not
have the national outlook on these
questions, if you cannot approach the
problem in the national spirit and see
that power and other natural re-
sources are developed in those areas
where they could be developed cheap
and supplied to other areas so that
the entire needs of India are met. The
principle of treating India as one en-
tity and of having one major purpose
of development of India as a whole
is never applied.

Sir, on the question of important
projects, the Sabarigiri project that is
finanzed by the loans fiom America
was stopped lagt year for twenty days,
hecau-e there was no cement. This
vear also the position is exactly the
same. The State Government wanted
48,000 tonnes of cement. But you
have pgven only 24,000 tonnes. Now
the rains are coming. If cement is not
given in time. rains will wash away
all the work that has already been
done and so much of money will be
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wasted. The allocation for the Electri-
city Board is such that works have
been stopped at the level of roofing; if
roofing is not put up within a period
©f, say, three weeks, it will bring
down the entire construction. We had
demanded only Rs. 4'4 crores. Mr.
Krishnamachari, I am informed—be-
cause I am a member of the Plann-
ing Committee—agreed to consider
this in his private talks with the aut-
horities. But, Sir, when it comes to
realities, when it comes to the ques-
ton of appreciating and understanding
the problems confronting Kerala, nei-
ther the Home Minister nor the Fin-
ance Minister is in thc House; they
send third or fourth deputy; they re-
main here for some timc, give very
loud promises and then go away, That
really is the position that confronts
Kerala. Sir, I would request you to
see that at least some of the problemg
are tackled. so that the people of
Kerala may have some rclief.

As to the question of police rule,
nowhere in the country will you find
such a police. The other day one of
our very important officers had the
audacity to tell me openly that they
would later on raze down a building
after constructing it now if it was not
found convenient. This is the type of
bureaucrats that we have. Yesterday,
Sir, in a private conversation there
was an interesting episode. Somebody
in a jocular manner referred to a
senior police officer. He said. “If you
had been in Kerala, your backbones
would have been broken for this
language”. The police officers at the
Centre do realise what is going on in
Kerala. A man, who criticises any
government officials in Kerala is not
safe; his backbones are not safe; his
body is not safe; he is taken to the
lock-up and is mercilessly beaten up.
We have several such instances and
very recently. I have written to the
Governor regarding a very serious
attack on members of the public—a
Vice President of a Panchayat. There
was also the other story of a man who
had been taken to the Police Station
and had been returned dead. No action
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has been taken against the concerned
police officers and the matter is be-
ing hushed up.
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Therefore, Sir, Kerala is now fac-
ing the rule of the jungle. Under
the President’s rule, Kerala is under-
going the rule of the jungle. If that
continues, naturally jt affects your
Party the Congress Party at the
Centre, and its reputation. At least
from that perspective these matters
may be gone into

15.29 hrs,

[Surr S. N. DwIvEDY in the Chair)

Shri Nataraja Pillai (Trivandrum):
As I told the House the other day,
discussion of the Kerala budget in this
House will not produce the result we
anticipate first of all. due to the limi-
tation of time and the want of facili-
ties to know the realities of the con-
ditions in Kerala which are neces-
sary for the proper appreciation of
the budget as a whole. Certain, Sir,
some Members may take interest and
look into the budget. But for the
House as a whole, to understand the
real implications of the budget and
to offer constructive criticixm to bet-
ter the conditions in Kerala, the dis-
cussion in the House will not be very
useful. Various aspects of the budget
have been brought forward by my
colleagues here and I do not want to
go into the other details. I shall con-
fine myself to one aspect of the mat-
ter. During this vear, the Finance
Commission is sitting to allocate re-
venues between the Centre and the
States. The report of that commis-
sion is expected 1o come by next year,
But before the preparation of the re-
port and before the award of the com-
mission is made, the representatives
of the State have to put forward
their case before the commission for
fresh allocations. Since the adminis-
tration is now vested in Parliament



14137 Demands for

[Shri Nataraja Pillai]

and it is conducted under the Presi-
dent, and as such, by the Central
Government, the rep:esentation for
Kerala has to be presented by the
Central Government tg the commis-
sion appointed by them. A proper and
realistic approach will really solve
much of the gifficuities ¢f the Kerala
Government. I hope that the tinan-
cial allocation to the State will be
done on a rational barsis.

Today, the Kerala Government
has a loan to the ture of about Rs.
130 crores. For the payment of in-
terest and the loan instalments, the
State has to find somewhere near Rs.
9 or Rs. 10 crores per annum. As
my hon. friend who hag spoken be-
fore me had pointed out, we are one
of the most highly taxed States of
India, and our taxation has reached
the upper limit. At ths same time,
the sources of revenue for the State
are very limited. Under the terms of
the Constitution, the sources of re-
venue allotted to the State are not
elastic enough. The only source from
which some revenue can accrue
to the State, and which is in the
nature of revenue, is sales-tax. 1
have heard here the criticism that
sales-tax works hardship, but I do
not believe so. Although the mer-
chant classes come forward with their
criticisms and complaints against the
sale-tax, al} that they have to do is
only to transfer the sales-tax realis-
ed by them to Government. They are

not being taxed actually. In fact,
sales-tax is a consumer tax  ~which
falls on the consumer. One change

which was effected in sales-tax in our
State in recent years was the imposi-
tion of a very small sales-tax on rice.
Formerly, under the scheme of sales-
tax in the Kerala State, all food-
stuffs and the necessities of life were
exempted from sales-tax, but in re-
cent years, sales-tax has been impos-
ed upon rice. Sales-tax is elastic
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enough anq is the only source which.
can give some revenue to the State.

In our State, under the Directive
Principle enshrined in the Constitu-
tion, we have enforced prohibition as
a result of which we have lost a
sizable income. Then, rightly or
wrongly, land tax wus rationali‘ed
and a basic tax was introduced, and
&s a result of this, the land tax also
lost its elasticity. But recently on
the basis of a plantation tax, land tax
has been revised, and as a consequ-
ence, land revenue ha: looked up to
a certain extent. But the realisation
of land tax was prohibited by the
Supreme Court's judgement and there
was a stalemate. Now, that has
been solved, and the right of the
State has been recognised to impose
plantation tax on biantations ang on
land. So, there is a possibility of in-
creasing the land revenue, but only
to a very limited extent.

As I have already pointed out,
the sources of revenue in my State
are very limited. Moreover, we are
steeped in debt. We have no assets in
the sense that we have no taxable
sources from which to realise more
revenue. But at the same time, the
State has an integrated welfare
scheme under which the amount that
this State spends on an average
on education, public nealth and com-
munications is much higher than in
other States. So, the commitments
of the State and thc felt needs of the
State to finance their budget are
such higher than in other States.
Unless the Centre come forward
to fill the gap with some grants,
the administration of the State can-
not be carried on. It wil] be difficult
to face the financial situation without
help from the Cenire. Even now.
under hhe last financial award, if I
remember the figure aright, the Kerala
State is getting a grant to the tune of
about Rs. 3 to 5 crores, I think it is
somewhere near Rs. 5% crores or so, if
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my memory serves me aright. But I
would like to point out that this
grant is insufficient as will be evident
from the series of deticit budgets that
the Kerala Government had been
producing during the last seven years.
During this year and also during last
year the budgets were, of course, just
balanced. But the budgets earlier to
these from 1957 onwards were deficit
budgets. In a sense, the commit-
ments made by the State cannot be
kept up unless they have some addi-
tional sources of revenue for which
we have entirely to depend upon the
Centre. So, this aspect of filling the
revenue gap and suggesiing measures
to tide over the difficulty, will have
to be undertaken by the Central
Government as the administrators
de facto, of Kerala today. That is
how I think. There is yet some
difficulty in that. Thercfore, we
have to draw the attention of the
Government and the House to the fact
that having taken over the responsi-
bility of conducting the administra-
tion of that State_ the Central Gov-
ernment must discharge that responsi-
bility in the best way possible, in the
interests of the peopie of that State.
1 trust that the Finance Department
of Kerala State will be presenting
their demands, as is usually done
before the formulation of the Five
Yecar Plan, and as is usually presented
before the Finance Commission ap-
pointed at that time. Similarly, I am
sure that the same thing will be
done in the context of the Fourth
Plan also and that memorandum
in connection with the Fourth Five
Year Plan will be prepared and
submitted to the Fourth Finance
Commission. But I would submit
that we have to be represented
by the Central Government nominecs
for this purpose. That responsibility
should not be left to the  State no-
minees alone, because it will be diffi-
cult for them to do so. The responsi-
biliy for the budget is now that of
the Central Government, and it is
thev who have to run the Kerala
Government. The Kerala Government
have lost their separate corpus or
identity, It is a State which is now
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managed and conducted by the Cen-
tral Government. So, the Central
Government have to take over the
responsibility of finding funds to fill
the financial gap. I would therefore,
submit that even in the allocation of
revenue, percentages on some of the
taxes can be changed, but I do
not know how far that would help.
I would plead that because of the
density of population in our State,
and because of the poor economic re-
sources of the State, the divisible per-
centage may be made higher for the
Kerala State. Whether a claim 1o
that extent can legitimutely pe put
forward is a matter for consideration,
not only for the Kerala Government
and the Kerala Government officers,
but it is a matter for sympathetic
consideration for the Central Govern-
ment, the Centra! Finance Ministry
and the Central finance experts. If
the problem could bc approached on
those lines and a higher percentage of
the divisible pool allotted to Kerala,
that may alleviate the acute financial
distress in that state. In view of the
welfare activities undertaken by that
state, the grant-in-aig has to be re-
vised and fixed at a tolerably good
level.

There is another factor I wish to
bring to your notice, Among the
children of school-going age of

Kerala, 86 per cent are in schools, If
we proceed at this rate, we can reach
cent per cent attendance in schools of
children a3 conceived in our Constitu-
tion. The Constitution has envisaged
universal compulsory urimary cduca-
tion within a period of ten years.
Though nothing perceptible has oc-
curred in other states, as far as
Kerala is concerned, we have reach-
ed 86 per cent and zhall reach the 100
per cent mark if we go at this rate
of progress. That responsibility has
to be undertaken by the centre be-
cause a few yecars ago in 1955, when
information was collected about the
condition of schools. it was found that
50 per cent of the government schools
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are rickety, dilapidated and required
renovation or reconstruction.

Mr. Chairman: He must
now.

conclude

Shri Hari Vishnu Kamath (Hoshan-
gabad): He is a former Minister of
Kerala. He therefore knows more
about Kerala.

Shri Nataraja Pillai: There are bet-
ween 1500 and 1800 such schools to
be renovated. That requires capital
investment. This is a factor that may
be remembered and sufficient finances
granted to the State.

Shri Vasudavan Nair (Ambala-
puzha): I am very glad that you, Sir,
are in the Chair at this time.

Shri Harish Chandra  Mathur
(Jalore): No aspersions on the Chair.

Shri Vasudevan Nair: Because I
am sure you will understand and ap-
preciate the problems of Kerala more
than many others.

In India, there are states which are
fortunate and there are states which
are unfortunate. There are states
which are born poor, there are others
born rich. Rajasthan is also in the
category of the unfortunate states. Per-
haps more states in India are in the
unfortunate category than otherwise.
It is not because of their fault, For
various historical reasons, develop-
ment in India was suchr that there
was concentration in a few places, and
it is because of that that a few arc
fortunate states in that respect.

Perhaps we from Kerala shouid
now feel very happy and reassured
because in this House at least during
this budgel session, we were hearing
S0 many assurances and reassurances
from the Treasury Benches. As a mat-
ter of fact, the hearts of the Central
Ministers are now overflowing with
sympathy for Kerala.
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Shri M. K. Kumaran: Lip-sympathy
only.

Shri Vasudevan Nair: It is a mat-
ter of opinion. But there is absolutely
no dearth of words; millions of words
have come out from our Central Min-
isters. But I am one of those who fee]
that it is nothing more than lip-sym-
pathy. Let me be very frank and
very blunt about it. This is our ex-
perience till now. That is why I am
talking in this vein. One sign of that
is today’s debate. I do not know
what is the special work that the Fin-
ance Minister is doing today. Maybe
he is engaged in the other House....

The Minister of Planning (Shri B.
R. Bhagat): He is piloting the...

Shri Hari Vishnu Kamath: The
party election.

Shri B. R, Bhagat. .. .the Finance
Bill.

Shri Vasudevan Nair: About the
Minister of State who is in the House,
1 can tell you one thing. I was closely
observing him. He has succeeded in
hearing not even a single word of the
speeches made in this House till now,
because he was engaged in very serious
conversation with  his senior colle-
ague.

Shri B. R. Bhagat: For five minutes.

Shri Vasudevan Nair: This may be
a minor matter.

Shri B. R. Bhagat: I am sorry. This
is very unfair. I have been in the
House for a very long time. I do not
know. The hon. Member must have
come now. I was here right from
the beginning. I have been listening
and have noted down everything. I
had just an urgent business with my
colleague for five minutes. That was
all. This is very unfair.

Shri Vasudevan Nair: Now they
claim that they have formed a sub-
committee. Let us see what it is going
{0 do. We from Kerala will wait and
watch what is going to happen.
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The problem of Kerala is one of
Industrial development. It is mainly
an economic problem, as was put by
many other Members. There is no
doubt about that. The political crisis
that has developed in the state js not
a sudden crisis, but is a gradual deve-
lopment, perhaps an offshoot of this
deep-seated economic malady.

Shri Harj Vishnu Kamath: On a
point of order. After the declaration
made by the Minister that the party
to which he belongs is earnest about
Kerala, let us have at least quorum in
the House.

Shri Harish Chandra Mathur: There
is quorum.

Shri Hari Vishnu Kamath: No, only
42,

Mr. Chairman: The bell is
rung-—Now there is quorum.

being

Shri Vasudevan Nair: It was decid-
ed in all wisdom by this House, that
the Central Government and the Plan-
ning Commission should see that con-
crete steps are taken to lift up the
backwarq states. In the allocation of
central projects, it was decided by
this very House that the Government
should sece to it that they are
distributed in such a way that these
backward states are given a helping
hand. These unfortunate, backward
states were making demands on the
Central Government and the Planning
Commission right from the Second
Plan for central projects, because it
was during the Second Plan that we
made a start with real industrialisa-
tion. During that Plan, as many Mem-
bers have made it clear in the House
now and before, what the poor back-
ward, densely-populated, problem
state of Kerala, notorious as a prob-
lem state, got was a DDT factory
with an investment of Rs. 17 lakhs!
At that time, there was a Government,
a coalition government, where your
party was also a partner.

Mr. Chairman: The Chair has no
party.

VAISAKHA 20, 1887 (SAKA)

Grants—Kerala,
1965-66

Shri Vasudevan Nair: I mean
PSP.

The entire people of Kerala put up
a demand that we should have cen-
tral projects with an investment of
Rs. 100 crores during the Tihrd Plan
in Kerala. The Minister may turn
round and say that Kerala is getling
the second ship building yard and the
precision instruments factory, that it
has already got an oil refinery and
the Hindustan Machine Tool plant. I
may add that the phyto-chemical plant
was also allotted to Kerala. Nearly
400 acres of land was acquired for it,
and many people were evicted. There
is a story behind it. But all this to-
gether will mean only an investment
of Rs. 52 crores. All these projects
were expected to come up during the
Third Plan. You know what period is
left of the Third Plan, but up till
now, we understand only an invest-
ment of Rs. 12 crores has been made
out of this Rs. 52 crores.
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The story of the ship-building yard
is alreadyl known {o this House. It
was expected to come up during the
Second Plan. You may be interested
to know that we have a Japanese team
now on the soil of Kerala, who are
going to have a soil test. Shrj Raj
Bahadur comes before the House and
always gives a guarantee, takes a
pledge that this project is going to
come up, that he is going to have a
contract with the Japanese firm, but
we have absolutely no hopes despite
these pledges and promises.

So, what we request, what we de-
mand, of the Government and the
Planning Commission is that when
they formulate the Fourth Plan, they
should make amends for it. Unless
heavy investments are made, and un-
less industies which are labour-in-
tensive are started in Kerala either
under the direct auspices of the Gov-
ernment, or even in the private sec-
tor if they can succeed in that. the
economic problem of Kerala cannot be
solved. No amount of words can
solve the problem. We from Kerala
would welcome an ounce of action
more than a ton of words. I am talk-
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ing.like this because of our bitter ex-
perience for the last so many years.

Coming to some other specific ques-
tions again the Minister is engaged in
very serious discussion, what can we
do? They are not even prepared to
hear the Kerala Members even at a
time when we are having an occa-
sion to discuss the real problems of
Kerala.

Shri Hari Vishne Kamath: They
are discussing Kerala, 1 think.
Shri Vasudevan Nair: One of the

most serious headaches we have is
sea erosion, It is such a problem that
it has to be tackled as a national pto-
blem. The State Government. cannot
cope with the heavy investment that
is nceded for it. It is calculated |In
expert advice, and advice from some
American experts, that 120 miles at
least of our coast line will have to be
protected. Alreadyt the monsoon is
coming, and another round of attack
by the sea has already started. The
sca has already entered parts of my
constituency. This is a national issue
which has to be tackled at a national
level. My friend says that 120 miles
are not enough, but even for those 120
miles of sea coast to be protected
against sea erosion, an investment of
Rs. 30 crores is needed.

15.54 hrs.

[Surt KuapiLkak in the Chair]

A backward, poor State like Kerala
cannot invest this huge sum for the
protection of the coast line. So, we
request the Central Government to
seriously take up and tackle this as
their own project, a national project.
The Kerala Governor, Shri A. P. Jain,
in his recent broadcast over the radio,
has claimed that he has succeeded in
making the Central Governmeat agree
that the anti-sea erosion project
should be taken up as a national pro-
ject. If that information can be con-
firmed by this Government, we wil!
be very thankful to the Government.
Al] these years we have been request-
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ing the Central Government to take
this up as a national project.

There is another matter on which
we are a little agitated currently. The
Minister may not be able to say any-
thing on it just now, but I would
like him to look into it immediately.
There is a very important hydroelec-
tric project called the Sabarigiri pro-
ject. I am not dealing with the pro-
ject as such, but during the last few
days a strike has been taking place
in that area. Nearly 2,500 employecs
are working under the Hindustan
Construction Co., in this project. They
have their union, and they have becn
requesting the contractor or at least
to treat them as human beings not to
force them to work for the whole day,
round the clock. I understand they
are forced to work for 12 hours con-
tinuously. No labour laws apply to
them. Maybe, being in the hills, the
labour laws do not apply to them, I
do not know. A worker, after work-
ing for three years continuously, is
sent out without being given a paisa
as compensation or anything like that.
1 do not know the labour laws, but
the workers are treated shabbily or
inhumanly| by this contractor. They
went to the Governor, the Labour
Commissioner. There was a confer-
ence called, but the representative of
the Hindustan Construction Co., re-
fused to attend that conference of the
workers and the Jabour officer, and
they were forced to go on strike.

What is the attitude of the police
and the State administration in_ this
matter. We have come to understand
that the police are there to harass the
workers. They are taking sides, they
are adopting a partisan attitude. Shri
Sreckantan Nair was referring to the
attitude of the police and the bureau-
cracv. Especiallv after the assumption
of office by the President and the Gov-
ernor, they perhaps think that can
behave as in the old days. This will
not work in Kerala. That is very
clear, because we have seen all this
before. So, let not the police and the
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-Government officials take up this posi-
tion. Let them try to settle the dis-
pute. We Jearn that many werkers
have becn arrested and are in custody-
Even many trade union leaders were
forbidden to enter the project site.
Two people, both elected to the Kerala
Assembly in the recent elcctions, were
arrested because they wanted to go
to the project site to meet tne work-
ers, to aitend some of their meeiings.
Even the Congress newspapers report
that there is tension developing on the
spot. I woulg like the Governraent
to look into it. As justice is not done
‘to 2,500 workers working 'o a naiional
project, Government should do some-
thing about it. They cannot allow a
contractor to act like this, without
caring for labour laws passed by this
Parliament without their being imple-
mented by the Government.

T shall conclude with only one more
point, and that is also an oft-repeated
dssue. That is the question of police
verification. That is also a common
problem, not only for Kerala, but in
Kerala, mavbe because of the pecu-
liar political situation for the last so
many years, we are suffering more. I
hope you understand what this men-
ace is. A person will not get an ap-
pointment in Government service, even
if he is selected by the Public Ser-
-wice Commission, unless there is a
report by a police constable that he
can be appointed. There arc thousands
vof cases, not one or two, where we
know that innocent boys are refused
appointment even after selection by
the Public Service Commission. This
is misused to such an extent that this
thas become another source of corrup-
thon, because, if you can give Rs. 25
‘to a constable, sometimes you can gct
a good report. We know of many
cases, personally I know of many cases
where, for example, a boy who s in a
college, writes a test and s
selected and is apnointed: he
works for ten months in the P & T
Department, but after that onc fine
morning he is given a notice under
rule 5(a) or some such thing that his
eervices are terminated. “Your ser-
wices are terminated.” :Behind “his is
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a police enquiry report. This parti-

cular boyt did not have any opportu-
nity to go out of the college and
engage in any other activity; he was a
student and he wrote an cxamination;
he was employved in  Government
service. This inhuman practice shoulg
stop. As for the crying economic pcob-
lems of Kerala, we are going to wait
and walch the real deeds of this
Government; till that time we are
not prepared to take their words with
confidence.

16 hrs.

Shri Harish Chandra Mathur: Sir,
1 have ventured to intervene in this
discussion because I feel that Kerala
has a lesson to teach at the all-India
level and I think it would be Letter
if we could give a word of advice
and warning to the present adminis-
tration. It may be an oversimplifica-
tion to sayv that Kerala has record-
ed its strong disapproval of the func-
tioning of the Government but it is
crystal clear to me that it has record-
ed its disapproval of the functioning
of both the Governments run by both
parties, whether it was the Congress
Party or the Communist Party. The
first lesson which I feel wc should
have learnt and about which I have
been stressing here at all times is that
we should never put individuals above
principles and political propriety and
integrity. If the Governmcnt and the
Congress Party had tried {o squeeze
out the ex-Chief Minister out of
power, I think the state of affalrs
would not have been wha! they are
today. People have recorded thelr
vote against the ex-Chief Minister and
the way in which the Government
functioned at that time. For any hon.
Member to blame the Government for
throttling down democracy in Kerala,
it was more than unfair. T think the
Government was left with no alter-
native whatsoever. If anything, the
Congress Party could have been ac-
cused 'of not having conducted its own
affairs in an appropriate and dignified
manner. That apart, Government was
left with no a'ternative. All that they
could have done was that they could
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[Shri Harish Chandra Mathur]

have managed to bring the two fac-
tions of the Congress together and put
up a Government. ] congratuiate the
Government for not doing so because
that would have been a patchwork
and the people of Kerala have all the
time suffered under this sort of patch-
work which has been ther: all the
time.

What I want to stress is this. All
these jeans, whichever Government
has been in power, they had worked
under certain serious handicaps and
their attention was distracted by vari-
ous extraneous considerations and
even though they were the popular
governments, they could not devote
themselves to the problems of Kerala
State and tackle them realistically or
effectively. 1 would, therefore, advise
the present administration headeq by
Mr. Jain to forget that ne belongs to
the Congress Party. His sole concern
should be to give a really sound and
good administration 1o Kerala THe
will be doing a great service to the
Party, as such even to the Congress
Party itself, if he does that. Both the
Communist Party and the Congress
Party instead of raising sn accusing
finger against the Government and
saying about the throttling of demo-
cracy, they should consider these mat-
ters. Sometime before we used to say
everything in the name of God. Now
everything is done in the name of
democracy: the attitude is:  blame
somcbody in the name of democracy
It would be much better if both the
phrties instead of accusing each other
tried to be sober and understand their
weaknesses and analyse ‘heir cwn
functioning and try to se2 now they
coutd serve the State in a much bet-
ter manner.

I have to say one thing more snd
1 shall then sit down. All the arrange-
ments that existed earlier and which
had proved to be very beneficial re-
garding the food zones miust be 1es-
tored. It was the most ill-advised
step to separate Kerala from Andhra

MAY 10, 1965 Grants—Kerala, 1965-66

14150

and Madras, even if we are going to:
retain these zones. I am al]l opposed
to these food zones and 1 have been
trying to push this idea at all levels,
in the party in the executive and
everywhere. The first step which the
Government should take is to remove
this big barrier of the food zone bet-
ween Kerala and Andhra. The sys-
tem which has proved successful in
the past should be restored. This will
remove most of the difficulties. It
may not be possible in consideration.
of all the relevant factors to have the
various industrial enterprises there.
When we highlight the industrial
backwardness of Kerala, let us not
forget that India is one. I myself be-
long to the State of Rajasthan where
we want certain public sector enter-
prises. But that is only giving one
side of the picture. There is great
mobility of population wherever you
go. You ¢o to any public sector enter-
prises. You will find thousands and
thousands of people from Kera'a func-
tioning there. Let us not misrepre-
sent; let us give the full picture be-
fore the country. Only the other day,
Shri Raghunath Singh was saying that
nurses from Kerala had invaded the
whole of India. It was not in an anta-
gonistic sense he was saying it. It is
just highlighting a fact. Let us not
say in the name of national integra-
tion only the other side of the picture
that is being done and say that this
is done and that is not done. Wher-
ever the public sector enterprises are,
they must be only at places where
economic considerations and national
interest demang them. We must see
that there is free mobility of people
from such States and they are given
the fullest opportunity for employ=
ment there.

Shri B. R. Bhagat: Mr. Chairman,
despite the fact that the hon. Member
very unfairly charged me with not
listening to the debates, 1 emphatical-
ly say that T have been present in the
House throughout the discussion and
have taken note of all the importamt
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points made about the Kerala budget
and I would like to deal with them to
the best of my capacity and the infor-
mation that I have been ablz to gather

after the points were made. 1 have
carefully gone through ali the cut
motions that had been moved and

tried to assess the reactions, fcelings
of the Members. Though Members
from Kerala will always be not satis-
fied about the Members outside Kerala
I can assure all of them of one
thing. The hon. Member said that
they might express mere lip-symrpa-
thies and feelings for Kerala. About
myself and about the otiaer Members
from outside Kerala, I can say that
the feelings and sympathies are gen-
uine. In the new context, wha:ever
responsibility has developed on  the
Government, they will try to discharge
to the best of their ability and sense
of duty.

The main burden of the points imade
was that the problems of Kerala, par-
ticularlyr economic problems, should
not be neglected. Now that Parlia-
ment has taken over charg», they urge
upon Government {o give duc atlen-
tion to this. True, in some sense
the political aspect has dominated the
Kerala scene over the last few ycars
That applies more tomembers or poli-
ticians coming from Kerala than out-
side. We here today are more con-
cerned with the develoomental acti-
vity in Kerala, which should not only
be maintained but has {0 oe stepped
up. In the last annual plan, we tried
to see that the base is expanded in
agriculture as well as industry. The
problems of Kerala are not such as
can be tackled in a year or two, but
only over a period. If there is poli-
tical stability, economic progress is
facilitated. Therefore, n the condi-
tions obtaining in Kerala today, all ef-
forts have got to be made to step up
progress there. In the annual plan
discussions we have tried to see that
for agriculture, funds are provided in
a larger measure than last year so as
to meet the demands for reaching
crucial targets in agricultural produc-
tlon. The existing industries in the
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panded.
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1 grant that the overall scheme of
this assistance for expansion is limit-
ed in size, but within this framework,
the maximum effort is heing made so
as to provide a larger base to the eco-
nomic development. The fourth
plan must start with a bigger base.
That is the attempt made during the
past few months. Whether it is pro-
duction and supply of food, industrial
development or successfully tackling
the chronic problems of underemploy-
ment and unemployment in  Kerala
and various other problems  which
create other social and political pro-
blems and tensions there, a  major
effort has got to be made in the fourth
plan. So, all these issues should be
considered in their proper perspective
while drawing up the fourth plan. The
level of activity has to be stepped up
to match not only the requirements of
Kerala, but keeping in view an all-
India picture.

The Finance Minister said last time
that he would look into ‘he budge*
provisions and see to what e*tunt he
cou'd augment it this year. We have
received certain proposals from Kerala
Government in respect of various
items like power ang other things,
which are being scrutinised in  the
Planning Commission and the Finance
Ministry and other concerned minis-
fiies. Very soon we will send oul a
team of senior officials to Kerala to
dis~uss on the spot those proposals, so
that early decisions are taken and
implemented during this year if they
are agreed to. This shows that the
Government here is very keen to
tackle these problems in the lisht of
their capacity and provide su“h funds
as they can within the overail srope
of the budgetary position even during
the course of this year. The promise
which the Finance Minister made last
time is being carried out in spirit and
letter.
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[Shri B. R. Bhagat]

I will come to specific points. Shri
Nair referred to the strike in Sabari-
giri project. I have been told that
this strike has been withdran day be-
fore yesterday and everybody is at
work.

A number of hon. members referred
1o the Idikki project. This project, as
approved by the Planning Commission
is c:timated to cost Rs 49.23 crores.
The foreign exchange component
comes to aboul Rs. 125 ¢-o-es which
the Canadian Government have agreed
to provide. Only a provision of Rs. 3
crores has becn made in the third plan.
Preliminary works like approach
roads and bridges are in progress. The
State Government has asked for a lar-
ger appropriation. This is being con-
sidered by the Central Government.

Coming to the larger issue of allo-
cation of more funds for power gene-
ration, more than bne member sugges-
ted that power development in Kerala
has been meagre and more should be
done. Actually in the third plan, the
achievement is more than what was
targeted in terms of financial outlay.
That may be due to escalation of costs,
Rs. 43.5 crores is that target. This
year about Rs. 16 crores have been
provided in the annual plan. If this
is fully realised, the total would come
to about Rs. 57.5 crores. The ques-
tion of having a larger Dbase for
power development in the iourth plan
will be gone into in the light of the
overall power requirements of the re-
‘gion as well as the country. As the
House is aware, now we are thinking
«{ the whole country, having first re-
gional grids and then a national grid.
If more power is generated in Shara-

- vathy in Mysore and if it is on the
same grid, it could be utilised in
Kerala, Maharashtra or some other
place. Very soon a major effort will
be made in the fourth plan to have
one grid for the whole country. True,
whatever is possible in Kerala should
be done. But the main consideration
is that power should be generated,
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whether thermal or hydro-eiectric, --
we are also going to have atomic
power in the fourth plan—at the mini-
mum per unit cost. If they are put
on the national grid, the utilisation
would also be very cfficient and the
wastage of national resources will be
less. So, although we look to each re-
gion, we are looking to the overall need
of power generation. For example, we
are producing today 12 million KW
of power and we want to step it up
to 24 or 25 million K'W in five years.
If they are put on the national grid
I think these difficulties of regional
shortages can be taken care of.

Shri Koya: You can have the cheap-
est power there in Kerala.

Shri B. R. Bhagat: Then not only
Kerala will benefit but the other Sta-
tes also will benefit.

A point was made about the harijan
welfare work in Kerala. They say
Kerala is one of the States which has
done well in this fleld for a number
of years and a considerable amount of
money has been spent for the enduca-
tional advancement of these people.
But the complaint was that harijan
welfare funds last year lapsed. The
largest item, according to the hon.
Member who raised this point, was
reimbursement of tuition fees to pri-
vate schools for Scheduled Caste and
Tribal students. These concessions
are granted automatically by the head
of the schools. There is always a time
lag. The schools give the concessions
ang then they are reimbursed. I
think it is only a question of adjust-
ment and once the time lag is over
this question will be settled.

It was said that there is a shortfall
in agriculture and funds could not be
used. This is, no doubt, unfortunate.
The reason was that in the first two
years of the Plan the State Govern-
ment could not budget adequately in
this sector because of their commit-
ments in other items like power. com-
munications, education, health etc. But
in the last two years, after the mid-
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term p.an appraisal, emphasis has
been given on agriculture. In this
vear's sanual Pien we have {ied to

mee (e requirements of agricultnre
a.id provision of funds has been made.
In these two last yoavs there is o
higher outlay. This year's allocat.on
for agriculture is Rs. 67 crores as
against Rs. 2'6 croves in the annual
budget 1962-63. This cffort has been
made to step up the allocations for
agriculture.

Some hon. Members refeired to ar-
rears of land tax and iis collection in
a lump sum this year. The Land Tax
Act it so happened, was held ultra
vires. It had to be re-validated. Last
year itself a considerable part of the
arrears has been collected. It is because
of certain legal difficulties. It is ex-
pected that there would not be eny
arrears this year.

A number of hon. Members refer-
ed to the food situation. I think at
present the food situation in Kerala
is easy. Although some hon. Members
said that Kerala is a separate zone and
the restriction is craating difficulties,
that is not the »point. The point is
that supplies are being maintained.
The supply of 6 bunces of rice and 6
ounces of wheat is being maintuined
and rush on the fair price shops is
less. Therefore, along with the crop
this year the overall position does not
seem to be difficult. Bu‘ I can assure
the hon. Members that the food situa-
tion in Kerala is always before the
Central Government. I am told in a
a few days the Food Minister is going
to Kerala. He will certainly look into
the situation afresh and if anything
needs to be done he will certainly do
it.

A point was made about sea erosion.
It was a refreshing surprise to me that
the hon. Members referred to an Ame-
rican expert.

Shri Vasudevan Nair: Experts
experts.

are
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Sari B, K. Bhagat: 1 think that
obj.ctively will help them aod us
also. It is true jt i a national prob-
Jem. We concede i is a naiional
problem. Both the Planning Commis-
sion and the Central Governmen: arc
agreed on this point. We think that
ony the resources of Kerala will not
be able to meet this problem. More
important than that, we must take
back what the sea has eaten away.
We are trying to take back  cvery
inch of our territory from foreign in-
vaders. In this case sea is the for-
eign invader. We have to take it
back. Therefore on the same analogy
it is a national question. We are
making efforts in this direction. This
question is being examined to what
extent and in what from assistance
should be given. Certainly, I can a«-
sure the hon. Member that this will
be examined with the utmost spee:
and the scheme will find its due place
in the Fourth Plan to be assisted b:-
the Centre.

Shri Vasudevan Nair: The Gover-
nor has already said that in the
Fourth Five Year Plan you have
agreed to take it up as a national
plan. - N

Shri B. R. Bhagat: That is what I
am saying. I.am only saying that the
details of the project, the phasing etc,
have got to be worked out. In prin-
ciple we have agreed to take it up.

1628 hrs
[SHR1 THIRUMALA RAO in the Chair]

The question of industrialisation on
a bigger scale and other things con-
nected with it will all form part of
the Fourth Plan discussions. We are
keen that although Kerala has ro
legislature today the Fourth Plan fcr-
mulation and its execution should be
done with the same thoroughness a1
speed as in other States. The Gov-
ernor and his Government there as
also the Parliament anq the Govern-
ment at the Centre are keen that it
should be done. Whatever assistance
is required from the Planning Com-
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[Shri B. Q. Bhagat]
mission and the Finance Ministryr we
are very keen to give. Both the Fin-
ance Minister and the Deputy Chair-
man of the Planning Commission are
very keen to see that the Fourth Plan
for Kerala is prepared and launched
at the proper time.

16.47 hrs.
[Mr. DEPUTY SPEAKER in the Chair]

Then a number of small points were
raised about Arabic education, im-
provement of communication, control
of floods ete. It was said that prohi-
bition shou'd not be rationalised.

Shri Vasudevan Nair: And some
said it should be rationalised.

Shri B, R .Bhagat: Yes. [ am only
detailing them so that hon. Members
may not feel that I have not listened
to them.

Shri Vasudevan Nair: Then I with-
draw my criticism.

Shri B. R. Bhagat: Whalever is pos-
sible will be done. I will transmit
the whole dcbate to the Governor and
his government there. All these call
points, specific points—they are im-
poriant because hon. Members have
raised them—certainlyt will be looked
into and whatever is possible will be

done. \

Shri P. G. Menon (Mukandapuram):
Sir, may I seek information on a cer-
tain point? Shri Bhagat is also Min-
ister in charge of Planning. There
are four important new public secior
projects assigned to Kerala 1n the
Third Plan—he was speaking of the
Fourth Plan. One was  Hindustan
Machine Tools which has been siarted
and commissioned. The second was
phyto-chemicals which has ben scrap-
ped. The third was the shipbuilding
yard and the fourth was the Precision
Tools and Instruments Factory. Could
I know the position of the last two—
shipbuilding yard and Precision Tools
and Instruments Factory—which are
projec!s in the Third Plan?
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Shri B. R. Bhagat: 1 will give that
information to the hon. Member. I
do not have that specific information
with me. I am in charge of plan-
ning but I have to get the in-
formation from the ministries concern-
ed. About shipbuilding yard I think
an announcement was made by the
Minister of Shipping that it is going
to be there. About the Precision Tools
Factory, generally I can say, the delay
is due to certain collaboration and
agreements. I can send the specific
details to the hon. Member.

Shri A. V. Raghavan (Badagara):
According to the Kerala Panchayat
Act 70 per cent of the basic tax or
land revenue is to be made over to
the panchayats. It is not done today.
May I know whether steps will be
taken to sce that this is done?

Shri B. R. Bhagat: I do not have the
details here. But when the Act pro-
vides for it, as the hon. Member says,
it has to be provided.

Shri A V. Raghavan: But it
not been paid so far.

Shri B. R. Bhapat:
some other difficulty.

Mr. Deputy Speaker: Any cut mo-
tion to be put separately? No. I shall
put all the cut motions together to
the vote of the House.

All the cut motions were put and

negatived.

Mr. Deputy Speaker: The question
is:

has

There must be

“That the respective sums rnot
exceeding the amounts shown in
the third column of the Order
Paper be granteq to the President,
‘out of the Consolidated Fund of
the State of Kerala, to complete
the sums necessary to defray the
charges that will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of the following De-
mands entered in the second col-
umn thereof—Demands Nos. 1 1o
LIT anq LV.”

The motion was adopted.
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16.30 hrs

KERALA APPROPRIATION No. 2)
BILL, 1965.

The Minister of Planning (Shri B. R.
‘Bhagat): On behalf of Shri T. T. Kri-
shnamachari, I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consolidat-
ed Fund of the State of Kerala for the
services of financial year 1965-66.

Mr. Deputy Speaker: The question
is:

“That the leave be granted to
introduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Kerala
for the services of financial year
1965-66."

The motion was adopted.

Shri B. R. Bhagat: 1 introducet the
Bill. i

Shri B. R. Bhagat: On behalf of Shri
“T. T. Krishnamachari, I beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Conso-
lidated Fund of the State of Kerala
for the services of financial year
1965-66, be taken into considera-
tion.”

. Mr. Deputy Speaker: The question
is:

‘“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dateq Fund of the State of Kerala
for the services of financial year
1965-66, be taken into considera-
tion.”

The motion was adopted.

1887 (SAKA) Railway Con-
vention Committee (Res.)
EERALA APPROPRIATION (No. 2)*
take up the clause-by-clause consi-
deration of the Bill.
The question is;
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“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill

Shri B. R. Bhagat: I move:
“That the Bill be passed.”

Mr. Deputy Speaker: The guestion
is:
“That the Bill be passed.”

The motion was adopted

12.33} hrs.

RESOLUTION RE: RAILWAY CON-
VENTION COMMITTEE

The Minister of Railways (Shri
S. K. Patil): Sir, I beg to move:

“That this House resolves that:

(i) A Parliamentary Committee
consisting of 12 members of this
House to be nominated by the
Speaker be appointed to review
the rate of dividend which is at
present payable by the Railway
Undertaking to General Revenues
as well as other ancillary matters
in connection with the Railway
finance vis-a-vis the General Fi-
nance and make recommendations
thereon by the 30th November,
1965; and

(ii) that this House recommends
to the Rajya Sabha to agree to
associate 6 Members from the
Rajya Sabha with the Commitee
and to communicate the names of
the members so appointed to this
House.”

*Published in Gazette of India Extraordinary, Part II, Section 2, dated

10-5-85.
+Introduced/moved  with

the recommendation of the President.
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Mr. Deputy-Speaket: Motion moved:
“That this House resolveg that:

(i) A Pariiamentary Committee
consisting of 12 members of this
House to be nominated by the
Speaker be appointed to review
the rate of dividend which is at
present payable by the Railway
Undertaking {g Genera]l Revenues
as well as other ancillary matters
in connection with the Railway
finance vis-a-vis the Genera) Fi-
nance and make recommendations
thereon by the 30th November,
1965; and

(i) that this House recommends
to the Rajya Sabha to agree to
associate 6 Members from the
Rajya Sabha with the Committee
an] to communicate the names of
the members so appointed to this
House.”

The time allotted is 2 hours.

Shri 8. K. Patil: Normally, it would
not be necessary for me to make any
remarks in the beginning, but it has
become necessary for this reason na-
mely that the background ang the his-
tory of this shoulg be known to the
House but some of the hon, Mem-
bers here were not the Members of
this House on the last oc-
caslon when this question had come
up before the House in its periodical
manner. That is the only reason why
1 have chosen to take a very brief
thme of the House to narrate the his-
tory that has led on 1o the resolution
for the appointment of the committee
now.

As the House is aware, the Central
1egislature adopted in  September,
1924 what was known ag the Separa-
tlon Convention which separated rail-
way budget and finances from the
general finances of the Central Gov-
errment ang lald down certain guid-
ihg principles for the financial rela-
Hlons between the two. Under this
Convention, a depreciation fund was
constituted for financing the replace-
ment and renewal of railway assets and
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a basis was formulateq about the inte-
rest payable by the railways on the
capital invested by the Central Gov-
ernment and for the division hetween
the railways ang genera] finances of
any surplug that is left over. This
Convention with g few adjustments,
some of them made ¢d hoc, continued
after the world depression and the
Secong World War and til] Indepen-
dence,

The first detailed review of the
working of the Convention was made
by the Railway Convention Committee
of 1949, and a Convention Resolution
was adopted by the Constituent As-
sembly of India (Legislative) in De-
cember, 1943. The next review was
made five years later by the Railway
Convention Committee of 1954. But
the five-year-period covered by this
resolution was extended with Parlia~
ment’s approval by a further year up
to 31st March, 1961, to ensure synchro-
nization of the Convention period with
the Five Year Plan period. The pre-~
sent convention was recommended by
the Railway Convention Committee of
1960 and adopted by Parliament by a
resolution in December, 1960, It is
current up to 31st March, 1966. A par-
liamentary commitlee has, therefore,
ty be constituteq now to review the
working of the present convention and
to suggest the basis to be adopted for
the next quinquennium from 1st April,
1966 to 31st March, 1971, coinciding
with the Fourth Plan period, so that
it will be coterminous with the Fourth
Five Year Plan.

While it is for the committee whick
is to be formed by this resolution to
consider in detail how the present
convention has actually worked and
what changes, if any, are required in
it, T may say at this stage that on the
whole, the arrangements approved by
Parliament in December, 1960, have
worked very satisfactorily. The basie
principles of the Convention adopted
by Parliament have been carried out
in full and with the specific approval
of Parliament there have heen two
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subsequent modifications made. The
first of these spceific modifications was
to raise the contribution to the depre-
ciation fund over the five years by Rs.
30 crores from Rs. 350 crores to Rs.

380 crores, Rs. 10 additional crores
being provided in each of the three
years 1963-64, 1964-65 and 1965-66.

The second modification involved en-
hancement of the rate of gividend
payable to general revenues from 4-25
per cent originally recommended to
4.50 per cent with effect from 1963-64
and again, as an an ad hoc measure
from 45 per cent to 575 per cent,
the latter rate being applicable only
to fresh capital made available from
1st April, 1964. These modifications
were made in the context of the need
of the general exchequer for addi-
tional resotirces for the defence effort
and in view of the currently increas-
ing rate of interest on Government
borrowings.

The Third Plan period has been
marked by an increase in costs due to
the liberalisation of the pay and allow-
ances to staff, the increase in prices of
coal, steel, cement and other impor-
tant materials and the effect of upward
revisions of the customs and excise
duties. This inevitably threw upon
the railways the burden of raising
greater resources. The original finan-
cial targets pertaining to the railways
in the Third Plan zre nevertheless ex-
pected to be realised by and large.
The expenditure on replacement and
renewals is now anticipated to be
about Rs, 342 crores against Rs. 330
crores originally envisaged and the
appropriation to the depreciation fund
now stands at Rs. 380 crores against
Rs. 350 crores anticipated earlier. The
appropriation from the revenue sur-
plus to the railway development fund
is expected to be higher than the an-
ticipated withdrawa] of about Rs. 134
crores for developmental works. In
consequence, there have been no occa~
sions during the current Plan period
to augment the development fund by
the drawal of temporary loans from
the general revenues such as became
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unavoidable in the Seecondg Plan. The
dividend liability is anticipated to be
fully met including Rs. 40 crores extra
over that envisaged in the Third Plan,
the increase being mainly due to in-
crease in the rateg of dividend amount
in 1963 and again in 1964.

Nevertheless, as I have brought to
the notice of the Hause in my budget.
speech this year, during the budget
debate, the railways have recently en~
tered a period of greater financial
stress. There have been post-budget
developments too such as the substan-
tial increases in customs and excise
duties; the further liberalisation of
dearness allowance announced some
days ago consequent on higher cost of
living placed by itself an additional
burden of over Rs. 13 crores on rail-
way revenues

The measures necessary for keeping
railway revenues on g sound ang stable
footing as in the five year period now
ending will, no doubt, receive the-
fullest consideration of this Commit-
tee.

I hope the Report of the Committee
will be made available to Parliament
by about the end of November 1965
and considered by Parliament in time
for its implementation to begin in the
budget year 1966-67, the first year of
the Fourth Plan.

With these words, I commend the:
Resolution to the acceptance of the-
House. If any other information be-
comes necessary to be conveyed in the
course of the debate, I shall do so-
while replying.

st 78 (QroTe) ¢ IIeTE wEiey,
4 fafreer aifee mzg M9 o9 &
a1 e i § g o ¥
A 1963 H N9 & WA UF T
ot qr f§ fefide &1 3@ 4025
YR FT 450 I femam @t o0
FAGT, 9T AT ATFA AR FF CAT
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FAATATT T G IR F Fanwr
- 9T FIT FTAT ATZATE | WG 1T
A 39 I4F T2 FET A —

“I think that the railways must
- contribute about Rs. 100 crores to
the general revenues. I say that
the increase in dividend from 4.25
per cent to 4'50 per cent is not
only fully justified, but the Railway
Minister must have a target of
raising this to 6 per cent.

oY RF T T ag w AT

“You should pay no dividends
until you have made up all your
arrears of depreciation. Your al-
location to depreciation is hope-
lessly inadequate.”

I 9 IR wafa I o
w7 ag #7191 fF o= % ENfadem
‘BT g T AL ¥ T qF AW RN
fefrgz o7 =r 2. ufuwe T8 &
qga 1 T FHANT FAL A faR
WA ewgAAT ST E 5 IR A
qiT gr7 F e & fam e fe o
YT 4. 25 QT 41 AfFT IT FY T A
g0 o §i F oo 7 ey A 3z
3T 77 4. 50 F7 faar | fefids o=
faame <3 gA gH 3¢ F@er MfEg
f& I9AF F I AT AN wfaewTe
gr @ &, At At AgE q9 ) § *E
qTfRz 3 a9 @Y & 997 75, WY TE
RATE ¥ Ag A § A fEv vwEw
‘¥ fefi¥e A% w1 A A wluwT AE
g & WAl mERT ¥ UF qATA QBT
Jigar g fr 48 o, &8 T § o
ag-qs ¥93 ArgE AN 9 78 4av
g A iz A A d ) A A
HATR § AA & ¢ WX T HATH H IS
e?er‘rﬁmfzitiurrmmavm
IR At O G A A L A
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AT qATHN AE gAT AT eI A v
Fr5 wfaFe 74T 77T § 1w fedse
4.259%qz 41 f67 4.50 ST A 0w
a Afrew & far 5,75 € v
ITF FFO FHET F W FAA qrfearde
HUF ISNGIT NH FT F AT T OFH
fea¥T %1 qarsez 360 ¥ 380 FAT
%7 fagar | o F905 AT g1 & |
TR WE FFauT aHe &1 fAvg
g wA qr At fRT oF FHE ¥ frgw
FW Y FEAT AT & 1 & 1960 A
¥AT FEAAT FHE A gq AT F HqYAY
feare &1 4t oz 9| & qanfas W@aw w1
AT WA # 100 FAT FAAE
F7AT 91ty a1 AT @R ag S @ar
IR TEE 917 =1 9@ FY AR
fedi¥e & %1 7 & a® W sfewss
A &1 IO 9 g% fF Enfaams
¥ qume ufrgg q¥ 7 &< fay w7 a9
as F fedidza ¢ 4 for s
=fed )

zoaEe faadt ddT 717 9¥ wEa
@ wE § afad 9T aEe god
ardr At ag i aF qA @ W F |
FWTTT Heg WRW 3§ AR F qga freww
g mea R § awaw fer o Rav
TNFT & gt o Tt 7 qar o =@
T agi & TR § 99 3@ aF A ¢
gt it a% qIa ST HT AAT TN
gar & 1 &g wfewfed @ €
AT qIEFR |F A glagea w7
fare wowwr, @ owfs T2-33
AT ¥ & w7 Y & qer v fuger A
gz gfernr fagwm @ 1 W
W Aaeg # gy fedigga @ ¥
Y wfawfan garsi &t 7 @1 glaar
Y wifgq | AT @RI T EEEAT
gifer & o ad TaF agw swi fE
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‘gadfl masaw & a4t &l § 1 99
fedfids = 7 awi7 go ag St qA1
ATAT WA § T A T A0IH G
F faq qamy =fer | SFT BT &t
TAIRH T AT A g E WA
=3 1 gfew wg0 amar wfgy | gafag
Hangar g (% @3 &1 %2 337 FTAR
3 & ganfas ghaara 2 7 9 Afy
YT W & FE AT A1 & | §IT I AT
F WF 9% o7&z ¥ femr Wk wa
4.508 5. 75 %1 %7 faar & awawr g
¥ ag Aifs maa &1 9 &R¢ fedids
F Yz w1 aara wer & qed fear aan
a1 | 39T FF0T FHET 1560 FY FOE
F 4T 14 5T ag fem g -

“(a) Whether the deferred divi-
-dend should be paid from the
sixth year onwards irrespective of
the availability of a surplus net
income from the new lines, in the
-same way as the current dividend
on these lines is now being paid
without reference to the net in-
<ome from those lines;

(b) whether the deferred divi-
dend should be paid only if the
net income of these new lines lea-
ves a surplus after the payment
of the current dividend, in which
‘case there may be a possibility of
the priod of moratorium being ex-
‘tended indefinitely depending on
the remunerativeness of the lines.”

FHd FTqZ 77 @ o 3T feidw
®2 At & uir § frar oAt =
Fuf fF AE-=E agal T F A Az
FTEq 73z fe N ¥ Fva & aig wveeg
BIT | &I IAT AT T IT FRE
& gaTa o famifoo w7 afg
2 fF 9w A Gl owo w1 AR
17 4T KT 347 @ § AL IqT I
AR @Y ag ag GrAr & A1 aer A
EfgT = a3mr wifzo
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AT F A9 TEgAEd gAIEH
FaTaa e R@ F X F qg a1 & %
T qveAd 4 1965-66 § waIA
fpar 7T & a7 A9 8T wE ) Hfede
AT AT 7T § 19T 18 9T WY 7F
frmd g -

“The entire surplus of 29-24
crores anticipated in 1965-68 is
vroposed to be credited to the
Development Fund. The interest
accruing on the balance in the
fund will be 1.38 crores. The
withdrawal from the fund in the
Budget year is estimated at 29.00
crores. The year 1965-66 is ex-
pected to close with a balance of
27.03 crores in the fund.”

A A 39 ¥ 1 3¢ faar & 5 0
aury T 29,24 FUT T F
&1 6 51 1965-66 # Flefare faur
ST & 9g SAwAAZT %3 W *Hfew fFar
1T & & wwmAT § (% 9g 39T WK
At @At F are 7 fRomm g
o gATX AW § avsAt A iR A
O IZT @I 71 TE § | FAT ATHIL
& qrg A7 £feA o F forg w17 7€ AR
T & foay w3 48 & 7 St fro
% T T FT &, 99 aF qIEF -
WA BT F1 G AE) T §, 39 & A
A A AT & A ez
FY ACYT AEY FLAY 2, A9 aF Te(d
Fraw wadl e #T F g7 0w
TH T a7 3F AG & 1 AT aF ag
feafq @ & fr wraw ifeaae & ooy
FZ AE FT AR IBT F7 ATEIL
[ ® FET A HE@ §--IF A
4.25 § @31 FT 4.50 v (&7 39
Y Y qqT 77 5.75 fa@Ar aw wEr
g9 aF ST 3T F AT T AW, qE FIAT
o1 g1 & At i ag a0 3T
Fza1 & f¥ 20 v9q wqwA g A
fawfeat 7 mar ¥ fag dw #)
& arear g f waft 7 120 g8 A1 0A 7-
IR F AR A 7 Ty ARy

14168
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[ a3]
¥ ¥oIq ¥ avad | Al T T oam
g, 711 § Q@ &7 fAa a0 2, 441 47 30
H(T L TAG AgA T AT WL E, AT
A we @UdiRTE; wITadn, d
fofaaT F9 78 W4T & AW IF A wEA
T FT AT FAGAA I0 21 AT T
T T o@m 9@ A FTRERA
frqam w34

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, I think I was
a member of the Railway Convention
Committee last time and I know how
thoroughly we went into this question.
But the speceh which the hon. Mem-
ber just now made shows that he does
not Jook at the railways from the
correct perspective. The difficulty for
our railways is this: we take them to
be a utility service; we take them to
be a commercial service, we also take
them to be g strategic service. We
have also to think of the new lines to
opened, the new areas that have to be
brought under the railways. We are
doing all that. In this matter we are
duing exacily the reverse of what Dr.
Beecham is doing in the United King-
dom. Dr. Beecham has dismantled the
uneconomic lines. He has done a lot
of things in order that the railway
finances are improved. My feeling is
that our railways are entirely differ-
ent from the railways which are
operating in other countries of the
world. For instance, there the rail-
ways are meant only for the carry-
ing of goods but here they carry
goods as well as men; I think they
are more for men than for goods or
equally for men and for goods. So,
our railways have to be looked at from
a new angle it has to provide for
three essentia] things. The first essen-
tial thing is that it should provide for
depreciation. What rate of deprecia-
tion is, is anybody's guess. You can-
not adopt any hard and fast rule so far
as the rate of depreciation is concern-
ed. What is a superaged engine? What
is the overaged compartment? What
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is the overaged railway station? In ail
these thing; you have to adopt a rule
of thumb mciiod. You cannot adopt
any sicentiiic method. For instanve, I
know that thaic are some railway en-
gines whicn are overaged. Still they
are running. But at the same time 1
think the Railway Ministry has got to.
bu.ld up d.-preciation reserves so that
it can embark upon new ventures and
replacements and repairs. That is the
first thing has got to be done.

The second thing that it has got to
do is to have a reserve fund. The Rail-
way finances in our country are much
more sound than the finances of any
other public undertakings.

It is because they have tried to make
good all those things which are needed
in an undertaking which serves the
needs of a nation of 45 croreg of peo-
ple. The developmental needs of the
railways have to be taken into account.
I know they are not being overlooked.
A new line is being built from Madho-
pur to Kathua and gimilarly other
lines are being built. You cannot stop
these developmental activities; .other-
wise, railways .will become stagnant,
static, unprogressive and begin to dec-
line and degenerate.

Abouyt dividend, when the minister
raised the dividend, at that time I con-
gratulated him, Somebody said it was
an arbitratary decision taken without
reference to the railway convention
committee. But I feel it was a very
wise sounqd decision, taken in order to
meet the defence needs of India. Rail-
ways showed much more responsive-
ness to it than many other public un-
dertakings. So, it goes to the credit
of the railways and it does not detract
from the report of the railway conven-
tion committee. After all, that report
is not something sacrosanct, some gos-
pel about which you cannot make any
alteration or addition. The dividend
was raised in order that the country
may meet the challenge of China. I
congratulate the railways for being
able to do so:
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16.58 hrs.

[ Mk, SeEAKER in the Chair)

But the railways should do some-
thing more in order that the housing
facilities, the a'lowances and other
amenities being given tp their em-
ployees may be enhanced. For instance
some railway servants live in out-of-
way places, 3 or 4 miles from the
nearest  habitation. The railways
should lcok irto their safe living
Railways arc running some schools. It
is a very good public utility service,
but sometimes the railway schools do
not compare favourably with the
schools run by the Central Govern-
ment or some State Governments. All
‘these are amenities which railway ser-
vants should enjoy. While deciding
about the dividend, the railway con-
vention committee shoulq take into
account the fact that changing times
require a changing attitude towards
‘the benefits and amenities the emplo-
yees should receive, towards the good
things of life they should have. So,
this convention has to make a three-
pronged approach to this problem.

Mr. Speaker: Will he conclude in
two minutes or continue tomorrow?

Shei D, C. Sharma: I will continue
‘tomorrow.

17 hrs.

CALLING ATTENTION TO
MATTERS OF URGENT PUB-
LIC IMPORTANCE

(i) ARREST OF SHETRE MOHAMMED
ABDULLAR AND MIRzA AFrzAL Bec.

Mr. Speaker: Some hon. Members
have given notices of a Calling Atten-
tion Notice. They have been the-
when the Minister informed me yes-
terday that he was going to make a
statement.

Shri Hem Barua (Gauhati): We
gave our notice on Saturday.

VAISAKHA 20,
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ot fasia awaue  (Frasd) :

QT RFIzY, § wlaMmaNg AF ngE

3 frafales faog &t Mz gz

wAT 1 2719 fzem g A mEgar fwan
iwazza iy §ox aqgaw ¥ ¢

g megeen A fveard mv

FqATAT’
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The Minister of Home Affairs
(Shri Nanda): Sir, 1 have to report to
the House that in the early hours of
Saturday, the 8th May 1965, Sheikh
Mohammed Abdullah and Mirza Afzal
Beg on their return from abroad were
served at the Palam  Airport with
orders under clauses (d) and (f) of
sub-rule (1) of rule 30 of the Defence
of India Rules requiring them to pro-
ceed immediately to Ootacamund in
Madras State and to remain within
the municipal limits of that place.
These orders were served with a view
to preventing them from acting in a
manner prejudicial to the defence of
India, civil defence, public safety and
the maintenance of public order. Gov-
ernment had made the necessary
arrangements for their journey and
had also hired a suitable residence for
their occupation while in Ootacamund.
Sheikh Abdullah and Mirza Afzal Beg
reached Ootacamund on the evening
of the 8th May. Their activities dur-
ing the last two months or so had
made it clear that unless some res-
trictions were placed on their move-
ment they would act in a manner pre-
judicial to the external and internsal
security of the country. It, therefore,
became absolutely necessary to take
t~ step we have taken.

The supporters of Sheikh Abdullah
and the pro-Pakistani elements gene-
rally in Srinagar and certain other
places in the Kashmir valley have in-
dulged in lawlessness including arson
and attack on public servants and pro-
perty. The State Government have
dealt with the situation with firmness
combined with restraint and they are
determined to deal effectively with any
further attempts to interfere with the
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normal life of the citizens or to dis-
turb the peace.

As I indicated in the morning—that
is why 1 wanted a few more hours
before placing the statement before the
House—I wanted to acquaint myself
with the position. I have got the latest
position and I would like to share it
with the House, There has been hartal
at some places but at others .o
have opened. Life is completely nor-
mal in almost al]l places, including the
important towns of Gulmarg, Pahal-
gam etc. As I have said before, the
disorder has been mainly limited to
certain interior parts of Srinagar town,
and all other parts of the Valley have
been quiet and peaceful. A large num-
ber of tourists, foreign as wel] as In-
dian, are presently holidaying in Kash-
mir and more continue to go there for
the purpose.

The situation is completely under
control and even in the affccted parts
of the Srinagar town, it js reported to
be completely quiet today.

I may express my satisfaction on the
firm and statesmanlike manner in
which the State Government, under
the leadership of the Chief Minister,
has dealt with the situation.

st fe qzamw T A qR
arz feamy gu fx fig wegear 71 frest
fers & a7 w=lly g WY ot Igw

I I F g T A orfewm Faw

fere MF G FVER F AmAE A oF

OF W7 T qHART FT F29 IS

a1 5w § wgEy Fvg A W a9 "/

Sdt &Y, & qeat e § f | e

Iq FIW BT AT IW AT w1 w6

IO TEAY § T I qEE, w0 i R

= wifer, @ F e F a9

FIWT #1 GYA I QAT ATEAT

w1 g ey, @[T, A7 oaw Ay

T & 99 ¢

Shri Nanda: At the moment, in the
present circumstances, we are con-
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cerned only with the aspect of secu-
rity of the nation.

o T AN Afgar  (wEET-
q1T) : AN AW, T FW N AE
A & TH a1 | S LI fFey F07
F fadig 7 Fw F qg g fawn
o1 qET AT g 1 & g% 3a Y wEan
e s Ar @1 5

ag fergam o oifeam #1 a9diw
Fﬂ%ﬁ Frfw #4, ferg AR aera
ﬁ@mﬁﬁﬂﬁmﬂmﬂvm
%mﬁ%g‘c%ﬁa"mﬁv%mﬁ
' q@ ag FgT #1 gF 3 foq o &
fr & e fergrrt ar fom 3 AT
W@ qigg 1 FErs £ @i v o w5
uF FHTT 47 f A 7 7 § a9
afere # wei “ma wEze fema”
FFT AT 47 g27 ey At o
FZT AET 4T

weaw REET : I R4, 99
T Far azar & fF ag At faw oe-
fazwa & far waa & aFa )

Mo W wAYET ANAT: A9 F7
&1 § 3z s, wfEm ag 0w G
¢ 99 7w F1 qF Q1 e, 0F fae,
o 11 WiE xAr 9ifga

weae WA : grsey it <t faee

o T wANEY Wfga - ww mH
q1q AT qgAT qAT 4 2 5 oo
Yframzaw e ew Al 3g
dY FTT W H, T AT FIW(
¥ Wi A SY Ay AT F 9
o ogfream # &t gegd Tew |t
J 7 AR fevsarey # qoTE ATRT Y AT
Y &1 T avEE 9T g Arf a@
Tt @Y ¢ oag & ww aw e
& fad aff wg w g, afw @ fax
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fe o 7= w1 Frow § foed g ad
¥ FIISANIE F A FT L\ AR
fegmm N srody, gRar AR gEt
X T T T@A T AT | g8 @Al
2| T I8 AER AT WAT WE AR
SNfFoofyFTaa T asT @R

T aifady @i ag & fF wwey
Th 97 AR 87 e #3 dr ia
segeet w1 foadt famad swF &
§ 9 & ¥7 39 1 Ay Famd q@
LIS

WTAR RENAT : T F TaD F AT
awd

Shri Hem Barua: May I know (a)
if the attention of Government is
drawn to the statement made by Mr,
Bhutto who has described the arrest
as ruthless and lawless, the statement
of Mr. Jaya Prakash Narayan who has
described the arrest as unwarranted..

&t 3o faro wfem (mae=) @ 5w
A am g o fadET W Fy

Shri Hem Barua: and the state-
ment of Acharya Vinobha Bhave who
has described the arrest as lack of
foresight; (b) if the attention of Gov-
ernment has been drawn to the fact
that press photographers were mal-
treated by policemen at Palam Air-
port; and (c) if the attention of Gov-
ernment is drawn to the fact that the
morning news bulletin of the All
India Radio did not contain any refer-
ence to the arrest of Sheikh Abdullah
although he was arrested four hours
earlier, and if the attention of Gov-
ernment is drawn....

Mr. Speaker: If the question con-
tains more than one question, then
one might be answered and not the

others.

Shri Nanda: May I answer it now?
Mr. Speaker: Let him finish.
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Shri Hem Barua: My question is,
if the attention of Government is
drawn to these facts, would the Gov-
ernment give us a reply or give us
their responses and reactions to each
of the counts one by one?

Mr. Speaker: I shall ask the hon.
Minister to answer only one of the
questions.

Shri Nanda: I would act according
to the preference of the hon. Mem-
ber. I shall deal with the first prio-
rity of the hon. Member, and that
was in relation to the opinions
expressed by Mr. Bhutto to Acharya
Vinoba Bhave. I shall not concern
myself with Mr. Bhutto because I
cannot expect anything else from that
quarter.

Regarding Acharya Vinoba Bhave,
the PTI report is as follows:

“Acharya Vinoba Bhave said
here today he would not blame
the Government of India for serv-
ing the internment order on
Sheikh Abdullah as the Govern-
ment bore the responsibility for
maintenance of law and order
and for the defence of the
country.

The Acharya who was addres-
sing a conference of the workers
of the Sarva Seva Sangh at
Gopuri added that had he been
in his (Sheikh Abdullah’s) place,
he would have undertaken the
Haj pilgrimage in a religious
spirit and returned to India in
the same spirit.”

Shri Hem Barua: What were the
last words in that message? Let the
hon. Minister please look at the last
words of his statement in that very

report. He complains of lack of fore-
sight.
Shri Nanda: Those words do not

appear there. They are nof there.

Shri Hem Barua: I can produce

that report.
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ot @ (@EEE) : Aeam o, &
qgd WA ®1 UgETE AT ATEAT g
o< IFF AR g7 Faa1 AgAT g F
wET ¥ WG HegEdAl B IeFAT A
rafafare fafres & g7 9ux o
ﬁwrﬁmﬂ%?mﬁrw
FTH TF I FATA H FAT TG @ ?
NI gAY JATHW ATEAW 97 AF
Fe & faq qvF o wT R
fFag@mawT s @ T ?

we ey w03 §W § T gaT Aqr
T, uF a1 warg fa@r smg g

it ¥ AAIHTH ALAT AT
qaE F1 FAT fqar g

Shri Nanda: The first question was
about the conditions in which Sheikh
Abdullah was being kept in Ooly.
He is free to move about within the
municipal limits of the city and not
outside, and there are certain other
restrictions, so that we safeguard the
requirements of securily, for which
purpose he has been kept there.

Shri Bade: What about the state-
ment of Shri Jayaprakash Narayan?

Mr. Speaker:
question

That is a different
I would not allow it.

Shri P. R. Chakraverti (Dhanbad):
May we know the reactions of Gov-
ernment to the staement of Shri
Jayaprakash Narayan that even from
the political point of view, assuming
that the Government is still desirous
of settling the Kashmir question in a
manner that might be satisfactory
and honourable to the people of
Kashmir, (his action is ill-conceived
and pregnant with much trouble?

Shri Nanda: We need not concern
.ourselves with the threats issued by
-anyone to us.

ot gew w wEEw (W)
% @z s wmgr § f§ sawem
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AW gra Y g faw o <@ &
37 1 UFA & fog g 7@ #T
@Y &, M7 gady A & ag wigan @At
.

qe AT
FITAT

o0 am T

ot JAy ;A FIA AT qGT A
a5y &, e fag am £ 73@ o
AT & Iq & FrEw A Qawe faar
JTaT |

ot wg fama (F77) : & 32 S
agar § f& Far FwdiR, wifeeara
gifs maAl F I F FAWT TEF QY
gret 7 fau w7 F & Afa & &
AU, ar #1% FEEE w1 W fa=s
frar st ? R TEE #1 faE
foar qmem @ & sAaT e g fE
QIHEIT &1 931 AT AT ATATEY FY
W& § W gdf qarer 7Y Far v Av
AT FY 4@ § Iq H ALANC @
§T FIT ATHIL G5 AR FT AT A
T FY JAAT FT gL G T AT
Foht fad g @it g g 98
T § Teg @W F JC ?

Mr. Speaker: The first part of the
question alone need be answered,
namely whether there would be a
short-term policy or a long-term
policy.

ot eeT 9@ aF T &AW
3§, gw @ 3T aF @A A Rfew FF
g *rﬁr—r IF ¥ @l F W ARAF

gtﬁ#ﬁaﬂamn
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FgT AT, gE Arfq g @ g
fr foq &1 39 N v AT T A@
F @y faea T & AT |1 91 gl
T S& AR E oW Ay W@
T GTHT A=l AqEr Afagl H,
fom & f5 fergmm &1 gt A
TF! FIAX T, AT AT FIF FT T€A
#EEH FTET & AT A ?

o A g W HEEY 9K
qFAr TN WIAAT § A3 qGA BF &
gR 34T fror & wifer w¥4

ot amd (fga) - wewer ARy,
% ag sAaT wmean g fF 2w & fafww
qadfas Farat AT FEEatEi
o foq & AW 97 AAvERy A F
ARG AT WIKd RN FF F g
foreware fFar ST 8, S F A W AW
W@ gegen & A« #, fom w1 fE 2w
# feq & am 97 firgare foar v @,
FIAAL e ! AR A AT g av

F T T Fegee 7 fwA

Tt T 7@ & ;YT qrar At o7 AT
IR
A AT AZ AV FAT F AT

LiousciE o

st awt : Ag &TE A9V AT wr
¢ f& o= wegen, faas) qw Y =
& fag froene frar T &, 1 ow
agT qE WA H A W W 4, A
TIET A g @ oAged § fae-
e fFr T § A W@ Ay
e o § 37 S AT # 39
femr mar & 1 e F A e & &
¢aT =T IW@E ¥4l fEar S @

g7

wETH REYAT T FT IAL AT
TAT | WTET ATET | A9 &5 904, § 7
a9 F FET

626 (Ai) LS.—9.
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»ft qUTE ;W F FAAT F I
q%F G a7 FT 47 ALY W

weTw AFET | AT &3 A, qTE
|t ®1 oY qed afaw

Shri Alvares (Panjim): The vicis-
situdes of the history of Kashmir
have been due to the utter depend-
ence by the Government of India on
some personality or other at some
time or the other. In view of the
fact that this is always a dangerous
position, will Government now take
speedy action for the complete inte-
gration of Jammu and Kashmir with
the Indian Union?

Shri Nanda: So far as Jammu and
Kashmir is concerned, we have all
along declared that it is completely
integrated with India, and various
other steps of an administrative kind
have been progressively taken.

Shri Hem Barua:
order.

On a point of

Mr. Speaker:
to proceed.

1 might be allowed
Shri Dwivedy.

Shri Surendranath Dwivedy (Ken-
drapara): While appreciating the
steps that have been taken by Gov-
crnment with regard to the arrest of
Sheikh Abdullah, may I know whe-
ther the belongings of Sheikh
Abdullah and his companions were
searched and any papers seized before
their arrest which might have given
a clue to their anti-national activitics
abroad? Also does Government not
think that the activities of prominent
followers of Sheikh Abdullah who are
still at large are also a threat to the
security of the country?

Shri Nanda: So far as the various
followers of Sheikh Abdullah are
concerned, in Jammu and Kashmir,
the Jammu and Kashmir Government
is doing all that is called for.

I have no information

regarding
the other matter.
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Shri A. P. Sharma (Buxar): What Shri Nanda: Regarding the activi-

is the amount likely to be spent on
Sheikh Abdullah and why is a better
treatment given to him than others?

Mr, Speaker: We will deal with
that sometime afterwards.

ot werE qre (faeai) -
I segeeT & avaed # fred 17 e
¥ T FTHIT TG T I G FIA
T 0T E ] | FA NAAT GG A
i g g ww A 97 g
forooamdr &t g9 & gi, e FgEw
& gAaTe aga f@ a7 a7 a®y
T T g, faw & fao g weh
HERT A qATE 3 g & ag s
g g fr fom avg ¥ fadw & 5%
HAFT § qUAT AATT ITH FI F96 F
fergeam #Y wfaser &Y A= fvar @,
T T TR AT & feey dA A
ar AWM F oREA AAm A, ¥ s
st faar o @ s 97 gwm
ATTA F, WIT F FIX FE I9F T
2 fr x@ qwg v s &Y fgard
3 T HY § ¢ afe g, Ot g v
#F o1 FT G AT w9 e’
N FAAT AV A& AL FT [ 7

Wt AT WG TO AN qHWF FT
o T & A ga A fed & wwifa
T OFT FIE qATT AG R 4

Dr. L. M. Singhvi (Jodhpur): While
the decision to arrest and detain
Sheikh Abdullah would be welcomed
all over the country, we would like
to know whether the Home Minister
would disclose to us now or at a later
date of his own choosing, the facts
and considerations which compelled
the Government to take this decision,
as well as to tell us whether it is
proposed to deal with his followers,
particularly the Plebiscite Front in
Jammu and Kashmir, in a similar
way?

tics, a great deal is known to the
hon. Members already. When any
further occasion arises, 1 will give
them more details.

Shri S. M. Banerjee (Kanpur): At
the time of the last detention also,
Sheikh Abdullah was considered to
be a hero because he was not tried
properly and expeditiously. 1 would
like to know whether, apart from
interning Sheikh Abdullah, which,
according to me, is a very correct
move, Government would charge him
and try him properly for doing cer-
tain things which are of a seditious
nature, so that he may not remain a
hero before the people of Kashmir?

Shri Nanda: I hope he is not a hero
in the eyes of the hon. Member. He
is not a hero in the eyes of the other
people of India.

Shri S. M. Banerjee: You are still
worshipping Jaya Prakash Narain.
Mr. Speaker, he should answer my
question as to whether they are going
to try him.

Mr. Speaker: Shri Indrajit Gupta.

Shri Indrajit Gupta (Calcutta
Southwest): Some suggestions,
thrown out perhaps by interested

parties, have appeared in certain sec-
tions of the press suggesting that this
action which the Government has
taken might have taken a different
course if some letter which Sheikh
Abdullah is alleged or reported to
have written, addressed to the Prime
Minister or the Home Minister, T do
not know who, from Jeddah, which
he is supposed to have handed over
to our Ambassador in Saudi Arabia
for transmission, had been reccived.
That was apparently never received.
I would like to have a clarification as
to what the actual fact is because we
do not like to read these things in
the press every day. Has any enquiry
been made from our Ambassador to
know whether any such letter was
handed over to him in Jeddah for
transmission to our Government, and
if so, what happened?
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Shri Nanda: We have not learnt of
any such claim being made of a letter
handed over personally.

Shri Hem Barua:
made that claim.

Shri Nanda: We have not received
anything of that kind. Al any rafy,
I have not got any such lctter.

Shri D. C. Sharma (Gurdasgur):
While 1 congratulate the hua, Tome
Minister for taking timely action. I
want to ask him whether he is aware
of the fact that there are sume regu-
lar, active and persistent  p1o-
Abdullah cells not only in Delhi, but
clscwhere also, that those ceils are
not only in India, but that therc is
also a cell in the Pakistani Embassy?
May I know what steps the Govern-
ment is going to take to deal with
the cell which is not only in the civi-
lian population of this city, but also
in the Pakistan High Commissioner's
office?

Shri Nanda: About the contacts cf
Sheikh Abdullah  with the Pa'uslen
Embassies at other places aisu, we
have come to know, and naturally in
our country if there is -ay such
undesirable activity, any kiid of -,
we will be certainly watciyg  all
that, and taking suitable acticn.

ot wieR qw @ (FET)
% ag s g § fF oswm g
Tt & Tegefa, Seoemfy o
T "l & wg wageen A fircwamdy
% q} ¥ faoar 9mgr 91 w7 afz &
firet @ I Fv amat F1 AT afomm
firpar ?

st A - ¥T gaA @ R oad
i & afeT qgen arawrd & fedy
gy i@ 1 & # gow wiy
afl #@r 1 (fevedw)

His son-in-law

o wy g : gvT w1 IO I
F 7Y fean & v 71 ACw A ATITNY-
nIg FFATY FT T |

VAISAKHA 20, 1887 (SAKA) Sheikh Abdullah
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(CA) 41

TEIW WEIAT  WIET, AET |

To W wAge wifga, (wEET-

qT) : AT OF qACqT FT JATA £ .

eI WL ¢ 3o ART & g7
5T T AE A A A awar @ifw
20 FAE § AF § W A9 W1 A&
g

o T FAT Wfgar : H3T 0w

a7 ag ot fw

us Iy AP © Io ARET HT ™
T AR FAT A W1 AFA 1 20,
25 @A QL AF § |

o TR wAET ofKar : 39 =
# 7 o9 ®) T A AT AV & 4
aa o

wETW AT T AT A 39
T oA FY 9) A1 FH a9 99 ALY
dgowdr F@ FoT gy & ?

o TR wNE LA & A TEAT
gfm M sg g A faw g

weaw ApEd 69 9 ErE aa
T g1 awar | qR ww 9w fam
I 1 gw vA o fresvA——ft
FOIT |

st gew wx wgAw: W
wgeg.

«ff T §® qray ;. T OF [T
AR E ...

weTw AT ;9T %W oA &
s <A aAXAT |

st qAGEE TRY © SATET A
qv A E . . . L

**Not recorded.
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Mr. Speaker: This will not go on
record.

Shri Ram Sewak Yadav then left
the House.

17.26 hrs.

*ALLOTMENT OF SCOOTERS TO
GOVERNMENT EMPLOYEES

=t geR W weaw™ (3F19)
SIETE WETEA, WIS § 4g AT 9E a1 97
areifea wvd g&ar 295 aqr wavilE
99 HEAT 727 WY 728 & 5 WIS
1165 &1 @1 77 394 T IO9 g
A AT 9T IST 7RI § |

gl wAarfeat w1 wzd fay
s #1 fefa gaams@s & s
A% 9F wed T fawa # zafae
@ Wil mAfaar F1oawEnr FIA
qgar g | faedl ar 1 wew I q§
mgT & agl IWEF AWE # ANEIQ
FHarfeat w1 WK fmawa qgd & 0
gat # g A A & fedr gf
g AN WY 37 a0 Fr AL 9 F
£aWT ¥ |E TEAT q3AT @ HIT @I
G 9T T 9T A F FIOT AHAT B
KT qAAT qgt @ 1 AW Zgw W
my §EFO wAfFT A dEA w0y
TRA AT F 92 g2 @) @ A% §
SifF TTaE & WY &@F e & Mg
TRl & fedl § g7 ¥ avdy gy §
sadr w#femE ggy & @iz W1 afg ag
AT 97 THAT H AGY GG § AT qARAT
FE T GEFR AT & AR fAw
2 F1 Fgar g | 3T @y weaURar
F1 3G U A TWEWAT G A@T
fF g wAarfeal w1 ewed [ Ay
fa ® e qu fem 9@ aife
37§ WIET qEE FenEd faw oaw

MAY 10, 1965

*Half-an-hour Discussion.

Government
employees (HAH Dis.)
o /YFI FEANAT 7 egEd qiEw
FT A1 FFTAT § IZ CHIW qAAT qATAT
g1 & ag g1 g § f5 A foaw
TR TR W # I W & fead ww
e aa § 7

14186

17.27 hrs.

[MR. DEPUTY-SPEAKER in the Chairl

/AT ¥AT 727 F IAT H HaAT
AZ1g 7 Fgemar 91 & 5-2-1965 a%
iz mfead ¥ oA F fom Ged)-
FWE A AT 6281 § w9 fm gAv
AR-TaiT miead & oxed & oAl
FeiA FY AL 11431 & A1 fF A
FTFA S12A 17712 E@T & 1 39 &
gfafvas gear dam=m & 39 aig as
17000 =fsar s =1 @ & fams
f& w97 ag g (& dAa@a F @F
35000 & dr g5 Afaw afmr qz=x
g2 wtww gmar A1 ag & froea
g TIF § A hew {Faw § v gH
faae fomae & 7 g% A9 @A & weax
1060 f9ad & | #297 n3dde F Fe
§ Ifrmm #aqx F Fg=fvgi @
A Fl 1-1-63 § 31-12-64 A%
wgtq J1Wd F AT H i@ a7, 3990
}A @IT 5229 41 1 WA A Atqar
FrizAY  g@aiq famEdt qer
T FT & a8 1060 FT & 910 I89%
femra & 31 arer F7 K121 8480 AT 2
afww 42 {337 7 3@ 1 ¥ g7 qIwIT
T ogae eq § i% mifav ag aer
T AGY arer wrar & a1 ¥ IqT TEY
et 8 1 mif|e ag gz #@i & M7
ag F1€ ¥ yafas 3251 &€ @i
IF 97 T % W7 FT 1 q1F T FIEA
ThEE FT 8480 AT § ! e &
HAET 600 AT ATLFEA WY qFT7 41
qrA O | FAT HAN W Mgl
F1 Fvafaar § fa7 T fF a8 600 a1
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w1 Ora g & 1 & I el &
AR WA T Y I ArEar Jfwa
wTH! AT angfed WX Sped T
® T I FET ¥ AT A E )
afeq @1 i @@ wfat w
ITHT AEAEEHAT F AER qg TEY
frer ar@ &

WHT TR ? O q9T & 997§
ag Faen a1 5§ i g st
N 500 qEATg fAonft I #1 wwed
for I@d | g7 oF W A W9 aE
AT W § fF 9y aEE 9w g
o @A WX IEF qI W aAE w
YurE fRar AT | dg AR A W
U, FHAY F @9 YW 4@t
forar Smar & ? TE@ weTET 500 ¥ w9
TAEE T A FANCE Ao
T T AW A i & gw § A
Tt @ wifs 500 a1 500 ¥ wiuw
I g AT T FHAET &Y
T T4 T R v WY w9
a1 wwaT § AfEw @R FHE 200,
300 IT 400 TYX ATEATE T4 AT
T § frg TR 2w & o awy
7 T I T WY WA F g
& a9 9T q9 fAedt ) @ 3@ §@

VAISAKHA 20, 1887 (SAKA)

Government 14188
employees (HAH Dis.)
TR O # @A gu ¥ A g wgw fw

FIFR F gAH Sarer gl &
I1fgw | @ FT g w9 91 f§
ag FE fF N B s & I
g wed & ok s am W &
%@ & sdarfat s g gt g€ o
IT & AT § q97 IE g FF AT
& A A AN, o dar gw qunn
R fa e &l & | IR 3B
dar a9 & fag wow a== F1 v
w@T, 39 %7 qgri-foremd o W @d
fear, woar st & w7 fear %
T8 TFR FS d8T 94T §@ AT ¥
fir & =z ¥ F o 5T F quw a7
R IR AR §NE qX q9E 87
o )

FRAAE R

Mr. Deputy-Speaker: The bell is
being rung —The bell has stopped
ringing and still there is no quorum.
The House stands adjourned till
11 a.m. tomorrow.

17.33 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, May
11, 1965/Vaisakha 21, 1887 (Saka).

GMGIPND—LS II--628 (Ai) LSD— 8-6.85—870.
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